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LOK SABHA

Monday, September 5, 1960/Bhadra
14, 1882 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. Sreaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Purchase of Rice from Thailand

+
[ Shri Rameshwar Tantia:
| Shri A. M. Tariq:
| Shrimati Ila Palchoudhuri:
| Shri Raghunath Singh:
| Shrimati Mafida Ahmed:
| Shri Ajit Singh Sarhadi:
| Shri Bishwanath Roy:
| Shri Achar:
| Shri Assar:
*1049. { Shri P. C. Borooah:
| Dr, Ram Subhag Singh:
Shri Arjun Singh
Bhadauria:
| Shri N. R. Muniswamy:
Shri Tridib Kumar
’ Chaudhuri:
| Shri Tangamani:
Shri Hem Barua:
{Kumari M. Vedakumari:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that India
Government have entered into an
agreement with the Government of
Thailand for buying Thai rice on a
barter basis;

(b) if so, the details thereof; and
(c) the amount of foreign exchange
expected to be saved thereby?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
fa) to (c). Negotiations for the pur-

1020 (Ai) LSD—L
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chase of Thai rice are still in progress.
No agreement has been entered into
so far.

Shri Rameshwar Tantia: May 1
know whether it is a fact that we
bought rice from America at a higher
price than we could have bought from
Burma or Thailand, and also whether
the Burma Government or the Thai
Government protested to us that the
deal was made without referring to
the quotations from them?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): No, there is
no truth in that. We have not bought
rice from America at any higher
price. That is the first point. Second-
ly, therefore, there is no protest from
Thailand that the price was higher or
anything of that sort.

Mr. Speaker: Is it competent for
any Government to protest against our
purchases? 1 do not know.

Shri Tangamani: May I know whe-
ther in entering into an agreement
with Thailand, we shall pay the same
price which we are now paying to
Burma as per the agreement of Sep-
tember, 1959, for 14 lakhs tons

~ Shri 8. K. Patil: We do not discuss
the prices in the public, because we
have got to do the deal. But the point
is that unless it is favourable to us,
we do not buy. Luckily, the Thai
prices are very good just now, and
that is why we are negotiating.

Shri Tyagi: Would it be a barter
deal or shall we have to make pay-
ments?

Shri §, K. Patil: The first 25,000
tons that we may buy, which is a part
of this negotiation, will be by paying
exchange, which will be of the order
of about Rs. 1 crore, but the second
25,000 tons would be on barter.
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Shrimati Nla Palchoudhuri: Is it a
fact that Thailand is thinking of pro-
testing to the next council meeting of
the SEATO against this deal in
Washington?

Shri 8. K. Patil: As you, Sir, very
rightly remarked, it is not a kind of
protest simply because a nation cannot
purchase from somebody but buys
somewhere else; but it may grumble;
it may show a kind of sullenness. And
we do not want our neighbours to be
sullen or grumbling. Therefore, we
are seeing that there is no cause for
that sullenness or grumbling.

Dr. Ram Subhag Singh: May I know
whether the attention of Government
has been drawn towards a statement
by the Thai Ambassador here regard-
ing the rice deal, and whether Gov-
ernment have taken any action to see,
as the hon. Minister has said just now,
that they will not allow any grumble
to grow? May I also know whether
the causes underlying such a state-
ment have now been removed?

Shri §. K, Patil: Yes, we have
removed the causes; before the grum-
ble becomes a rumble, we just stop it,
and we have been exactly doing the
same thing now.

Shri N. R. Muniswamy: May I know
whether it is not a fact that this
agreement with the Government of
Thailand was entered into long after
the deal with the U.S.A, with a view
to give some support with regard to
the protest that they made when we
had entered into an agreement with
the US.A?

Shri S, K. Patil: There is absolutely
no reason to believe that, because the
negotiations have been going on. For
the last seven years, we have not
bought anything from  Thailand
because the prices were high, and,
therefore, there was no gquestion of
buying anything. Just now, the prices
have gone down, and they compare
favourably with the prices in the
international market. That is why we
have been having these negotiations.
They were begun even before this
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American deal was signed, and they
are continuing now.

Shri Hem Barua: May I know whe-
ther it is a fact that our foreign
exchange difficulty was brought to the
notice of the Thai Government by the
Food and Agriculture Minister on his
way back, and if so, whether the Thai
Government have assured us of their
help in a constructive way?

Shri S. K. Patil: The Thai Govern-
ment, after this Indo-American deal
was signed, was kind enough to invite
me to Thailand, and I had a talk with
their Ministers, and particularly, with
their Prime Minister, and I did press
the point about our foreign exchange;
but I think Thailand is also in similar
difficulties about foreign exchange.
Therefore, it is a kind of a negotiation
between two countries equally hard
pressed for foreign exchange.

Shri Raghunath Singh: May I know
whether the rice will be imported in
Indian ships?

Shri S. K, Patil: There is no differ-
ence between rice, wheat or any other
thing. so far »s the Indian ships are
concerned. If Indian shipping is
available, I think it shall be our plain
duty to have that in preference to
anything else.

Shri Jaipal Singh: With reference
to the barter deal, may I know whether
it will take the same pattern as when
we bought rice from Burma, that is
to say, where in the past Burma has
been buying Ceylon tea, but they have
been borrowing money from us? Here-
after, will the picture be different?
Will it be a barter deal, namely they
will buy our tea and we shall take
their rice?

Shri 5. K. Patil: So far as Burma
is concerned, most of the rice that we
buy from Burma is for foreign
exchange, that is, about 3} lakhs tons.
We did negotiate for 1} lakh tons in
addition, which was for barter. But
the original 3% lakh tons was for
foreign exchange. The first five-year
agreement with them is almost coming
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to an end and the second five-year
agreement will have to be entered
into. But looking to the difficulties of
Burma in regard to foreign exchange,
we possibly have to continue the same
pattern, so far as the basic quota of
34 lakhs tons is concerned, and for the
rest of it, it would be a barter.

Dr, Ram Subhag Singh: May I know
the average quantity of rice which
India has been importing from Thai-
land, and also the quantity of rice for
which this barter negotiation is going
on?

Shri 8. K. Patil: As I said earlier,
from 1953, we did not import anything
from Thailand, because the prices were
high. Just now also, we have not yet
imported anything. Negotiations are
going on for the purchase of 25,000
tons by paying foreign exchange, as
I have said already in reply to Shri
Tyagi's question, and for the purchase
of another 25,000 tons next year by
barter. Barring that, we have not
taken anything from Thailand.

We only take rice from Burma to
the tune of 3} lakh tons by paying
foreign exchange, and 1} lakhs tons
on barter. Just now, we are having
a deal with Egypt also for 100,000
tons of rice in addition to the deal
with Thailand.

st a0 Wo faardt: ;w7 W
A off A a1 wwar g fF qmEet @
FHT & Taw H ag faw A
IEHl B AT ¥ 3, Wl At
FT ST TS GHIT AT /A [ e
FY 3FT O FEA 7

st ®o wo arfes : i, 7w, 91w
e Ot & oY FF W % wwe § R
9z, &, TH w} AqhEEE wEiw
TR
Shri D. C. Sharma: May I kncw
whether the hon. Minister has received
any opinions from the rice-consuming

public of India about the quality of
the rice which we have imported from
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al] these different countries, and if
so, the nature of those opinions?

Shri S. K. Patil: I do not think we
have received any opinion. We gene-
rally do not ask for opinion, but if a
thing is bad, opinions come without
even being asked for. I do not think
any such opinion has come that the
rice from any of the countries men-
tioned is bad.

A.L1, Advertisements

*1050. Shri A, M. Tariq: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Air India International
Corporation have brought out certain
pamphlet in which Indian nationals
have ben ridiculed in various types of
sketches drawn in the pamphlet; and

(b) whether Government propose to
stop printing of such pamphlets?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) It is pre-
sumed that the reference is to a
pamphlet called “Foolishly Yours”
published by the Air India Inter-
national Corporation. The Corpora-
tion's publicity compaigns have been
given a light humourous touch through
caricatures and humourous descrip-
tions. The Management have reported
that the pamphlet is written in jest
and in it, good-natured fun is made of
everyone including the Corporation
itself, its Chairman and staff, passen-
gers and the public both Indian and
foreign. This pamphlet was brought
out many years ago. It has been
continued because of its sustained
popularity among passengers, Indian
and foreign.

(b} Does not arise.

Shri A. M, Tariq: I have got this
pamphlet. Last time when the Boeing
services were started, at that time this
was distributed. I would like to draw
the attention of the hon. Minister to
page 24. It is shown that some stolen
cutlery etc. were being recovered from
the pocket of Indian passenger. I
would like to know whether it is not
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objectionable to show an Indian as a
thief.

Shri Mohiuddin: I have already
stated that it is in the spirit of cari-
cature. I hope the hon. Member does
not equate ridicule with the caricature,

Shri A. M. Tariq: It is shown that
the air hostess is recovering cutlery
from the pocket of Indian passenger.
Showing an Indian passenger as steal-
ing is not ecaricature.

The Minister of Transport and
Communications (Dr. P. Subbarayan):
May I submit that it is a part of
‘Foolishly Yours'?

Shri Tyagi: Howsoever foolish it
may be, may 1 know whether it has
come to the notice of the hon. Minister
that in this very pamphlet known as
‘Foolishly Yours’, a person with a
Gandhi cap on is shown embracing an
air hostess and she in turn is quietly
recovering from the pockets of this
Gandhi cap gentleman, some knives,
spoons etc.?

Dr. P. Subbarayan: It is a part of
the foolishness that is caricatured.
Therefore, I do not think anybody
would take objection to it.

Shri A. M. Tariq: Is the hon. Minis-
ter aware of this fact that only last
month there was a big board put up
by the AIl showing a nude Indian
lady giving a fly-back in ALA.? If
so, may I know the reaction of the
hon. Minister to that board?

Dr. P. Subbarayan: As a matter of
fact, the Chairman of the A.IL saw
this board while he was going to the
Palam airport, and had it removed.
It was not an Indian lady at all. It
described Lady Godiva, the story of
which, evidently, the hon. Member
is not aware of. Because vast taxes
were levied by her husband, she said,
‘unless you take these taxes off, I will
ride through the streets of this village
naked on horseback’. Of course, she
did it also. (Interruptions).

Let me finish.
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The husband took care to see that
all windows were shut so that she was
not seen by the crowd.

Shri A, M, Tariq: I never asked the
hon. Minister to relate to me the old
story. (Interruptions).

Mr. Speaker: The hon. Minister will
look into it carefully, There are
several persons on the aeroplane and
it shows they are dangerous persons.
Saying that: ‘When the light is switch-
ed off, take care that such and such a
person does not approach you; do not
allow the pilot near you lest he should
come too close to you', is this all good?
I am really surprised that in spite of
all that, the hon. MMinister has gone on
justifving whatever is put there. I am
really surprised at this saying: ‘Do
not allow our pilots to come near
when the light is switched off lest he
should do something’.

Shri Tyagi: Even if it is humour or
joke, it should not be allowed to the
extent of obscenity. In fact, women
and all that is obscene. It should be
avoided.

Dr. P. Subbarayan: This pamphlet
shows how the public likes it. There
is nothing obscene as the hon. Member
puts it.

Mr. Speaker: The hon. Minister
will kindly go through the pamphlet
himself and satisfy himself about it.

Dr, P, Subbarayan: I have seen the
pamphlet. As it is a funny -cari=-
cature I am satisfied. It is not as
bad as the hon. Member describes it
to be. (Interruptions).

Mr. Speaker: I will allow a half-an-
hour discussion on this.

" Shri Raghunath Singh: Let the
pamphlet be distributed amongst us
all.

Some Hon, Members: Let there be
the discussion soon, Sir.

Mr. Speaker: We will have it as
early as possible.
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It may not seem to be quite obscene.
Tastes differ. But should this go in
the name of our country? All of us
have travelled wide. I challenge if
there is any other place where such
a caricature is put up. I am really
surprised at this,

Shri Hem Barua: May I quote it,
Sir?

Mr. Speaker: He need not put a
question. I will give half an hour.

Shri Hem Barua: May I quote an
advertisement that is put up in
London? It reads:

“Georgie Porkie kissed on the
sly,

An Air India hostess,—she did not
cry,

Our passengers luckily on the
whole,

Show a certain amount of self-
control.”

This is an advertisement put in
London by the AILI, because of
‘Foolishly Yours'. This is the Ameri-
can way and they have overdone it.

Mr. Speaker: I am really surprised.
This is an invitation for those to kiss
the hostess there.

Leakage of Master Plan for Delhi

-+

(Shri A, M. Tarig:
*1051 { Shri Ram Krishan Gupta:
"3 Sardar Igbal Singh:
| Shri Prakash Vir Shastri:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 143 on the 15th
February, 1960 and state:

(a) whether the Chief Commis-
sioner, Delhi, has submitted a report
after completing the enquiry into the
alleged leakage of Delhi's Master Plan
prepared by the Town Planning
Organisation;
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(b) if so, the details of the report;
and

(c) whether the same has been
considered by Government?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

{b) and (c). A statement is laid on
the Table of the Sabha. [See Appen-
dix III, annexure No, 80.]

Shri A. M. Tarig: In the statement
it is said that: ‘No specific instance
of either corruption or fraud in res-
pect of the leakage of the proposals
and the sale and purchase of land has
come to our notice’. May I know how
this came out; and if this secret Plan
has come out, is it not corruption or
dishonesty?

Shri EKarmarkar: Things need not
necessarily come because of corrup-
tion. This plan was being discussed
with various agencies, with the Trans-
port Authority, with the Municipality,
and with the parties concerned. So, a
large number of persons knew about
this plan. Nothing could be held
secret in the strict sense of the term.
This is what is meant. In regard to
the particular leakage, one officer who
himself said that, had some discussions
with a co-operative society. In the
course of that he did not indicate any-
thing; but what he said amounted to
that there was a possibility of a parti-
cular land being released. Otherwise,
there was nothing. The Deputy
Superintendent of Police who made a
detailed enquiry has sent his report
and it is his report that we have
placed on the Table of the House and
not our opinion.

Shri C. D. Pande: The question of
leakage is so much being discussed.
But the real question is whether Gov-
ernment should hold up such a Master
Plan for such a long time—4 years.
It is natural that there should be
leakage; and Government should care
more for making the Plan public than
to guard against leakage.
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Shri Karmarkar: There was no
question of leakage because it was
out.

Shri C. D, Pande: Leakage is bound
to take place because nothing was
done for four years.

Shri Karmarkar: I am really sur-
prised that the hon. Member should
make such a statement. The plan was
in the making; four years ago it was
not born. It began to be born. After
it was there at a fair stage of being
put out, there was the Delhi Develop-
ment Act. I would not Jike to have
such an inaccurate statement of facts.
But in the course of the making of
the plan, as I explained to the Hous:e—
I must congratulate the officer for
having the courage to say that—apart
from that, the police did not find a
single instance of leakage as such.

Shri Tyagi: It took more than
9 months to be born.

Wy AAR TATHT : AHAATT 05T o
F odt #gr i gEd AEo S w1 9
& A | T T FE AT A oA ar
e st w4t g g ?

S FCACHT @ TAIAG o9 HETS
w§ agifE arfadie § |1 Fa § o I
=1 g& 9 | g% 48 Y@ a1 fF T
@ AT § fomd s
T g7 FE FEA AT FE Ao
# A g & a1 El, T e & At §
w1E &g arge et § o1 ) wfas
' Tl g T T
T aE A, gfaw F g9d ag Fm
T gEw o woag g fF—

It is not worth while pointing out
because they have not come across a
single case of corruption. Roundabout
the period when it was alleged there
was leakage there was not a single
transaction except one.
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Import of Foodgrains

(Shri 5. M. Banarjev
Shri Chintamoni Panigrahi:
‘ Shri Warior:
| Shri Vasudevan Nair:
*1052. Shan'I:tl]':sul;.Chandra
Shri V. P. Nayar:
| Shri Nagi Reddy:
] Shri Rami Reddy:
| Shri Daljit Singh:

Will the Minister of Food and Agrl-
culture be pleased to lay a statement
on the Table showing:

(a) the total quantity of foodgrains
imported so far and likely to be
imported during the year 1960-61;

(b) the name of the countries from
where foodgrains are likely to be
imported; and

(c) the terms and conditions of such
agreements?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) to (c). A statement is placed on
the Table of the House.

STATEMENT

(a) During the period of 1st April,
1960 to 31st July, 1960 a total quantity
of about 2 million tons of foodgrains
has been imported into India. In so
far as future imports against the
current agreements (such as the recent
agreement with U.S. under P.L. 480)
are concerned, they will be decided
from time to time in the light of
requirements, storage capacity and
other factors.

(b) We have at present agreements
for the purchase of wheat and rice
from the U.S.A.; rice from Burma, and
rice from the UAR. Some rice may
be imported from Thailand if the
present negotiations with the Thai
Government are successful.

(¢) Copies of the recent long-term
PL. 480 Agreement with the USA.
and of the long-term Agreement of
May, 1956 with Burma have been
placed in the Parliament Library. The
broad features of the ad hoc agree-
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ment of September, 1958 with the
‘Government of Burma relating, inter
alig, to the sale of upto 1°5 lakh tons
of rice to India have been given in
reply to Starred Question No. 551,
answered in the House on the 3rd
December, 1959. The features of the
Agreement of March, 1960 for the pur-
chase of rice from the UAR. have
been given in reply to Starred Ques-
tion No. 1621 answered on the 2lst
April, 1960. It is not in the public
interest to disclose other details.

Shri S. M. Banerjee: From the
statement it appears that during the
period 1st April, 1960 to 31st July,
1960, a total quantity of 2 million tons
of foodgrains has been imported into
India. It is further said that so far
as future imports against current
agreements are concerned, they will
be decided from time to time in the
light of requirements, storage capacity
and other factors. I want to know
what future requirements we are
going to import and what quantities
of foodgrains we are likely to import
in future out of the latest agreement
with U.S.

The Minister of Food and Agricul-
ture (Shri S. K. Patil): This provision
that it should be reviewed year after
year is more in our favour. We wanted
it. Supposing by our own efforts and
with God's blessings we have got
enough of rice or wheat, then, we may
not have all the gquantity because we
have got to pay for it. Therefore, we
say let us examine it year after year.
There is the limitation that so much
we shall always get. But if we do
not need it or perchance we need it
more, then we would do it. Therefore,
this clause has been inserted specially
at our request.

Shri S. M. Banerjee: May I know
whether these imported foodgrains are
likely to be issued to the wvarious
States for distribution through fair
price shops alone or will they be sold
in the open market also?

Shri S. K. Patil: Both; because so
far as these 17 million tons are con-
cerned, really speaking, 12 million
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tons is a normal thing because we
have been getting 3 million tons every
year and it is only a question of §
million tons which we call stock-pile
or buffer stock. So far as the 12
million tons of foodgrains are con-
cerned they will be treated in the
same manner as hitherto.

Shrimati Renu Chakravartty: It is
stated that there is a proposal for
importing rice from Thailand. We
read in the papers that this proposal
will be considered only if Thailand
agrees to have imports worth an
equivalent amount from us. What is
the position? How much rice can we
expect? We have got so much of
wheat now that we are almost fed up
with it, and we want to know how
much rice we can expect to get?

Shri S. K. Patil: The hon. Member,
Sir, was a little late in coming to the
House. That question was answered
on the floor of the House, that a part
of it, about 25,000 tons is on exchange
and the other part on barter. So far
as rice is concerned, Sir, we want to
have a stock—that is my intention—
of about two million tons, to be free
from all care. I am glad to say that we
have got 1.2 million tons of rice today
which is the highest storage during
the last many years.

Shri Hem Barua: May I know whe-
ther the arrival of these foodgrains
from abroad—Canada, U.S.A., Japan
and Thailand—is likely to bring in its
trail a price recession; if so, what is
the nature of it?

Shri S. K. Patil: I think, Sir, many
times in this House we have discus-
sed that question. No doubt, suffici-
ency of grains has an impact on prices,
but there are other factors also.

sl o Agar © F4T 99 &
o & are # fami ¥ o awslan
BHT § 9% WA 99 a9 aF T
AT T HIETT SFT 7
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=T Ty ST AT ¥ STAT Dr. Ram Subhag Singh: That is
T T = ¥ Té what he says.

L1l

Dr. Ram Subhag Singh: During the
last season the crops were quite good.
May 1 know whether the Government
have assessed the exact shortage of
foodgrains for this year?

Shri 8. K. Patil: The question is not
one of shortage, because we have got
such a resilience in our habits that
even when our production was about
10 million tons to 12 million tons less
the country took it and I think the
shortage was not felt. What I mean
to say is, we so adjust our habits that
merely because production is a little
less that does not mean that so much
is the shortage that has got to be
secured.

st gEmE weRt o SR S
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Shri Warior: May I know whether
the Government of Burma will take
more prawns from us when we take
rice from them?

Shri 8. K. Patil: Take what?
An Hon. Member: Machili,

Shri 8, K. Patil: I do not know,
Sir,‘ but if the hon. Member gives me
notice surely I can give that informa-
tion. Prawns do bring us very pre-
cious exchange.

Shri Sinhasan Singh: May 1 know
what is the total amount of wastage
that has occurred in the godowns?
What is the percentage of wastage in
government godowns because of rats
and other pests?

Shri S. K. Patil: The godowns are
of various types. Some of the godowns
belong to the States and some to the
‘Warehousing Corporation. But the
godowns that the Government of
India have got now, of which the
total capacity would be somewhere
about 2 million tons, are of the latest
type. I do not think there would be
any wastage in those godowns.

Shri Sinhasan Singh: What has been
the wastage so far?

Shri S. K. Patil;: There has been a
little wastage so far when the godowns
were not good. 1 do not know the
exact percentage, but there was a
little amount of wastage which was
not good.

Shri Warior: The old pattern of
trade between Burma and India as
far as rice was concerned was that
Burma took more prawns from us and
we took rice in return. May I know
whether that pattern will be continued
or not?

Shri M. V. Krishnappa: Formerly
Burma was importing fish from us of
which prawns formed a major item.
Then Burma got Chinese fish and they
were not able to import our fish.
There was some trouble, and now we
have come to a compromise. Burma
is now trying to get some fish from
us, but that has nothing to do with
our import of rice.

B.OAC. and ALIL Partnership

*1054. Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that nego-
tiations between B.0O.A.C. and Air
India International for a partnership
venture have been concluded; and
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(b) if so, the details thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
There was no proposal for a partner-
ship agreement between Air India
International and B.O.A.C. as such,
but a tripartite agreement between
Air India International, B.O.A.C. and
Qantas Empire Airways was signed on
4th December, 1959, according to
which the three airlines will pool
their revenue on certain routes
operated by them and share them on
an agreed basis. The Agreement came
into force from the 1st April, 1960.

Shrimati Renu Chakravartty: May
I know which are the routes where
this pooling is going to take place and
what are the reasons for that? May
I also know in what way it is advant-
ageous to us?

Shri Mohiuddin: The routes at pre-
sent are: Australia, United Kingdom,
London to New York and, as far as I
remember, Japan is also included in
it. The advantages are that the com-
petition which is now growing very
strong will to a certain extent be
reduced and there will be more co-
operation between the various airlines
which serve in the same routes in
providing the passengers with greater
amenities and convenience.

Shrimati Renu Chakravartiy: May
I know what exactly will this pooling
entail, what exactly will it mean in
terms of route flight, the question of
interchangeability of tickets as well
as financial return?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
I am sure the hon. lady Member
realises this is the jet age and the
competition is very keen. Most of the
European lines are also entering into
such pooling system. Therefore, we
thought it would be an advantage if
such a pool existed between the Indian
Company and the Commonwealth
operating these routes.

Shri Tyagi: What is the proportion
of the share of the Air-India Imter-
national in this pool?
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Shri Mohiuddin: The traffic that was
carried by these three airlines was
taken into consideration. The poten-
tialities of the future traffic will also
be taken into consideration. Different
formulae have been evolved, and as
far as the question of the financial
aspecf of it is concerned the A.LL
have entered into an agreement only
because they expect that they will
gain by it

Shri Tyagi: What is the exact pro-
portion on the basis of your past
experience?

Shri Mohiuddin: I have already
stated that the traffic that was carried
by the three airlines on these routes
was taken into consideration.

Shri Tyagi: How did it work out?

Shri Mohiuddin: The traffic record
is there.

Shri Tyagi: What is the result after-
calculation? I want to know the exact
proportion of the share that we got
in this pool after the calculation?

Shri Mohiuddin: The formulae are
rather complicated because it depends
on the type of traffic—fifth freedom
traffic, fourth freedom traffic, third
freedom traffic ete. It is rather diffi-
cult for me to give any cut and dry
formula as asked for by the hon.
Member.

Shri Harish Chandra Mathur: Is it
not a fact that with the limited num-
ber of Boeings that we have, it is
physically impossible to run these
services without collaboration?

Shri Mohiuddin: It is to a large ex-
tent true.

Shri Joachim Alva: May I know
whether this is a permanent agree-
ment or an agreement in which, at the
end of a certain period, you will re-
view the position and terminate the
agreement if necessary?

Shri Mohiuddin: The agreement
provides for no definite date for ter-
mination, but every party has a right
to give notice. Moreover, there will
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be a constant discussion. Pro_visian
_hag been made for a full discussion of
the problems.

Shri N. R. Muniswamy: May I
know how many Boeings operate now
and how much of them belong to
India?

Shri Mohiuddin: We have got ihree
Boeings at the present moment. The
fourth Boeing will come in 1961, and
then we have also got the Supercon-
stellations. They all operate.

Shri N. R. Muniswamy rose—
Mr. Speaker: Shri Raghunath Singh,

Shri Raghunath Singh: What is the
total number of aircraft in this pool—
Quantas, BOAC and Air-India Inter-
national, and what is the share of Air-
India?

Dr. P. Subbarayan: We have not
worked it out. If the hon. Member
gives me notice, we will supply him
the information.

Shrimati Renu Chakravartty: What
is the surplus traffic which we are go-
ing to make over to them, especially
on the India-United Kingdom route
and what will be the commission which
they will pay us for making it over
in the pool?

Shri Mohinddin: There is no ques-
tion of making over the surplus traffic.
The arrangement is that the passen-
gers can travel by any convenient air-
craft which is available immediately
for them. There is also exchange of
tickets; tickets issued by the Air India
International can be used on the
BOAC or on the Quantas. So, there
is no question of any surplus traffic.
The revenues should be pooled accord-
ing {o some understanding or some
formula that was agreed to at the
time when the agreement was made.
These formulate will be reviewed
from time to time.

Shri T. B. Vittal Rao: In regard to
the agreement that the Air India
International has entered into with
the Aerofioat and the Czechoslovakian
airlines, the total receipts are pooled
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and shared equally between the Aero-
float of the Soviet Union and the
Czechoslovakian air lines and the Air
India International. May I know why
such a formula has not been adopted
in this case?

Shri Mohiuddin: That was d'scussed
and that was not agreed to. It was a
broad and general formula; as 1 have
stated, the traffic carried previously
by all these three airlines on the basis
of the third freedom, fourth freedom
and the fifth freedom traffic was cal-
culated and an agreement was arrived
at on that basis.

Pilferage of Coal and Iron at Delhi
Junction

*1057. Shri D. C. Sharma: Will the
Minis'er of Railways be pleased to
state:

(a) whether Railway Administration
is aware that heavy pilferage of iron
and coal takes place at Delhi during
transil from place of despatch to
destination;

(b) if so, the es!imated

pilferage
during 1960 so far; and

(c) the special measures adopted to
stop it?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
The Railway Administration is aware
that pilferage takes place at Delhi
during transit. But the quantities
pilfered are very small. The quantity
of coal reported as pilfered during the
year 1960 upto end of July is appro-
ximately 165 Kilograms (44 mds.)
only. No pilferage of iron has been
reported.

(c) The following special measures
have been taken:

(i) Frequent drives against tres-
passers, ete. are conducted to
prevent entry of unauthorised
persons into yards;

(ii) Deterrent action is taken
against the railway employees
involved in theft cases;

(iii) Adequate basic security meas-
ures such as provision of lights
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in yards etc. have been

made;

(iv) Uniformed and Plain Clothes
R.P.F. staff have been posted
in yards to guard against
thefts and pilferages;

{(v) Liaison with Govt. Railway
Police and District Police is
maintained with a view to
keeping surveillance over re-
ceivers of stolen materials.

Shri D, C. Sharma: Is it not a fact
that this is a problem confined not
only to Delhi but all over India—it is
an all-India problem—and, if so, what
was the total amount of loss on ac-
count of the pilferage during the last
year?

Shri S. V. Ramaswamy: The ques-
tion relat>s only ‘o Delhi. I have got
the figures relaling only to Delk. If
the hon, Member tables another ques-
tion, we shall try to reply to that.

Shri D. C. Sharma: What was the
total loss on account of the pilferage
during the year 1959-60?

Shri §. V. Ramaswamy: I have got
the figures only for Delhi. In 1957,
it was 255 kilograms; in 1958; 322
kilograms; in 1959, 108 kilograms; up-
to July, 1960, 165 kilograms.

Shri D. C. Sharma: What action was
taken against those who were caught
in the act of pilferage?

Shri S. V. Ramaswamy: Action has
been taken. Some of them have been
arresied and the cases have been put
up. As regards outsiders, in 1957, six
persons have been arrested; in 1%58;
ten persons; in 1959, four persons; and
upto July, 1960, five persons have
been arrested. They have been gro-
secuted. The majority of cases have
ended in conviction. Some of {hem
have been acquitted. As against the
railway employees, there have bcen
seven arrests in 1957; five in 1958; one
in 1959 and eight in 1960, upto July.
All of them have been dealt with
departmentally.
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Mevement of Foodgrains from Orissa
to West Bengal

|" Shrimati Reno Chakravarty:
| Shri Supakar:

#1058. / Shri Chintamoni Panigrahi:
| Shri Surendranath Dwivedy:
| Dr. Samantsinhar:

Will the Minister of Food and
Agriculture be pleased to stale:

(a) the total quantity of foodgrains
sent from Orissa to West Bengal this
year;

(b) whether on account of this the
market prices of rice and paddy in
Orissa have gone up; and

(c) how does the present marlfet
price of rice in Orissa compares with
that prevailing in September, 19597

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) 1,41,500 tons of rice and 2.32,700
tons of paddy have moved from Orissa
to West Bengal up to the first week
of August, 1960, after the formarion
of the zone.

(b) Yes, Sir.

(c) A statement is placed on the
Table of the Sabha showing the
month-end whole-sale prices of rice
in certain important centres in Orissa
since September, 1959. [See Appen-
dix III, annexure No. 81].

Shrimati Renn Chakravarity. In
view of the fact that except in Jey-
pore, the prices have risen consider-
ably in Cuttack especially, even =8
early as June and July and alse in
August in view of the floods which
have over-whelmed Orissa, mmay I
know what is the idea that the Gov-
ernment have formed as to how the
prices are going to be controlled?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The rice price
in Balasore is Hs. 21 and the prices
generally have been  ranging from
Rs, 15 to Rs. 20. It is very normal
indeed; in these lean months prices
do rise and thig rise affects only the
non-producing consumers of these
towns. It is not the producers them-
selves who are affected. The hon.
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Member has made reference to, the
unfortunate floods there. Of course,
that hag created a new situation, and
that has got to be met in a different
manner. We are in consultation with
the Government of Orissa as to how
it should be met.

Shri Surendranath Dwivedy: Is it
not a fact that on account of the ex-
port of rice to such an extent, in the
flood-affected areas at present there
is no stock now? Even the Govern-
ment has not been able to send stocks
to the areas there and the people ure
suffering for the last 20 days without
food. So, may 1 know whelher the
Government would consider a  re-
vision of this policy and not take any
more grains from Orissa to West
Bengal?

Shri S. K. Patil: So far as the stock
is concerned, the Orissa Government
has enough stock.

Shri Surendranath Dwivedy: No; I
have toured those places.

Shri S. K. Patil: I do not know. Of
course, the hon. Member may have
enquired about it, but according to
our figures, they have got enough
stock. If any stock is wanted, it is al-
ways at their disposal. Owing to the
misfortune of floods, it became im-
possible, into those flooded areas, to
remove the stock. It would have hap-
pened like that even if there was ten
times more of the stock.

Shri Surendranath Dwivedy: I have
toured the flooded areas. I want to
bring to the notice of the hon. Minister
that on account of the food zone, in
the area which are flood-affected,
there is no stock now with the people,
There is no stock, when the flood-
waters have come. As a result the
people are suffering. Government
have not been able to supply them.

Shri S. K. Patil: Government have
not taken the floods into consider-
ation; if such misfortunes happen,
f.hey have to be met, but it is not that
it has got anything to do with the
policy.

Some Hon. Members rose—
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Mr, § r: Order, order.

Shri Surendranath Dwivedy: About
the rise in prices, the hon. Minister
said that a rise in price is nomal.
May 1 know whether it is not a fart
that only the consumers are charged
that price of Rs. 20 which is prevalent
at Cuttack now whereas the producers
are geiting much less?

Shri S. K. Patil: The prices in the
lean months are always Rs. 1 or 2
more everywhere in India. It is not
only in that place that it is so. After
this deal was really signed, the pro-
ducer has received Rs. 2 more per
maund.

Shri P. K. Deo: In view of the bleak
prospects of the crops this year due
to the large-scale damage owing to
the floods, may I know if the Govern-
ment is considering the question of
totally banning the expodt of rice from
Orissa?

Shri S. K. Patil: That comes when
the new crop arrives. So far as the
present crop is concerned, arrange-
ments have been made and, as I
have said, the Orissa Government has
been allowed to retain the stock which
until yesterday it was asking as to
how it should dispose of.

Shri Tyagi: Are there any restric-
tions on the movement of rice from
Orissa to outside and, if so, have the
Government made any final decision
with regard to the policy of removing
regional restrictions on the movement
of foodgrains?

Shri 8. K. Patil: There was, of
course, a ban. They could only re-
move it to Bengal, not to any other
place; also, I think the Government of
Orissa were keeping 26 per cent. of
the stockg with them and so on and so
forth. What the hon. Members are
referring to is the present misfortune,
which is a recent occurrence. Nat-
urally, it could not be taken into
account by the Orissa Government at
that time.

Shri Tyagi: I am only
to know the general policy.

anxious
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Shri S. K. Patil: The general policy
we do not want to change.

Shri S. M. Banerjee: Because of
this natural calamity in Orissa, Orissa
Government may not be able to sup-
ply foodgrains, specially rice, to West
Bengal. In view of this, may [ know
whether the Cen re will supply more
rice to Bengal?

Shri S. K. Patil: They have always
done it. Orisa never supplied io West
Bengal much. 1 think that was one-
third of Bengal's requirements.

Fertilizer Production

*1060, Shri P. K. Deo: Will the
Minister of Food and Agriculture Le
pleased to state:

(a) whether the Board of Agricul-
ture and Animal Husbandry have re-
commended in their plenary session
at Ranchi that fertilizer production
should bz taken up in private sector;

(b) the total annual requirements
of fertilizers of the country by the
end of the Third Plan period; and

(c) the present production of ferii-
lisers both in the public and the pri-
vate sector?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the Sabha.

STATEMENT

Annual  Present
tequire-  produc-
‘Types of fertilisers ments tion (es-
by the  timated
end of from

the 1960-61)
Third
Plan
Ni-trogcnous: fertili-
sers  (in terms of
Nitrogen) . 1,000,000 103,230
Phosphatic fertilisers
%n terms of Pz
5y - : © 400,000 58,400
o
500,000
Potassic fertilisers (in
rerms of K20) . 200,000 1,260
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Shri P. K. Deo: From the state-
ment I find that we require a large
quantity of these fertilizers in  the
Third Plan. May I know whether
many more factories are going to be
put up and, if so, where will they be
located? What will be the policy for
dispersal of these factories in  the
country?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The factories
are coming up in many places as a
part of our projects. I am not in a
position just now to say where they
would be, because the final arrange-
ments have not been made; but the
attempt is that, as far as possible,
there should be a factory in  each
State so tha! the difficulties of trans-
portation etc. could be cbviated,

Shri Shivananjappa: In view of the
fact that Mysore State is having an
acute shortage of fertilizers, may I
know whether the Government pro-
pose to increase the production of the
Belagola fertilizer factory in the Third
Plan?

Shri 8. K. Patil: I have no infor-
mation about this particular factory
but when I say that each S ate should
have one, that means the availability
of the raw material and other things
are taken for granted to be there. You
cannot have a feriilizer factory in a
State unless all these things exist. So
far as that particular factory is con-
cerned, if the hon. Member tables a
separate question. I would find the
information.

Shri Hem Barua: What steps have
been taken by the Government to
utilize cattle dung, which is being
wasted, as a fertilizer?

Shri S. K. Patil: Both the cow dung
and the compost and the fertilizers
that we are mentioning are necessary.

Dr. Ram Subhag Singh: It is men-
tioned in the statement that the nitro-
genous fertilizers needed at present
are to the tunc of about one million
tons whereas the production is only
about 1,03,000 tons. May I know how
Government propose to meet the re-
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quirements of the Third Plan period?
Will it be by import or by more pro-
duc'ion?

Shri S. K. Patil: The figures that
we have quoted represent what we are
producing just at present, 1,03,230
tons. The Nangal factory will come
into operation in the next few months,
There is is also the Neyveli project
and the Trombay project. These are
the project which have progressed
much; not that they are completed
but they will go into production very
shortly. Then we are thinking of,
perhaps, 3, 4 or 5 factories. But unless
they are finally decided it is difficult
for me to give any information. But
our attempt is that both in the public
and the private sec'or put together,
we shall have one million tons of pure
nitrogen, which means, 5 million tons
of ammonium sulphate.

Shri Thimmaiah: May I know whe-
ther we are exporting any amount of
these fertilizers and, if so, in what
quantity?

Shri 8. K. Patil: I do not think we
are in a pzsition to export any fertili-
zer.

Shri Pahadia: May I know whether
States which have the raw materials
in plentv, like Rsjasthan, will be
given preference in the setting up of
feriilizer factories?

Shri S. K. Patil: If I may say so,
Rajasthan is very much on the top, so
far as the projects that are under
contemplation are concerned.

Shri P. K. Deo: We notice that a
feriilizer factory is going to be set
up at Rourkela to utilize the surplus
gas from the steel plants. May I
know whether any similar proposal is
there to establish fertilizer plants in
Bhilai and Durgapur and, if no!, why
not?

Shrl S. K. Patil: Of course, it is a
rich material that is available from
these steel plants, and they are the
places where the factories should
come.
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Industrial Pilot Projects

1062, J Shri Bubodh Hansda:
Shri R. C. Majhi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that the
Industrial Pilot Projects have [failed
to produce good results;

(b) whether the report of Study
Team in this regard has been con-
sidered by Government; and

(¢} what is the reaction of Govern-
ment in this regard?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No, Sir.

(b) Yes, Sir.

(cy The report of Study Team was
considered by the Annual Conference
on Community Development acld at
Srinagar in June 1860 and the Con-
ference decided that the Industries
Pilot Projects star.ed in C.D. arcas
may be continued as part of the Third
Five Year Plan and that the State
Government!s should make specific
provision for this purpose in the State
rural Industries Programme of the
State Plan.

Shri Subodh Hansda: In reply tc
part (a) of the guestion the hon. Min-
ister has stated that the Industrial
Pilot Projects have not failed. In
view of that, may I know whether
Governmen' propose to set up such
industrial pilot projects in all the
blocks in the States?

Shri B. S. Murthy: These are pilot
projects and we are still watching the
working of these projects. And when-
ever and wherever necessary, certain-
ly they would be expanded.

Shri Subodh Hansda: May I know
whe'her the study team has suggest-
ed any improvement on these pilot
projecte?

Shri B, S. Murthy: Yes, Sir.
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Shri Raghubir Sahai: From a per-
usal of the report on Industrial Pilot
Projects it appears that wherever
large sums of money had been allocat.
ed and spent from the team found, the
progress was quite good but wherever
the sums were not very big, the pro-
gress was found to be unsatisfactory.
May I know from the hon. Minister
the reasons for the uneven allucation
and distribution of funds?

Shri B. S. Murthy: I do not think
the hon. Member has grasped what 1
said. Money is given not on an ad hoc
basis but on the basis of the number
of programmes and the size of the
programmes. Each project is assessed
and money ailoited. Therefore, Aall
the 26 projects are not granted the
same amount.

Shri Tangamani: How many out of
these 26 Indu:irial Pilot Projects will
be continued during the Third Plan
Period? The 9-man committee led
by Shri Mishra has estimaled that
Rs, 165°70 crores would be required
for the Third Plan period. How
much money is going to be allotted
during the Third Plan for the continu-
ation of these 26 projects?

Shri B. S. Murthy: All the pilot
projects tha! have been started will
be continued. 25 of them are working
now and the 26th one in Jammu and
Kashmir has no' been implemented.
As far as the money allocation for
the Third Plan is concerned, it all de-
pends on the discussions which  the
several Ministries had with the Plan-
ning Commission.

Dr. M. S. Aney: May 1 know
whether the statement made by my
hon, friend that those pilot projects
which were financed better have suc-
ceeded and those pilot projects which
were not financed properly have fail-
ed, is correct or not?

Shri B. §. Murthy: 1 have already
answered that question. Each pilot
project was given money according to
the number and the size of the pro-
Eramme which is undertaken for im-
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plementation. Therefore all the 26
pilot projects were not given cven
amounts.

Shri S. C. Samanta: May I  know
whether the facts found out by the’
Study Team were duly considered by
the seminar and whether the seminar
has suggested some remedy? If so,
wha. are they?

The Minister of Community De-
velopment and Co-operation (Shri S.
K. Dey): Yes, Sir. The conference on
community deveiopment held at
Srinagar has considered all aspects of
the recommendations made by the -
Study Team. As a result of it the plan
for village industries in the Third
Five Year Plan has been designed to
be an integration of activities of all
the boards under the Ministry cf Com-
me-ce and Industry as well as  the
Small Smale Industries Board, the
activities conducted direcily with the
funds provided by the community .
development programme. All these
schemes have taken cognisance of the:
recommendations made by the Study
Team.

Shri M, C. Jain: May I know if it
is a fact that the really weaker sec-
tions in the villages have not benefited
by these pilot projects at all?

Shri S K. Dey: To a considerable
degree the assumption is correct

Shri Tangamani: May I know whe-
whether this Study Team has report-
ed that some States are not anxious
to continue the indusirial pilot pro-
jects? If so, which are thosz States
and have the States been persuaded to
continue this?

Shri S. K. Dey: We are trying to
persuade all the States to give their
due attention to indusirial develop-
ment in the rural areas. As the
House will appreciate the natural
gravitation of all private entrepren-
eurs is in the direction of cities and
it is very difficult to organise village
industries on an efficient scale in the
rural areas. It is tied up with many
factors and not merely on the funds
and organisation provided by the
Minis‘ry of Commerce and Industry
or the community development agency.
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Sinking of Coastal Ship
“S, 8. Sabitri”

+1063. Shri Raghunath Singh: Will
the Minister of Transport and Com-
-munications be pleased to state:

(a) whether it is a faet that a
¢«Coastal Ship “S, S. Sabitri” sank in
the Bay of Bengal on the 25th June,
1960, 40 miles from Chandbali in
Qrissa; and

(b) if so, the cause of the accident?

The Minister of Siate in the Minis-
rtry of Transport and Communications
{Shri Raj Bahadur): (a) Yes, Sir.

(b) The cause of the accident will
“be known only when the preliminary
enquiry which is now being held is
~completed.

Shri Raghunath Singh: May [ know
as to when the ship was last inspected
and surveyed and what the immediate
-cause of the sinking of the ship was?

Shri Raj Bahadur: As I have just
now stated, these particular matters
-will be gone into by the enquiry
which is being undertaken by the
Mercantile Marine Department. I
think that will be the proper time
when I could place these facts in an
authentic manner before the House.

Dr. Gohokar: May I know tihe
tonnage of the ship and whether it
was a passenger ship or a transport
- ship?

Shri Raj Bahadur: The gross regis-
tered tonnage of the ship was 368 and
its carrying capacity was about 370
.tons.
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Free Port at Karaikal

+
" [ Shri Wodeyar:
1064. -\ Shri Agadi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there js any demand
from the public of the South for the
revival of the closed free port of
Karaikal; and

(b) what are the special circum-
stances and advantages to declare
Kandla as a “Free Port"?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.
Some requests have been received by
the Government of Pondicherry from
some sectors of the business commu-
nity of Karaikal

(b) There is no proposal to declare
Kandla as a “Free Port". However,
a proposal is under consideration for
the establishment of a Free Trade
Zone near that port to give a fillip to
the establishment of industries in the
region and increase the employment
potential of the place,

Shri Wodeyar: Is there not sufficient
scope for the establishment of import-
ant industries roundabout Karaikal?
If so, what are those industries?

Shri Raj Bahadur: That would be
a guestion which may be asked of the
Ministry of Commerce and Industry.

Railway Journey to Pakistan

*1065. Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
passengers going to Pakistan have to
disembark at Munabae and stand in
queue for purchasing their outward
journey tickets for several hours; and

(b) whether it is also a fact that
direct Railway tickets are not issued
for Barmer, the last check post on
Indjan side?
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The Deputy Minister of Rallways
(Bhri 8. V. Ramagwamy): (a) It is
possible that passengers intending to
buy tickots at Munabae for West
Pakistan may be experiencing some
delay, but their waiting for several
hours for purchasing the tickets has
not come to our notice.

(b) while tickets are issued from
stations in India direct to Barmer,
similar facility from stations on West
Pakistan does not obtain.

Shri Surendranath Dwivedy: Has
the Government requested the Pakis-
tan Government to make available to
our passengers direct tickets from
their side?

Shri S. V. Ramaswamy:
them to make a request.

Cuddalore-Salem Road as a National
Highway

+
( Shrimati Parvathi
*1068. Krishnan:
Shri Nagi Reddy:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Madras Govern-
ment have requested the Centre to
declare the Cuddalore Salem road as
a National Highway; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
itry of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.
This road is, however, included in the
expanded system of National High-
ways suggested in the Report of Chief
Engineers on Road Development Plan
for India (1961—81), which has been
prepared after taking into considera-
‘tion the views of the various States
regarding expansion of the National
Highway system,

(b) The detailed consideration of
the Report of Chief Engineers has
been deferred till the receipt of the
Report of the Committee appointed
by Government to examine the ques-
tion of co-ordination between the
different means of transport and long-
term policy issues involved in their
future development.

1020 (Ai) LSD—2.

It is for

Oral Answers 6832

Shrimati Parvathi Krishnan: In
view of the importance of this road
which would link Neyveli with Salem
may I know whether Government is
considering the taking up of this work
as early as possible?

Shri Raj Bahadur: This road is a
State road. As I have just now said,
we have got limited funds at our dis-
posal so far as the expansion of the
Highway is concerned. In fact, with
the provision that we have got in the
Third Plan it is difficult to say at
this stage whether we can expand the
system any bit. But this point about
its importance, is already under the
consideration of the Madras Govern-
ment.

Motor Transport Industry

*1069. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No. 2042
on the 17th March, 1959 and state:

(a) whether the investment in
Motor Transport Industry has increas-
ed during the past 18 months;

(b) if so, by how much;

(c¢) what is the amount invested at
present; and

(d) how many persons are employ-
ed in the industry?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) According to rough estimates,
the investments has increased by
Rs. 266 crores during the years 1957-
58 to 1959-60.

(¢) Roughly Rs. 912 crores (as on
31-3-1960).

(d) According to an estimate made
by the National Council of Applied
Economic Research, the total number
of persons who found employment in
the road transport industry, in its
broad sense, was about 24 lakhs dur-
ing the year 1857-58. Information in

respect of the number of persons em-
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ployed in the industry at present is
not yet available.

Shri Tangamani: May I know whe-
ther following the report of the Jha
Committee steps will be taken for
the manufacture of baby cars and,
if so, whether it will be in the private
sector or in the public sector?

Shri Raj Bahadur: That question
may be addressed to the Ministry of
Commerce and Industry.

Shri Indrajit Gupta: How much of
this investment in this industry is in
the State sector and how much is in
the private sector?

Shri Raj Bahadur: That information
is not with me.

Shri Tangamani: On a previous oc-
casion we were told that the revenue
estimate was of Rs. 94'5 crores both
for the Central and the State Gov-
ernments for the year 1958-59. May
we know whether this has increased
during 1959-60 and, if so, by how
much?

Shri Raj Bahadur: It is already
showing trends of amn inereass from
year to year. There is not the least
doubt about it.

Shri Shree Narayan Das: May I
know whether the National Council
of Applied Economic Research has
made a study of this industry and
whether they have made any sugges-
tions? If so, what are the important
suggestions?

Shri Raj Bahador: At our instance
they undertook a study of motor
transport on three particular points,
namely, firstly, the employment
potential; secondly, the contribution
of the motor transport industry to the
national exchequer, that means the
revenues of the State Governments as
well as of the Central Government,
and, lastly, the importance of road
transport for economic development,
that is, development of industries.

Shri Tangamani: May I know whe-
ther the Government has been ap-
proached by any of the private indus-
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trialists, like Shri TVS, Madurai, for
halping them in setting up motor
transport industry in the South, parti-
cularly, in Madurai?

Shri Raj Bahadur: Such requests
are made to the State Governments
from time to time. As the hon.
Member is aware, transport is a con-
current subject and the executive res-
ponsibility in regard to development
of transport vests with the State Gov-
ernments. I am sure, any such re-
quest received by the State Govern-
ments should be receiving the proper
attention, i

Shri T. B. Vittal Rao: The figure
that has been given out for invest-
ment in the road transport industry
is Rs. 266 crores. May I know if this
investment is only on road transport
industry or it is on the motor indus-
try as well? May I also know the
publie sector percentage?

Shri Raj Bahadur: The investment
in the public sector, I will not be

able to give. This i3 motor road
transport industry.

Shri Pahadia: In view of the fact
that a large number of persons are
employed in that industry, may I
know whether the Government pro-
pose to nationalise the industry?

Shri Raj Bahadur: That is a very
difficult question. But, we would like
to wait for the advice of the Neogy
Committee on this particular question
as well, whether nationalisation can
be increased and, if so, to what ex-
tent and to what sectors.
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Shri S. M, Banerjee: In view of
larger sugar production this year,
which is about 24 lakh tons, I want
to know whether the price of sugar
is likely to come down or whether it
bas already come down and if so, to
what extent?

Shri 8. K. Patil: The price must not
come down, because, if it comes down
beyond a certain limit, that means
that our production will further go
down. Therefore, we must protect.
The prices are ruling very well just
now,
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Shri Goray: In view of the fact
that the American consumer does not
consume the type of sugar that we
are producing, what other market is
there for our sugar?

Shri S. K. Patil: That is a question
of what they call polarisation of sugar.
We are competent to have that polari-
sation if we want to export it to
America.

Mr, Speaker: The Question-hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Inspection of Boeing 707 Jet Aircrafts

*1053. Shri Vidya Charan Shukla:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Government's
attention has been drawn to the direc-
tive of U.S. Federal Aviation Agency
that all American Companies using
Boeing 707 jet aircraft should daily
inspect visually with S, a tenpower
magnifying glass the outer cylinders
of the nose-gear carefully;

(b) whether jt is also a fact that
an added check within twenty days
has further been ordered with a probe
type ultrasonic shear wave equip-
ment for further safety;

(c) whether any such safety mea-
sures have been ordered for Boeing
707 being used by Air India Interna-
tional; and

(d) if not, reasons therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohjuddin): (a) to (d). I
lay a statement on the Table of the
House.

STATEMENT

(a) The Corporalion is aware of the
U.S. Federal Aviation Agency's Direc-
tive calling for careful inspection of
the nose gear cylinders on Boeing 707
airplanes, in order to guard against
the manufacturing discrepancy which
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may lead to failure of the subject
cylinders in service.

(b) Yes,

(c) and (d). As the defect refer-
red {o in (a) above was known to the
Boeing Airplan, Company prior to
the delivery of the aircraft to the
Corporation, the directive was com-
plied with in respect of all the three
aircraft ordered by the A.LL at the
Boeing Factory during their produc-
tion, and it was found that the cylin-
ders fitted to the Corporation's air-
craft were free from the dafect. The
visual inspection with magnifying
glass referred in (a) and ultrasonic
inspection referred in (b) are there-
fore not applicable to the cylinders
fitted on the Boeing aircraft purchas-
ed by Air India International.

River Port at Pandu

*1055. Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the progress of work of the
river port at Pandu;

(b) the name of the firm entrusted
with the work; and

(e) when it is likely to be complet-
ed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A
statement is laid on the Table of the
Sabha.

STATEMENT

The Government of Assam to whom
the work of construction of Pandu
Port has been entrusted, have report-
ed that an expenditure of Rs. 1 lakh
has been incurred upto March, 1960.
2000 Sal piles have been ordered on
the Forest Department out of which
279 have been received at site and
636 have been collected at Forest

depots. Arrangements are being made
by the Contractor to collect stones
at quary site and two stone crushing
machines have already been taken by
them to the quary. Piling work will
start after the monsoon is over and
the water level of the river goes
down. Quota certificate for steel has
been received and orders placed for
167 tons. Fabrication of two transit
shed (steel) is in hand with M/s.
Martin and Burn Ltd., Calcutta. M/s.
B. R. Herman and Mohatta (Private)
Ltd., Caleutta is the firm entrusted
with the work. The work is likely
to be completed by 1963-64.

G. T. Express

*1056. Shri Keshava: Will the Minis-
ter of Railways be pleased to state
whether the Grand Trunk Express is
running in time since January, 19607

The Deputy Minister for Railways
(Shri Shahnawaz Khan): Duyring the
period 1st January, to 20th August,
1960, the percentage of right time
arrival of Grand Trunk Express at
Madras and New Delhi was 43 and 40
respectively.  Performance of these
traing was not satisfactory, parti-
cularly during the period May to
July, 1960. Special drives have been
instituted to improve their per-
formance.

Purchase of Diesel M.G. Locomotives
from U.S.A.

Pandit D. N. Tiwarj:
*1059./ Shri Ajit Singh Sarhadi:
Shrimati Tla Palchoudhuri:

Will the Minister of Railways be
pleased to state:

(a) whether iy is a fact that order
for a large number of diesel metre
gauge engines has been placed or is
proposed to be placed in the United
States shortly;

(b) whether tenders for the same
were called;

(¢) if so, whether the lowest tender
was accepted; and
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(d) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Sixty
metre gauge dicsel locomotives are
proposed to be ordered in the U.S.A.

(b) Yes, Sir.

(¢) The tenders are still under con-
sideration.

(d) Does not arise.

Supply of Electricity by Punjab to
Delhi

*1061. Shri Ajit Singh Sarhadi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any settlement has
been arrived at between Delhi Ad-
ministration and Punjab Government
about the dispute pertaining to the
taxation proposal by the Punjab Gov-
ernment on the supply of electricity
to Delhi from the Bhakra Nangal
System; and

(b) if so, the details thercof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Telephone Call Rates

+1066. Shri Muhammed Elias: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the local telephone
call rates prevalent in Calcutta,
Bombay, Delhi and Madrag differ;

(b) if so, what is the reason for
this difference; and

(c) whether Government propose to
bring uniformity in rates?

The Minister of Transport and Com-
municationg (Dr. P. Subbarayan): (a)
and (¢). The charge for local tele-
phone services has to be related to
the cost of installation and mainten-
ance. Since this increases steeply
Wwith the increase in the size of the
system, higher rates for the larger

systems is inevitable. Uniformity in
these rates is not possible at present.

Cinder at Tundla Railway Station

*1067. Shri Braj Raj Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it has been brought to
his notice that coal is turned into
cinder on a large scale at Tundla
Railway Station of Northern Railway
and sold in nearby places, notably
Firozabad, by the contractors of
cinder;

(b) whether it js a fact that Rail-
way is losing thousands of rupees per
month due to the aforesaid action;

(c) whether any action has been
taken so far in this regard;
(d) if so, the result thereof; and

(e) if not, whether the Ministry
proposes to take some action in the
matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.
This allegation has been brought to
the notice of the Government.

(b) No, Sir.

(c) to (e). Do not arise.
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Offices of Town Planning Organisation

*1072. Shrl_ A K. Gopalnn
Shri Kunhan:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that vari-
ous offices of the Town Planning Or-
ganisation are situated in rented
premises on Asaf Ali Road, New
Delhi;

(b) if so, the monthly rent paid for
each premises; and

(c) whether the rent fixed for each
premises is standard rent?

The Minister of Health (Shri
D. P. Karmarkar): (a) Yes.

(b) (1) B-4/12, Asaf Ali Road—
Rs. 2,800.

(2) B-4|7, Asat Ali Road—Rs. 1,400.

() Under Section 6(2)(a) of the
Delhi Rent Control Act, 1958 (No. 59
of 1958), this rent is deemed to be
the standard rent,

Chambal Project

+1073. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) how the cost of Chambal pro-
ject is to be shared by the partici-
pating Governments;

(b) what are the benefits which
will be derived by each State;

(e) the Central Government's re-
action in the matters referred to in
part (a) above;
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(d) whether Chambal project has
suffered serious setback for non-
supply of Vntial raw materials;
and

(e) if so, the steps taken to im-
prove the situation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (e).
A statement containing the requisite
information is placed on the Table
of the House,

STATEMENT

(a) The matter is under the con-
sideration of the Chambal Control
Board.

(b) The benefits of the project on
account of irrigation and power will
be shared by the Rajasthan and
Madhya Pradesh States generally on
an equal basis. In the first stage of
the Project, 11 lakh acres of land will
be irrigated in both the States (55
lakhs acres in Madhya Pradesh and
55 lakhs acres in Rajasthan). Power
to the extent of 80,000 kw. at 60 per
cent. load factor which will be gene-
rated in the first stage will be ghared
equally by the two States,

(c) The Central Government would
like that an early decision mutually
acceptable to both the participating
States is arrived at.

(d) On account of various unfore-
seen circumstances the target dates

originally fixed for the completion of

the various components of work were
revised in August, 19589. It is ex-
pected that these target dacwy will be
adhered to. While the position re-
garding supply of cemeni, to the Pro-
ject has been satisfactory, there has
been a shortfall in the supply of steel,
which was also one of the reasons for
the revision of the target dates.

(e) All efforts have been made by
the project authorities and the Gov-
ernment of India for expediting the
supply of steel required for the Pro-
ject.
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Derailment near Ajmer

J Shri M. B. Thakore:
W, '\ Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
was a serious derailment between
Kishangarh and Ajmer Railway
Stations on the 20th August, 1960 on
the Western Railway; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). On 20-8-1960 at about 15.00
hours, while 838 Down Special Goods
train was running between Ladpura
and Gegal Akhri stations on the
Ajmer-Phulera Metre Gauge section
of the Western Railway, 20 wagons of
the train derailed. There were no
casualties on account of the accident.
The approximate cost of damage to
the Railway property has been esti-
mated at Rupees Nineteen thousands
only.

Expert Committee on Co-operative
Credit

Shri Ram Krishan Gupta:
Shri A. M. Tariq:
| Sardar Igbal Singh:
Shri Ramji Reddy:
*1075. { Shrimati Renuka Ray:
Shri Subodh Hansda:
Shri R. C. Majhi;
Shri Aurobindo Ghosal:
Shri P. K. Deo:
Shri D. C, Sharma;

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given to
Unstarred Question No. 361 on the
23rd February, 1960 and state:

(a) whether the Expert Committee
on Co-operative Credit has since sub-
mitted its report;

(b) if so, the main recommenda-
tions thereof; and

(¢) the nature of steps taken to
implement them?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) The Report of the Committee
along with a short summary of the
main recommendations is laid on the
Table of the House. [See Appendix
III, annexure No. 82 and Library
Index No. LT-2366/60].

(¢) The recommendations of the
Committee were discussed at the Con-
ference of State Ministers of Co-
operation held at Srinagar from 14th
to 16th June, 1960. Since then they
have been further examined and it is
hoped to take the final decision and
begin implementation in the near
future.

Starvation Deaths in Mizo Hills
District
( Shri S. M. Banerjee:
Shri Ram Krishan Gupta:
-ma.{ Shri P. C. Borooah:
| Shri Hem Barua:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 1832 on
the 29th April, 1960 and state:

(a) whether Government have since
received report from the Assam Gov-
ernment regarding starvation deaths
in Mizo Hills District;

(b) if so the details thereof; and

(c) what steps have been taken by
Government to improve food situation
in this area?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The Assam Government
has since intimated that there have
been serious difficulties in wverifying
the reports about starvation deaths as
in a large number of cases exact
names, addresses and dates of death
were not available and the cases were
also reported after a considerable
lapse of time. Some of these deaths
have, on verification been found to
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have been due to natural causes. None
of the cases could be directly traced
to starvation althcugh it could not be
ruled out that scarcity of food then
prevailing in this distriet might have
aggravatzd the conditions of some of
these persons.

(¢) Rice is being distributed by the
Government at a subsidised price.
Test relief works have been gtarted to
provide work for the people. Agri-
cultural loans have been granted and
gratuitous relief has been provided
wherever necessary. An amount of
Rs. 1,9793,000 has so far been sanc-
tioned for various relief operations in
the district.

ALl Freight Carrying Agreement
with U.S.A. Firm

*1077. Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to state
whether the AII freight carrying
agreement with the United States
Company is still in force?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Yes, Sir, but
Air India International expects to
start the freighter service with its
own equipment and crew from the
middle of November, 1960.

Chandbali Port

Shri D. C. Sharma:
*1078.{ Shri P. K. Deo:
LSlrl P. G. Deb:

Will the Minister of Transport and
Communications be pleased 1o state:

(a) whether the Orissa Government
have approached the Central Govern-
ment for the services of one of their
marine surveyors for carrying out a
hydrographic survey in connection
with the development of Orissa’s
Chandbali Port;

(b) if so, whether Government have
agreed to spare the services of the
surveyor;
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(¢) whether Government have sanc-
tioned any loan to the State Govern-

ment for the development of the port;
and

(d) if so, the amount thereof?

The Minister of State in the Minis-
try of Transport and Communijcations
(Shri Raj Bahadur): (a) to (d). A
statement containing the required
information is laid on the Table of
the House.

STATEMENT
(a) Yes.

(b) In June, 1958 the name of Shri
T. M. Ashton, who had been recom-
mended by the Port Commissioners,
Calcutta was suggested to the Govern-
ment of Orlissa for carrying out a
hydrographic survey in connection
with the development of Chandbali
Port. As he was too old, the State
Government did not consider him.
suitable for the job. Subsequently, on
the advice of the then Officer on
Special Duty in the Department of
Transport, a candidate was appointed
but later on he resigned on health
grounds. Thereafter, another Officer
was recommended by the then Officer
on Special Duty for appointment for
the purpose; this officer joined the
Ganga Brahmaputra Water Transport
Board after being relieved from the
Navy.

Subsequent!y, Orissa Government
made a proposal to get one of their
own officers (who had already been
trained in Bombay P.W.D. in Port
Survey) trained in the Hydrographic
Specialisation Course started by the
Naval Headquarters (Ministry of
Defence). The proposal of the State
Government was received late and the
course of April, 1860 had already
started. The State Government were
informed that their Officer would be
sent to the next Course, which is to
commence in September|October, 1960.

(c) Yes.
(d) Rs. Z-3r lakhs.
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Loan for Joint Steamer Companies

*1079. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
municationg be pleased to state:

(a) whether a loan of Rs. 2 crores
has been sanctioned for the Joint
Steamer Companies; and

(b) if so, the object of this aid and
benefit to the Government of India
out of the deal?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). It
has been decided, in principal, to give
a loan of Rs. 2 crores to the Joint
Steamer Companies, subject to certain
conditions, to enable them to rehabi-
litate their obsolete fleet for the main-
tenance of essential I. W. T. services
on Calcutta-Assam route.
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Facilities for Haj Pilgrims

*1081. Shri Tangamani: Will the:
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of ships plying for
taking Haj pilgrims by the state-own-
ed Western Shipping Corporation; and.

(b) What special facilities are pro-
posed to be extended to Haj pilgrims?

The Minister of State jn the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) The Western
Shipping Corporation do not ply any
ships for taking Haj pilgrims but the
Mogul Line Ltd., a majority of whose-
shares has recently been acquired by
the Western Shipping Corporation,
have four passenger-cum-cargo ves-
sels which cater to the Haj trade.

(b) All the facilities provided by the
privious owners of Mogul Line will
continue uninterrupted.

Beggars on Railway Stations

*1082, Shri Harish Chandra Mathur:
Will the Minister of Railways be-
pleased to state:

(a) whether it is a fact that almost
at each railway station there are a few
beggar families settled and are within
the knowledge of Railway and Police:
authorities; and

(b) what arrangements administra-
tion has made to stop begging within-
Railway premises?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) No, Sir.
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(b) A statement showing the steps
taken to check begging in Railway
premises is placed on the Table of
the House.

STATEMENT

(i) Formation of special squads of
Travelling Ticket Examiners and Rail-
way Protection Force for checking and
dealing with beggars;

(ii) Special drives with the aid of
Railway Police especially at bigger
stations to eject and deal with beggars
under the provisions of law;

(iii) particular attention by station
staff including Railway Protection
Force to prevent the entry of beggars
into railway premises; and

(iv) Seeking of public co-operation
through exhibition of  posters,
announcement over the loud-speaker
etc. asking the travelling public to
refrain from giving alms to beggars
and to bring their presence to the
notice of railway staff.

(v) Liaison with the State Govern-
‘ments for preventing begging and for
rehabilitation of beggars.

Derailment near Umesh Nagar Station
(N. E. Railway)

*1083, Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that
eighteen wagons of a goods train fell
into a flooded rivulet of the Ganga
on the 20th August, 1960 as a railway
‘bridge between Sahebpur-Kamal and
Umesh Nagar stations of N.E. Rail-
way had been washed away; and

(b) if so, the details of this aeci-
dent?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
(b). On 20th August 1960, at about
045 hours while No. 2 GT Down
Goods train was running between
Sahebpur Kamal and Umesh Nagar
stations of the N.E. Railway, 18
wagons of the train derailed due to
.a breach in the embankment of the
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track caused by the spill water of
Ganga River 13 of these derailed
wagons fell into the flood water.

Overpayment to Firm

Shri Ram Krishan Gupta:

Shri A. M. Tariq:

Sardar Igbal Singh:
LShri Madhusudhan Rao:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 642
on the 2nd March, 1960 and state:

*1084.

(a) whether arbitration proceedings
in the case of overpayment to M/s.
Hind Patel and Company for works
done at Konar Dam have since been
completed; and

(b) if so, what has the Government
decided in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.
According to present indications the
arbitration proceedings are expected
to be completed by the end of Octo-
ber, 1960.

(b) Does not arise.

Export of Rice from Punjab

o, {531 A8 e S

Will the Minister of Food and Agri-
Culture be pleased to state:

(a) whether it is a fact that the
Government of India have not acced-
ed to the request of the Punjab Gov-
ernment to the export of rice from
Northern Zone to clear the accumulat=
ed stock of rice in Punjab; and

(b) if so, the reasons for such re-
fusal?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The Government of
India are ready to purchase through
the Punjab Government any quantity
of surplus rice available in Punjab
and it is not, therefore, necessary or
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desirable to allow export of rice from
Punjab through trade. The Punjab
Government, however, have been
authorized to permit the export of
existing stocks of broken rice in
Punjab to the deficit States of West
Bengal, Bihar, Maharashtra and
Gujarat.

Global tender for Diesel Locomotives

. [ Shri D, C. Sharma:
1086. 3 Shrimati Tla Palchoudburi:

Will the Minister of Raflways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have invited offers for the
supply of 40 diesel locomotives from
manufacturers all over the world;

(b) whether any offers have been
received so far; and

(c) if so, the lowest offer that has
been received with the name of the
country and the firm?

The Deputy Minisier of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Offers against the tender en-
quiry have been received on 24-8-
1960.

(c) Tenders are under compilation
.and check.
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Sugar Production

2041, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the production of
sugar from February, 1960 to 3lst
May, 1960 and the despatches in the
same months?

The Deputy Minister of Food and
Agriculiure (Shri M. V. Krishnappa):
The production and despatches of
sugar from 1st February, 1960 to 31st
May, 1960 totalled 12-59 and 658 lakh
tons respectively.

Flour Mills in Bombay

2042, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of wheat that is
supplied annually to the flour mills
in Bombay by the Centre; and

(b) the price at which supplied?

The Deputy Minister of Food and
Agriculture (Shri M. V. Erishnappa):
(a) The monthly quota of wheat fix-
ed for the roller flour mills in Bombay
city is 21,200 tons. The total
quantity of wheat lifted by these
mills during the year 1959 was 2,13,200
tons.

(b) Rs. 14 per maund inclusive of
the cost of gunny.
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Rest Houses for Tourists in Punjab

2043. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Unstarred Question No. 1532 on the
25th August, 1959 and statc the pro-
gress since made in the construction
of low income group rest houses for
tourists in Punjab?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduor): A statement
containing the required information
as furnished by the State Govern-
ment is laid on the Table. [See Ap-
pendix III. annexure No. 83].

Diescl Locomotives

2044, Shri D. C. Sharma: Will the
Minister of Railwaygs be pleased to
state:

(a) whether requirements of Diesel
locomotives upto the end of the
Second Five Year Plan have been
ascertained; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) Yes, Sir.

(b) Requirements of Diesel Loco-
motives for the Second Five Year
Plan are:

(i) Broad Gauge Main line Diesel
Locomotives—125.

(ii) Broad Gauge Diesel Shunters
—T.

(iii) Metre Gauge Main line Diesel
Locomotives—~60.

Forest Development in Jammu and
Kashmir

2045. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted
to Jammu and Kashmir State during
the Second Five Year Plan period so
far for forest development?

The Ministey of Agriculture (Dr.
P. 8. Deshmukh): Rs. 60'5 lakhs. In
accordance with the revised procedure
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for plan allocations, the allotment for
Foreslry and Soil Conservation
Schemes have been combined from
1960-61. The above figure, therefore,
inciudes the allotment in 1960-61 for
Soil Conservation Schemes also.

Passenger Amenities at Stations in
Ferozepur Division

2046, Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the names of stations in Feroze-
pur Division of the Northern Rail-
way the platforms of which will be
covered during the year 1960-61;

(b) the names of the stations in the
same Division at which other ameni-
ties such as water and electrification
facilities will be provided;

(¢) the number oi under and over-
bridges constructed (with names of
piaces) in the same Division during
the Second Five Year Plan period so
far; and

(d) the number of such bridges to
be constructed during the remaining
period of the Second Five Year Plan
with names of places?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) There
is no proposal to provide cover over
the platform at any station in Feroze-
pur Division, during 1960-61.

(b) (i). Drinking water facilities
already exist at all stations on the
Division,

(ii) Dhilwan, Sanaura, Khem-
karan, Rehon and Jandoke stations
have already been electrified so far
during 1960-61 and Hardorawal,
Guler, Ghalkalan and Satnaur Bades-
ron stations are likely to be electri-
fied before the end of the financial
year,

(c) and (d). One Road over-bridge
has been constructed between Jullun-
dur City and Jullundur Cantt., and
one more road over-bridge at Chiherw
is expected to be completed during
the Second Five Year Plan period.
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Export of Rice from Punjab

2047. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the actual quantity of rice ex-
ported from Punjab during the year
1960 so far; and

(b) the names of the States and the
quantity exported to each State?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) and (b). During the period from
1st January to 17th August, 1960
about 51.4 thousand tons of rice were
exported on Government account
from Punjab.

The names of the States to which
this rice was exported, and the ap-
proximate quantity exported to each,
are mentioned below:

State Quantity

(in 000 tons)
Bombay 239
Jammu & Kashmir 93
Uttar Pradesh 8.4
West Bengal 30
Delhi 66
Himachal Pradesh 02
ToTtaL 51:4

The figures of export of rice on
trade account to the Union territories
of Delhi and Himachal Pradesh
which are included in the same rice
zone as Punjab are not available.

Panchayats in Delhi

2048. Shri D, C. Sharma: Will the
Minister of Community Development
and Co-operatjon be pleased to state:

(a) the total number of Panchayats
working at present in Delhi State;

(b) the number of Panchayats
which have constructed their own
Panchayatghars; and

(c) the number of Panchayatghars
which have been constructed during
the Second Five Year Plan period so
far?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 5. Murthy): (a) There are 205
Gaon Panchayats and 22 circle Pan-
chayats in Delhi, which started fune-
tioning only from 1-3-1960.

(b) No Panchayatghars have been
constructed as the Panchayats are yet
in their infant stage. However,
Community Centres/Chaupals have
been constructed in a majority of the
villages out of grants from the Com-
munity Project Scheme on 50 per
cent. contributory basis. Most of
these centres are being used for meet-
ings of the Gaon Panchayats.

(e) Nil

Health Centres on N. Railway

2049. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) how many Health Centres have
been opened on the Northern Railway
during the Second Five Year Plan
period as per directive of the Rail-
way Board;

(b) the amount allotted for the
scheme; and

(c) the total amount spent so far?

The Depuly Minister of Railways
(Shri Shahnawaz Khan): (a) Six.

(b) Rs. 8,52,000.
(e¢) Rs. 3,81,000.
Railway Land

2050. Shri D. C. Sharma: Yill the
Minister of Railways be pleased to
state:

(a) the total amount of surplus
railwey land which has been made
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over to Punjab Government by the
Railway authorities during 1957-58,
1958-59 and 1959-60; and

(b) whether this land has been al-
lotted to the cultivators?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) About
379 acres of cultivable railway land
has been made over to the Govern-
ment of Punjab during 1957-58. The
same acreage continues to be in thejr
possession during 1958-59 and 1953-60.
In addition to this, about 9832 acres
of land has been handed over to the
State Forest Department for affores-
tation.

(b) According to the procedure, the
Railways do not allot land to the
cultivators directly. The land is
handed over to the State Government
concerned and it is for them to allot
it to the individual cultivators.

Austerity Type Primary Schools on
N. Railway

2051. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
State:

{a) how many primary schools of
austerity type are there on the
Northern Railway;

(b) the cost of construction of each
school;

(c) the students taught in each
school; and

{(d) the teachers engaged in each
school?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) 78.

(b). Rs, 4000 approximately.

(c) Each school caters for 50
students.

(d) One.

National Highway No. 5

2052, Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to refer

SEPTEMBER 5, 1960

Written Answers 6858

to reply given to Unstarred Question
No. 1915 on the 9th April, 1960 and
state:

(a) whether the revised proposal
forwarded by the Orissa Government
in connection with the constructioon
of National Highway No. 5 from Tal-
danga to Nirgundi level crossing in
Orissa has since been settled with the
State Government; and

(b) if so, what is the nature of the
revised proposal?

The Minister of State in the Minis-
try of Transport ang Communications
(Shri Raj Bahadur): (a) and (b).
The State Government have very
recently furnished modified estimate
on the basis of the remarks of the
Government of India on their revised
proposal. The revised proposal in-
volved the question of change in the
alignment in order to avoid some
religious places, and also increase of
land width for accommodating service
roads and earth slops for high banks.
The modified estimate is under exami-
nation.

Minor Irrigation Projects in Orissa

2053. Shri Chintamoni Panigrahj:
Will the Minister of Food and Agri-
culture be pleased to state whether
the Government of India have receiv-
ed any new scheme for minor irriga-
tion projects from the Government
of Orissa for the year 1960-617

The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): No Sir,

Seed Farms in Punjab

20654, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the {iotal amount given to
Punjab Government for setting up of
seed farms during the years 1956-5T
to 1959-60;

(b) whether the State has also been
requested to give priority in the set-
ting up of seed farms in areas which
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have irrigation or assured rainfall
and where the principal crops grown
are wheat and rice;

(¢) whether it is a fact that these
conditions have not been fulfilled by
Punjab Government in setting up
seed farms; and

(d) if so, the action taken in this
regard?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a)
Rs. 6971 lakhs.

(b) Yes, Sir.

(c) and (d). The Government of
Punjab have reported that while pur-
chasing land for seed farms, prefer-
ence has been given to those lands
where irrigation facilities exist.
However, the State Government have
purchased some barani land or seed
farms where suitable irrigation facili-
ties can b=z provided.

Amendments to D.V.C. Act

[ Shri Ram Krishan Gupia:
Shri A. M. Tariq:
2055.2 Sardar Iqbal Singh:
Shri Pangarkar:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 643
on the 2nd March, 1960 and state:

(a' whether Government have
since examined the draft amendments
to the Damodar Valley Corporation
Act; and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
draft amendments are still under con-
sideration in consultation with the
participating State Gowvernments.

(b) Does not arise.

New Janata Meals Service

2056. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to Un-

starred Question No. 2899 on the 29th
April, 1960 and state the nature of
steps taken or proposed to be taken
to extend “New Janata Meals Ser-
vice" scheme to other stations?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The service
which was introduced on an experi-
mental basis has stiil not proved suffi
ciently popular to justify its general
extension to other stations.

Seed Multiplication Farms

" Shri Ram Krishan Gupta:
"\ _Shri Anirudh Sinha:

Will the Minister of Food and Agri-
culture be pleased to state the nature
and details of the assistance given by
the Centre to the various State Gov-
ernments (State-wise) during the
vear 1959-60 and that proposed to be
given in the year 1960-61 for the set-
ung up of seed multiplication farms?

2057

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Central
assistance admissible for the establish--
ment of seed farms of 25 acres each
15 as follows:

(i Cost of land: Rs. 37,500 at
Rs. 1500 per acre—25 per cent.
loan and 75 per cent. subsidy.

(ii) Cost of one seed store at
Rs. 10,000.—25 per cent. loan
and 75 per cent. subsidy.

(iii) Cost of irrigation facilities at.
Rs. 10,000.—100 per cent. loan.

Under the revised procedure, since
1958-59, issue of Scheme-wise sanc-
tions has been dispensed with. Sanc-
tions are conveyed to the State ac-
cording to the Major heads of Deve-
lopment wviz. Agricultural Production
which also includes the amount for
the setting up of seed farms. A
statement showing the amount so
sanctioned to the wvarious State Gov-
ernments for Agricultural Production
(which includes seed farms) during
the year 1959-60 is laid on the Table.
[See Appendix III, annexure No. 84]..
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A statement showing the allocations
of Central financial assistance for the
year 1960-61 to the various State Gov-
ernments for Agricultural Production
(including seed farms) is also laid on
the Table. [See Appendix III, an-
'nexure No. 84].

“Telephone Exchange at Charkhi Dadri

2058. Shri Ram EKtishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Unstarred Ques-
tion No. 839 on the 3rd December,
1959 and state the nature of action
‘taken to replace the existing 25 line
exchange by a 100 line one at Charkhl
Dadri (Punjab)?

‘The Minister of Transport and Com-
‘munjcations (Dr. P. Subbarayan):
An estimate for replacing the 25 line
-exchange by one of 100 lines has al-
ready been sanctioned. Some essen-
tial items of stores are awaited. It
is hoped to complele the work during
‘the current financial year.

Warehouses at Ports

2059. Shri N. R. Muniswamy: Will
‘the Minister of Food and Agriculture
‘be pleased to state:

(a) whether it is a fact that Gov-
-ernment of Indla is  considering a
scheme of setting up warehouses at
ports for storing commodities like
textiles (handloom and mill made),
skins, hides and grains intended for
export;

(b) if so, the size and nature there-
of;

(c) what is the estimated cost for
such scheme; and

(d) what is the object of this new
scheme?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (d).
“There is no such scheme under con-
sideration. Warehouses have how-
ever been set up by the Central
Warehousing Corporation at certain
-ports, piz. Mangalore, Cochin, Kozhi-
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kode, Alleppey and Madras, having a
tota! capacity of 7715 tons, for de-
posits of agricultural produce.

Collapse of Navigation Canal Bridge
near Palla Road Station, Burdwan

2060. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Quesetion No. 311 on the
23rd February, 1960 and state:

(a) whether the Govermnment have
since received the report of the in-
vestigation conducted to find out the
cause of the sudden collapse of bridge
across a navigation canal near Palla
Road Station, Burdwan; and

(b) if so, what are the findings of
the report?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A pre-
liminary report on the causes of
sudden collapse of bridge-cum-regu-
lator across D.V.C. canal near Palla
Road Station was received. Final
report is to be obtained after results
of some mode] experiments at Poona
are available.

(b) Does not arise.

Container Service on Railways

2061. Shri Raghonath Singh: Will
the Minister of Railways be pleased
lo state whether the container ser-
vice which is in force on the Central
Railway is proposed to be adopted by
other Railways in the near future?

The Deputy Minister of Railways
(Shri Shabnawaz Khan): The con-
tainer system has been introduced on
the Central, Southern and South-
Eastern Railways on an experimental
basis and the extension of the service
to other Railways would depend upon
the results of experiments now being
conducted on these Railways,
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Over-bridge at Shakurbasti

Shri Pangarkar:
zm.{ Shri D. C. Sharma:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1481 on the
28th March, 1960 and state:

(a) whether the construction of an
over-bridge at Shakurbasti has since
ben taken up; and

(b) if so, when it is likely to be
completed?

The Depuly Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The work is likely to be com-
pleted by the end of December, 1960.

Under-bridge at Warangal

Shri Pangarkar:
m&{ Shri Mudhusudan Rao:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1501 on the
28th March, 1960 and state whether
the scheme for construction of an
under-bridge at Warangal sponsored
by the Government of Andhra Pra-
desh has since been finalised?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): No, Sir. As
the State Government decided in
June, 1960 that the under-bridge
would be required in addition to the
existing level crossing, they have
been advised that they will have to
bear the full cost of the work, esti-
mated at Rs. 1-6 lakhs, and their
reply is awaited,

Tellichery-Mysore Railway Line

2064, Shri Pangarkar: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Questjon No. 1132 on the 15th March,
1960 and state:

(a) whether Government have since
received the engineering survey

1020(Ai) L.S.D.—3.
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report on the proposed Tellichery-
Mysore railway line; and
(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir,
the Reports have not yet been re-
ceived from the Railway.

(b) Does not arise.
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National Dairy Research Institute,
Karnal

2067, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 1391 on the 8th
April, 1960 and state:

(a) the progress made so far in con-
structing buildings and other items at
the National Dairy Research Institute
at Karnal; and

(b) when it is likely to be complet-
ed?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The construction of the following
buildings is included in the Second
Five Year Plan of the National Dairy
Research Institute at Karnali—

Non-residential area:
(i) Dutch Barns,
(ii) Dairy Engineering Division.
(iii) Experimental Dairy.
(iv) Roads, Parks, Drainage, etc.

(v) Dairy Technological Division
and Dairy Science College.

Residential area:
(vi) Residential quarters for staff.
(vii) Roads, Parks, and Drainage,
ete.

(viii) Provision of Bulk water sup-
ply.
(ix) Sewage disposal work.
(x) Rest House,
(xi) Students’ Hostel.

The buildings shown against S. Nos,
(i) to (iv) and (vi) to (x) have been
completed. As regards item (xi)—
Students’ Hostel, the works are in
progress and the building is expected
to be completed before the close of
the financial year. The detailed draw-

ing of the buildings for Dairy
Technical Division and Dairy
Science College [item (v)] have

been completed and estimates there-
for are being prepared by the C.P.W.D,
The building work is expected to be
started shortly.

Soil Testing Laboratories in Punjab
2068. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:
(a) whether Government of Punjab
have approached the Government of
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*ndia for opening soil testing labora-
tories in any districts of the State; and

(b) if so, with what results?

The Deputy Minister of Agriculture
(8hrl M. V. Krishnappa): (a) Yes,
Sir. .

(b) The question of setting up ad-
ditional Soil Testing Laboratories will
be decided after an assessment has
been made of the results so far achie-
ved by the existing Soil Testing Lab-
oratories. Action is being taken to
assess the utility of the existing Soil
Testing Laboratories.

Bhakra Dam

2069. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state the up-to-date progress
in work achieved at Bhakra Dam?

The Deputy Milnister of Irrigation
and Power (Shri Hathi): To the end
of July, 1960 a quantity of 43-58 lakh
cubic yds. of concrete was placed in
the Dam and the Left Bank Power
Plant out of a total quantity of 53:60
lakh cubic yds. This constitutes near-
ly 81-31 per cent. of the total work.
The highest elevation attained is EL.
1524 ie., 564 feet above the deepest
foundation.

The water level in the reservoir
reached elevation 1458 on 19th July,
1960 and started overflowing the tem-
porary spillway. The maximum re-
servoir level reached EL. 1466 ie. 8
ft. above the temporary spillway. A
total of 19 lakh acre ft. of water has
been stored in the reservoir.

The Hoist Chamber over the Right
Diversion Tunnel has been completely
plugged with  concrete. The adit
tunnel connecting the Hoist Chamber
with the Dam galleries has also been
concreted. The Right Diversion
Tunnel has been plugged in a length
of 80 ft.

Artificial Arms

2070. Shri Raghunath Singh: Wil
the Minister of Health be pleased to
state:

(a) whether artificial arms have
been designed at West Hendon Hospital

near London which work automatical-
ly with the existing muscles; and

(b) if so, the steps taken by Gov-
ernment to use them in India?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Govern-
ment have no information about the
invention. Necessary enquiries are
being made. The requisite inform-
ation when collected will be laid on
the table of the Lok Sabha.

Hydrographic Survey in Hooghly

2071. Shri P. K. Deo: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Hydrographic Survey
in the Hooghly is going to be taken
by a survey vessel built at the
Hindustan Shipyard;

(b) if so, the name of the vessel and
its cost; .

(e) whether it is equipped with
the latest gadgets for Hydrographic
survey; and

(d) how far it differs from the
“Darsak” indented by the Indian Navy
for similar work?

The Minister of State in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): (a) The Hydro-
graphic Survey of the River Hooghly
is being done by the Calcutta Port
Commissioners with the help of their
Survey Vessels “Waterwitch”, “Guide”
and “Pathfinder”. Of these three
vessels, the R.S.V. “Waterwitch” built
in the year 1904 is the oldest. To re-
place thig vessel, a new survey vessel
is being built by the Calcutta Port
Commissioners in the Hindustan Ship-
yard, Vizagapatam.

(b) The name of the new survey
vessel is “Haldia” and its estimated
cost is Rs. 30-37 lakhs.

(c) Yes.

(d) “Darshak” is intended for deep
sea survey and survey of the Indian
coastline while the survey wessel
“Haldia” is only intended for survey
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work in the river Hooghly. The
total displacement and main dimen-
sions of “Darshak” are therefore
greater than those of “Haldia”. For
instance. the length of “Darshak” is
295’ whilst that of “Haldia” is only
125’-3". The “Darshak” is also equip-
ed with propulsion machinery of
greater power and carries specialised
equipment needed for survey of the
open sea, such as  Oceanographical
Winch, etc. The “Haldia” will carry
the equipment needed for river sur-
vey.

Circular Railway Around Calcutta

2072. Shri H. N, Mukerjee: Will the
Minister of Railways be pleased to
refer to the reply given to  Starred
Question No. 75 on the 11th February,
1959 and state:

(a) whether any progress has since
been made in regard to the scheme
for Circular Railway around Calcutta;
and

(b) if so, the nature thereof?

The Deputy Minister of  Rallways
(Shri Shahnawaz Khan): (a) No. Sir.

(b) Does not arise.

D.V.C. Power Station of Chandrapura

Shri Subodh Hansda:
2073. { Shri S. C. Samanta:
Shri R. C. Majhi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the constructian of the
third generating power station of
Damodar Valley Corporation at
Chandrapura has started; and

(b) what is the total estimated cost
of this project and when this is likely
to be completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,

(b) About Rs. 2870 lakhs. The
station is expected to be commissioned
by the end of 1963.
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Minor Errigation Schemes

Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether increase of expenditure
is the criterion for the progress made
in the construction of minor irrigat-
ion works financed from the block
development funds;

(by if so, the total amount of ex-
penditure incurred in 1958-59 and
1959-60; and

(c) the number of small irrigation
works done and the area under irri-
gation by the projects?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Increase of ex-
penditure is one of the criteria  for
judging the progress made in the con-
ciruction of Minor Irrigation Works
{.aznced from the Bloek Development
Funds.

(b) and (c). The information will
be laid on the Table of the House
when received from the States,

Ceniral Water and Power Research
Station, Poona

[ Shri Subodh Hansda:
2075. { Shri R. C. Majhi:
Shri S. C. Samanta:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the expansion scheme
of the Central Water and Power Re-
search Station, Poona, has been ap-
proved by Government;

(b} if so, whether the work on the
scheme has started; and

(¢) when this is likely o be com-
pleted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The ex-
pansion scheme costing Rs. 8260 lakhs
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comprising of the following works has
been approved by the Government of
india: )

1. Purchase of Transport Vehicles.

2. Extension to existing Adminis-

trative and Stores Blocks.

3. Approach and Internal Roads
in the existing and newly ac-
quired areas of Field Research
Station.

. Field Hydraulic Laboratory with
Water Circulating System,
ete.

Additional equipment for var-
ious Divisions.

6. Land acquisition for expansion
of the field Hydraulic Labor-
atory.

. Indoor Hydraulic Laboratory
and High Head Structures—
Laboratory.

8. Instrument Laboratory and
Workshop.

5. Electric Power Supply etc.
10, Laboratory-cum-office Building
and ancillary buildings.

11. Staff Colony (1st Stage).

12. Maintenance (Additional Staff).

L

o

-a

(b) Work on item 1 above has been
completed, work on items 2, 3, 4 and
5 is in progress; while the others will
be taken up shortly.

(c) In about two years.

Howrah-Delhi Line

2078, Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to refer to the reply given to Unstarr-
ed Question Ko. 2234 on the Tth
September, 1959 and state:

(a) the length of the railway track
between Howrah and Delhi, which
has been doubled so far; and

(b) when the remaining portion
will be doubled?

The Deputy Minister of Railways
{S_llul Shahnawaz Khan): (a) 732
miles.
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(b) Of the remaining 170 miles,
doubling of 55 miles between Faizul-
lahpur and Manauri on Kanpur-
Allahabad section is in progress and
is expected to be completed by March
1963. Partial doubling of 63 miles out
zf 115 miles single line portion bet-
ween Ghaziabad and Tundla has since
been approved. Doubling of the
balance 52 miles of Ghaziabad-Tundla
section will be taken up at a later
stage when traffic develops.

Training in Dentistry

2077. Shri Raghunath Singh: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that Dental
Council of India hag submitted a num-
Ler of proposals to the Union Govern-
ment for the expansion of the facili-
ties for training in dentistry during
the Third Five Year Plan; and

(b) if so, the reaction of the Gov-
crnment?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The development suggested by
the Dental Council of India in regard
iz dental education etc. is on sound
lines. The stages through which the
targets can be achieved, however, de-
pvend on the resources that become
available for thig purpose.
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Development Plan for Unauthorised
Colonies

2080. Shri Ajit Singh Sarhadi: Will
the Minister of Health be pleased to
slate: :

(a) whether there is any scheme
under consideration to have Develop-
ment Plan for unauthorised colonies
with a view to accelerate the construc-
tion of houses in Delhi with a view
to meeting the scarcity in houses; and

(b) if so, the nature of the scheme
and what aid the Government of
'ndia is giving?
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The Minister of Health (Shri Kar-
markar): (a) and (b). During the
post-partition period, a large number
c¢f coionies sprang up without any
aulhorisation in wvarious parts of
Delhi, parucularly the outskirts.
Some of these colonies had a kind of
layout plan while some others were
without any plan whatsoever. Nor-
mally the Municipal Corporation of
Delhi do nol sanction bwlding plans
in such colonies. The Corporation
has decided that regularisation lay-
out plans should be prepared in res-
pect of all these colonies with a view
to providing orderly development and
laying down of services, so that it may
be possible to sanction building plans.
In preparing these regularisation
plans, care i$ taken to cause minimum
possible disturbance to existing struc-
tures. The conditions on which these
layout plans are sanctioned by the
Standing Committee of the Corpora-
tion are that the plot holders should
develop the land and provide the ser-
vices themselves by forming them-
selves into a co-operative society, fail-
ing which the Corporation will de-
velop the lands itself. In the later
case, the plot-holders will have to pay
a3 under:

(i) In the case of unbuilt plots,
the owners will have to pay
the development charges pro-
portionate to the size of their
plots at the time of sanciion
of building plans;

(ii) In other cases, a betterment
tax would be levied after the
development has been carried
out in accordance with the
provisions of the Delhi Muni-
cipal Corporation Act,

So far, the Corporation has not ap-
piied to the Government of India for
any financial assistance in this regard.

Equipment for Fisheries
2081. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:
(a) how many launches, fishing boats

and other equipment are at the dis-
rosal of the foreign fisheries experts
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who are working at present in India;
and

(b) whether this equipment is
sufficient for their work?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
A statement furnishing the required
information is laid on the Table. [See
Appendix III annexure No. 85.]

Vaccination Against Polio

2082. Shri J. B, S. Bist: Will the
Lirister of Health be pleased to siate:

(a) whether the attention of Gov-
crnment has been drawn to the recent
inass vaccination against Polio in
Soviet Russia and other commaunist
countries,

(b) whether similar campaign is
proposed to be started in India; and

(c) if not, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) Yes; the Government are
uware that large and small scale field
irails were carried out with the newly
Jdeveloped oral vaccines for the pre-
vertion of poliomyelitis in several
countries including the USSR.

(b) No.

{e¢) The problem of the evaluation
of the safety of such vaccines is still
engaging the attention of workers in
this field. The wvaccines used in field
trails have contained live polio viruses
which have been attenuated in their
virulence. Whep oral vaccines are
administered to an individual, the
viruses are excreted in his faeces.
The viruses thus spread from the vac-
cwated to the non-vaccinated indi-
viduals. It is essential, therefore, to
determine that such viruses remain
stable at all times and that thay do
not acquire additional virulcnce, as in
tae latter case they might be respon-
sible for further spread of the disease.
The whole subject is under investi-
gation at present.

The use of such vaccines al present
is justifiable only in those countries
where the incidence of poiiomyelitie
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is very high, In India, it has been
found that over 90 per cent. of children
acquire immunity to poliomyelitis by
the time they are five years old,
though recent observations have in-
dicated that, in the higher socio-econo-
mic group, immunity to this disease
may not appear till the age of 15.
Poliomyelitis is not a public health
problem of any significant magnitude
at present in India. It is not proposed
to undertake mass scale trials in the
immediate future since there are many
other immunisation programmes which
must receive priority e.g. programmes
against small-pox, cholera, whooping
cough, diphtheria, typhoid, tetanus,
etc. The subject was discussed re-
cently by the Virus Diseases Advisory
Committee of the Indian Council of
Medical Research and the Committee
expressed the view that the question
of according priority for poliomyelitis
vaccination programme should be
deferred for the present.

National Highways in Madhya
Pradesh

2083. Shri Birendra Bahadur
Singhji;: Will the Minister of Trans-
port and Communications be pleased
to state:

(a) whether he is aware of the de-
teriorating condition of the National
Highways in Madhya Pradesh parti-
cularly in Raipur Division; and

(b) if so, the action being taken in
the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The annual
maintenance repairs of National High-
ways Nos. 6 and 43 lying in Raipur
Division of Madhya Pradesh are be-
ing carried out as per requirements.
In addition to this, estimates aggre-
gating to Rs, 46 lakhs have been sanc-
tioned since 1554 for the improve-
ment of these sections in Raipur Div-
ision. These works are either con\-
pleted or are in advanced stages or
progress. With the completion of
these works the condition of the
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National Highways will be quite sat-
isfactory.
(b) Does not arise.
Farmers' Bank

2084. Shri Ajit Singh Sarhadi: Will.

the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether there is any scheme to
set up a Farmers' Bank with contri-
butions from farmers for rural credit;
and - v 8l

(b) if so, the nature of the scheme
and its details?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) and (b). A pro-

posal for setting up of a Farmers™

Bank to supplement the existing ar-
rangements for the supply of institu-
tional finance for agriculture, spon-
sored on behalf of the Bharat Krishak
Samaj, is under consideration of Gov-
ernment.

Mosquito Menace

2085 Dr. Samantsinhar: Will the
Minister of Health be pleased to state:

(a) whether 1t is a fact that a sort
of fish in Philippines destroys mos-
quito eggs;

{b) whether there is any Indian
species of fishes that destroys the
mosquito eggs; and

(c) whether there is any scheme
with the Government to rear such
fishes to combat the menace of mos-
quitoes?

The Minister of Health (Shri Kar-
markar): (a) No information to that
effect is available at present. The
Embassy of India in Philippines has
been addressed in the matter and the
required information will be laid on
the Table of the Sabha as soon as
available.

(b) No species of fish are known
to devour the eggs of mosquitoes.
However, some common Indian species
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of fish which destroy the larvae and
pupae of mosguitoes are as follows:

Aplocheilus lineatus, Aplocheilus
panchax, Barbus, sophore, Ambly-
pharyngodon mola, Barbus ticto,
Barbus sarana, Esomus danricus,
Badis badis, Chela phulo, Chela bacaila
and Gobius giuris.

The fish known as “Top minnow”
which is of U.S.A. origin but was im-
ported into India in 1929 is also found
to be useful in destroying .mosquito
larvae and pupae.

(¢) There is no such scheme, In
fact, the scope of malaria control by
fish is very limited. However, the
Top minnow is being reared in &
hatchery in the Malaria Institute of
India, Delhi from where it is supplied
free of cost to those who require it
for control of mosquitoes in ornamen-
tal tanks, pools etc.

Road Transport Reorganisation
Committee

2086. Shri A. M. Tarig: Will the
Minister of Transport and Communi-
cationsg be pleased to state what specific
recommendations of the Road Trans-
port Reorganisation Committee have
not been found acceptable by any or
all of the State Governments, to-
gether with the names of the concern-
ed State Governments?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The recommend-
ations of the Road Transport Reorgan-
isation Committee were placed before
the Transport Development Council
at its meeting held on the 26th and
27th March, 1960. The Council endors-
ed, subject to minor meodifications, al-
most all the recommendations made
by the Committee, excepting the re=
commendations relating to liberalis-
ation of ‘Licensing Policy’ which im-
pinge upon rail-road co-ordination and
extension of the moratorium on nat-
ionalisation of goods transport, de-
cisions on which were postponed till
the report of the Neogy Committee
was available.
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The majority of the recommend-
ations of the Committee concern the
State Governments to whom the con-
clusions of the Council have been cir-
culated for implementation.

M/s. P. C. Ray & Co.

2087 Sardar A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the amounts outstand-
ing against M|s. P. C. Ray and Com-
pany of North Andamans due as roy-
alties up to date under the Agreement
for timber actually extracted and
shortfalls accumulated up to date;

(b) whether Government have been
charging interest on these outstanding
amounts; and

(c) if not, what has been the loss to
the public exchequer due to this non-
realisation of interest?

The Minister of Agriculture (Dr, P.
5. Deshmukh): (a) According to
figures reported by the Andamans Ad-
ministration, the figures are as
under:—

Outstanding royalty on timber ac-
tually exported upto 31st March,
1960—Rs. 8,68,658:76 nP.

(This excludes royalty due on 6493
tons of hard/ornamental woods ex-
ported or consumed in the licensee’s
mill in 1959-80 which has not yet
been assessed pending finalisation of
the rates of royalty on such timber).

Outstanding royalty on account of
timber lost by licensee due to negli-
gence upto 1958-59.—Rs. 3,96,827-26 nP.
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(Royalty on losses due to negligence
from 1st April, 1959 has not yet been
assessed pending finalisation of rates
on hard/ornamental woods).

Total—Rs. 12,65,486:02 nP.

Royalties on 1951—56 shortfalls

billed for:—Rs. 10,18,201:1% nP.

Royalty on shortfalls from 1956-57
has not yet been billed for pending a
decision on the question of scaling
down the guaranteed quantity under
clause 6 of the agreement as explain-
ed in paras 1.5 and 6 of the note on
the Andamans Forest Department
placed on the Table of the Sabha on
15-2-60.

{b) Yes, interest on late payments
is charged for.

{c) Does not arise,
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Railway Saloons

2090, Shri Muhammeg Elias: Will
the Minister of Railways be pleased
to state:

(a) what is the total number of
railway saloons;

(b) what was the approximate total
manufacturing cost thereof;

(c) what is the total cubical space
these saloons possess;

(d) what is the total annual cost of
their maintenance and care; and
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(e) what is the total mileage these
saloons cover every year?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 27.

(b) Rs. 27,13,301.
(c) 1,009,093 cft.
(d) Rs. 1,71,595.
(e) Not available.

R.M.S. Offices at Asansol and Contal

2091. Shri Muhammed Elias: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the R.M.S. offices of
Asansol and Contai Road are under
the Post Master General of Bihar and
Orissa respectively; and

(b) if so, what is the reason to
keep these two R.M.S. offices of West
Bengal under the Post Masters General
of Bihar and Orissa?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.

(b) Unlike post offices, the control
of RMS. offices is not vested in any
particular Head of circle on the basis
of territorial jurisdiction alone. Co-
ordination of mail arrangements is the
primary factor which is taken into
consideration in determining the juris-
diction of R.M.S. offices. In the past,
all R.M.S. sections emanating from
Howrah railway station and all R.M.S.
offices lying in the beat of these sec-
tions were under the control of the
Bihar and Orissa circles irrespective -
of their territorial jurisdiction. Later
on, as a result of the reorganisation
of R.M.S. Divisions in the year 1956,
some R.M.S. offices wviz. Burdwan
R.M.S., Serampore R.M.S. etc. were
transferred to the control of West
Bengal circle. A memorandum from
some MUL.As of West Bengal for
transfer of Asansol R.M.S. and Contai
Road R.M.S. to the control of West
Bengal circle has since been received
and the matter is under consideration.
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Chemical Fertilisers

2093. Shri Sanganma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the |basis for allocation of
chemical fertilisers to the different
States in the country;

(b) what is the amount of alloca-
tion to Orissa during the last three
years; and

(¢) which is the agency for distri-
bution?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Nitrogenous
fertilisers are allotted pro-rata, based
on the demand from the different
States and the available supply. The
allocation in a particular quarter is,
however, fixed taking into account the
stocks already available with the
State; and the manuring season in
different States.
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(b) The following quantities of
fertilisers were allocated in favour of
Orissa State during the last three

« yearsi—
(Figures in long tons)
Sul- Urea Ammoni- Cal-
phate um Sul- cium

Year Ammo- hate Am-

nia itrate monjum

Nitrate

1957-58 . 16,450 250 80 1,000
1958-59 . 15400 160 170 2,000
1959-60 20,675 520 4,000

(c) The State Government have
authorised the Orissa State Co-
operative Marketing Society, Cuttack
to obtain on their behalf fertilisers
from the Pool and to stock them in
retail depots in the districts. From
those points the distribution is taken
over by the Regional Marketing Socie-
ties one which is situated in every
sub-division. The Regional Marketing
Society carries the stocks from the
nearest depot to the Grain Golas or
large sized Co-operative Societies
situated in each Gram Panchayat who
actually distribute the fertilisers to
the cultivators.
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Drinking Water Supply in Mahasu,
Himachal Pradesh

[ Shri Nek Ram Negi:
2096. { Shri Inder J. Malhotra:
Shri A. M, Tariq:

Will the Minister of Health be
pleased to state:

(a) in how many places in Mahasu
District of Himachal Pradesh arrange-
ments were made by the administra-
tion for supplying water to the resi-
denis of those places for drinking
purposes;

(b) whether the residents of those
places contributed anything to the
administration for this purpose; and

(c) if so, how much?

Karmarkar): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
as soon as it is ready.

Supply of Water in Himachal Pradesh
for Agricultural purposes

[ Shri Nek Ram Negi:
2097. .< Shri Inder J. Malhotra:
| Shri A. M. Tariq:

Will the Minister of Food and
Agriculture be pleased to state:

(a) in how many places in Mahasu
District of Himachal Pradesh arrange-
ments were made by the administra-
tion for supplving water to the resi-
dents of those places for agricultural
purposes;

(b) whether the residents of those
places contributed anything to the
administration for this purpose; and

(e) if so, how much?

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): (a) to (c).
Necessary information is being collect-
ed and will be placed on the Table
of the Lok Sabha as soon as available.
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Trade Apprentices in Rallways

2099 Shri Subodh Hansda:
{Sh.ri 8. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether Government have laid
down any principle and adopted any
procedure for the recruitment of Trade
Apprentices in the Railways;

(b) if so, whether the same princi-
ple and procedure is adopted in the
South Eastern Railway Workshop at
Kharagpur;

(c) how many trade apprentices
have completed their apprenticeship
training in the Carriage, Loco and
Wagon Section at Kharagpur Work-
shops during the current year;

(d) were all such apprentices in
the Railway Workshops absorbed in
the past in vacancies that used to
oceur from vear to year without any-
body being thrown out;

(e) if so, why are these trade
apprentices being thrown out this
year after completion of their appren-
ticeship period; and

(f) how many trade apprentices are
still under training and what Govern-
ment propose to do with them on
completion of their training?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,

Sir.
(b) Yes, Sir.
(c) 202 upto July 1860,
(d) Yes.
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(e) A number of these trade
apprentices have been rendered sur-
plus due to (i) non-materialisation of
additional vacancies expected in con-
nection with certain expansion pro-
grammes and (ii) reduction in quota
of artisan's posts reserved for trade
apprentices in order to improve
avenue of promotion of Class IV staff.
However, efforts are being made to
absorb them to the maximum extent
possible elsewhere on Indian Railways.

(f) 59 Apprentices are still under
training and on completion of their
training, a large percentage of them
are expected to be absorbeg against
future wvacancies.

Denotification of “Sangam Park”
Colony, Delhi

2100. Shri Radha Raman: Will the
Minister of Health be pleased to lay
on the Table a statement showing:

(a) the details of lands in Delhi for
which notification for aequisition had
been issued prior to the notification in
May last year, particularly one such
notification in the years 1957 and 1958;

(b) whether these notifications
covered already approved colonies
such as “Sangam Park” many plots
of which stood in the names of their
owners who had purchased them and
got them registered in their own
names; and

(c) what is the present position
regarding those approved colonies and
whether Government was considering
their exemption in view of their
having exempted such approved
colonies covered by the later notifica-
tion of May, 19597

The Minister of Health (Shri
Karmarkar): (a) to (c). A statement
is laid on the Table.

STATEMENT

It is not quite clear which of the
notification of May last year and parti-
cularly one such notification in the
years 1857 and 1958 has been refer-
red to in the question. In the years
1857 and 1958, several notifications
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Written Answers 6890

have been issued for acquisition of
land by the Delhi Administration for
the Ministries of the Government of
India, Municipal Corporation of Delhi,
Delhi Development Authority and
House Building Co-operative Societies,
Apparently the reference is to one
such notification issued by the Delhi
Administration on the 9th December,
1958, to acquire land known as
“Sangam Park”. This area was noti-
fied for acquisition by the Delhi
Administration for the Naveen Bharat
Co-operative House Building Society.
The public objections against the pro-
posed acquisition were duly considered
by the Delhi Administration. One of
the objections was made on behalf of
one Shri Shankar Das who gave him-
self as proprietor of the land known
as “Sangam Park”. According to him
the layout of the “Sangam Park” was
approved by the Municipal Corpora-
tion of Delhi on 10th September, 1958
and a large number of plots had been
sold by him to wvarious individuals,
His objection was, however, not con-
sidered to be genuine by the Delhi
Administration and it was decided ‘o
notify the land known as “Sangam
Park” for the Society.

Industrial Estate at Guindy

2101. Shri 8. R. Arumugham: Will
the Minister of Railways be pleased
to state:

(a) the value of articles purchased
by the Railway Board from the Indus-
trial Estate at Guindy (Madras) during
1959-60 and 1960-61 so far;

(b) whether any help by way of
finance or technical advice is given by
the Railway Board to this Estate; and

(¢) to what extent the help bene-
fited the industrialists?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

Period Amount Rs.
(i)1959-60 6,06,001/25
(ii) 1-4-1960 to 17-8-1960 66,997/55
Besides, orders were placed on M/s.

Vummidiars (Private) Ltd, Mount
Road, Madras-2 to the wvalue of
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Rs. 32,798 during 1959-60 and to the
extent of Rs. 35,261 from 1-4-1960 to
12-8-1960, whose Workshops are
located in the Industrial Estate,
Guindy, Madras.

(b) and (c). The Chief Administra-
tive Officer, Integral Coach Factory,
is a Member of the Advisory Com-
mittee to the Industrial Estate at
Guindy (Madras) and has helped the
Estate with drawings and knowhow.
In case, any difficulty is experienced
by the Estate, they have access to the
Chief Administrative Officer.

New Railway Station at Agasaud
(M.P.)

2102. Pandit J. P. Jyotishi: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
people from Agasaud and villages in
Khurai Tehsil of Saugor District of
Madhya Pradesh have been repeatedly
requesting the authorities for the con-
struction of a full-fledged station at
gate No. B near village Agasaud on
Bina-Kotah Section of the Western
Railway;

(b) whether it is a fact that the
gate No. 8 has been a flag-station for
the last thirty years and that there
is sufficient traffic;

(c) whether the place is at a dis-
tance of 8 miles from the adjoining
station on the two sides; and

(d) if so, the action proposed to be
taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Several
representations have been received
from the people of Agasaud, and other
villages for the conversion of Semar-
khedi Train Halt into a full fledged
station.

(b) No, Semarkhedi has only been
a Halt Station.

(e¢) and (d). Yes. The question of
conversion has been examined more
than once and found to lack adequate
justification.

Central Road Fund

2103, J Shrimati Parvathi Krishnan:
" Shri Nagi Reddy:

Will the Minister of Transport and
Communications be pleased to state:

(a) the amount advanced to Madras
State from the Central Road Fund
during the Second Five Year Plan
period so far;

(b) the details thereof; and

(c) the amount to be advanced
during the rest of the plan period with
details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A
statement giving the requisite infor-
mation is laid on the Table. [See
Appendix III, annexure No. 86.]

Minor Irrigation in Madras and Kerala

/ Shrimati Parvathi Krishnan:
#104.9 Shri Nagi Reddy:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
India have received any new schemes
for minor irrigation projects from the
Governments of Madras and Kerala
for the year 1960-61; and

(b) if so, the amount sanctioned for
the purpose?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) While
the Government of Kerala have not
proposed any new schemes, the Gov-
ernment of Madras have proposed to
implement the following new schemes
during 1960-61.

Cost
Name of the Scheme (Rs. in
lakhs)
1. Sinking of 5o artesian wells
during 1960-61 in South
Arcot district . ' . B-28
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2. Sinking of so artesian wells
in Udayar-palayam taluk,
Tiruchirapalli district dur-
ing 1960-61 . . . 943

3. Scheme for sinking 50 sub-
artesian wells during 1960-
61 in Karaikudi and Raja-
palayam areas of Ramana-
thapuram district . 2-64

4. Scheme for sinking of 375
sub-artesian wells in 9 dis-
fricts of this State except
South Arcot, Ramanatha-
uram, Madras and the
ilgiris . . s s 1887

ToTaL . 39-22

(b) Under the revised procedure,
sanction of the Government of India
is not necessary in respect of indivi-
dual schemes as final sanction of the
Government of India is issued towards
the end of the year in respect of each
head of development on the basis of
ceiling agreed to and the expenditure
statements received from the State
Government.

Assistant Amins in Tripura

2105 [ Shri Dasaratha Deb:
: \_Shri Halder:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of candidates that
have already been selected and are
actually being given training for the
post of the Assistant Amins in Tri-
pura at present;

(b) how many of the selected
trainees are from scheduled tribes;
and

(c) the total number of applications
for the aforementioned posts received
from the Members of the Scheduled
Tribes of Tripura?

The Deputy Minister of Agricultiure
(Shri M. V. Krishnappa): (a) One
hundred and twenty candidates werc
selected, out of whom 48 were trained
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in the first batch and 46 are being
trained in the second batch. ‘The
remaining 26 candidates did not join
the training.

(b) Nine,

(c) Applications were received from
26 candidates out of whom only 16
appeared for the interview.

Water Works at Agartala

2106. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) what steps are being taken to
expedite completion of water works
at Agartala; and

(b) when it is expected to be com-
pleted?

The Minister of Health (Shri
Karmarkar): (a) The undermentioned
steps have been taken:—

(1) Administrative approval, ex-
penditure sanction and techni-
cal sanction have been
accorded.

(2) Materials required for the
execution of the work are
being collected by the Tripura
Public Works Department.
Substantial lengths of pipes
have been received and
tenders for laying them are
under scrutiny.

(3) Tenders received for civil
works are under scrutiny.

(4) Action for the acquisition of
land on which the water sup-
ply installation has to be con-
structed is being taken.

(b) The water supply scheme for
Apgartala is being taken up in two
phases. The first phase is expected
to be completed in about two years.

Over-bridge at Manmad

2107. Shri Jadhav: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 916 on the 3rd December,
1959 and state:

(a) the progress made so far in the
construction of Railway over-bridge
at Manmad on the Central Railway;
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(b) whether the work is being done
departmentally or by any private
contractors;

(c) what is the scheduled time for
the completion of the bridge; and

(d) whether the work is being done
according to the schedule?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) About
50 per cent. of the work, both on the
road approaches and the bridge proper
has been completed.

(b) As far as the Railway's portion
of the work is concerned, the girders
are being fabricated departmentally,
while the work on the foundations for
the columns, masonry for abutments
and R.C.C. decking for the roadway
is being carried out by contractors.

(c) By the end of February, 1961.
td) Yes, Sir.

Steamers Chartered by Indian Ship
Owners

2108. Shrimati 1Ila Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) the number and tonnage of
steamers chartered by the Indian ship
owners each year during the Second
Five Year Plan period so far;

(b) the amount of foreign exchange
released each year to enable Indian
Ship owners to pay charter hire for
ships hired by them;

(c) the amount of foreign exchange
earned and/or saved each year by the
steamers chartered;

(d) the routes on which the
chartered steamers were allowed to
ply;

(e) the total amount of cargo
carried by them each year; and

(f) the total amount of freight
earned by them each year?

The Minister of State in the Minis-
4ry of Transport and Communications
(Shri Raj Bahadur): (a) to (f). The
required information is being collected

1020(Ai) L.S.D—4.

and will be laid on the Table of the
Lok Sabha as soon as possible.

Purchase of New Aircrafis

2109. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether new Aircrafts will be
purchased for A.IIL and 1A.C. during
years 1960-61 and 1961-62; and

(b) if so, the number and nature of
aircrafts and total value thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Air India International Corpora=
tion have placed an order for a 4th
Boeing 707 Jet aircraft at a total cost
of Rs. 4 crores including the cost of
spare engines, spare parts and other
ancillary equipment. The aircraft is
expected to be received in April, 1961.

The Corporation have plans to pur-
chase additional Jet aircrafts during
the Third Plan period but no decision
has yet been taken regarding the
number and type of aircraft to be
purchased.

The Indian Airlines Corporation
have placed an order for five Fokker
Friendship twin-engined turbo-prop
aircraft of medium range at a total
cost of Rs. 234 lakhs, which are
expected to be delivered during the
first quarter of 1961. The Corporation
are also exploring the possibility of
acquiring second-hand Viscounts
before the end of the current financial
year.

The question of purchasing addi-
tional aircraft during the Third Plan
period, to replace their Dakotas, is
also under the consideration of the
Corporation, but no decision has yet
been taken regarding the number and
type of the aircraft to be purchased.

Car Accident

2110. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there was a serious car
collision at the junction of Rajpath
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and Old Mill Road in New Delhi on
the 13th August, 1960;

(b) if so, the number of persons
Eilled; and

(c) the nature of investigation con-
ducted and steps taken to prevent such
recurrence?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Four.

(¢) A case under Section 304-A of
the Indian Penal Code was registered
immediately and investigations start-
ed. The accident was mainly due to
rash and negligent driving on the
part of the driver of one of the two
cars involved in it. As the driver of
this car died on the spot, no further
action is possible against him. Inquir-
ies into the conduct of the other
driver are in progress.

In order to curb overspeeding and
rash and mnegligent driving, Traffic
Police has set up a number of check-
ing squads for enforcement of the
speed limits prescribed for the differ-
ent types of vehicless The traffic
island at the crossing has been lit up
to improve ligkting and steps have
been taken to instal an automatic
traffic control signal at this point.
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Post Graduate Training in Medicine

2113. Shri Jinachandran: Will the
Minister of Health be pleased to state:

(a) the names of the centres in
India where post graduate training in
medicine is given under Central
scholarship scheme;

(b) the number of students under
training at these centres now; and

(c) the amount of scholarships paid
to each student in each of the centres?

The Minister of Health (Shri Kar-
markar): (a) The post graduate train-
ing in medicine under the Central
scholarship scheme is given in the
following centres in India:—

1. Institute of Obstetrics and
Gynaecology, Government
Hospital for Women and
Children, Madras.

2. Institute of Venereology, Gov-
ernment General Hospital,
Madras.

3. Institute of Anatomy, Stanley
Medical College, Madras.

4. Barnard Institute of Radiology,
Government General Hospital,
Madras.

5. Upgraded Department of
Paediatriecs, Madras Medical
College, Madras.

6. Upgraded Department of Patho-
logy, Andhra Medical College,
Visakhapatnam.

7. Upgraded Department of Plastic
and Maxillo-facial Surgery at
the Medical College, Nagpur.

8. All India Institute of Mental
Health, Bangalore.

9. Indian Cancer Research Centre,
Bombay.

Vallabhbhai Patel Chest Insti-
tute, Delhi.

11, Thoracic Surgery Unit,
Christian Medical College,
Vellore.

10
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12. Upgraded Department of
History of Medicine, Osmania
Medical College, Hyderabad.

13. Lady Hardinge Medical College,
New Delhi.

14. Safdarjang Hospital, New Delhi.

15. Willingdon Hospital, New Delhi.

16. Irwin Hospital, New Delhi.

17. Maulana Azad Medical College,
New Delhi.

(b} Two hundred and five.

(c) Under the scheme for the award
of scholarships to students to be
admitted to the Upgraded Depart-
ments, scholarships are paid to each
student at the rate of Rs. 150 per
month or Rs. 250 per month according
to the basic qualifications of a student;
while under the scheme for post-
graduate teaching in medicine, sur-
gery, pathology, midwifery, anatomy,
physiology, pharmacology, bacterio-
logy, bio-chemistry, tuberculosis dis-
eases, anaesthesia and child health in
Delhi Hospitals, a stipend at the rate
of Rs. 150 per month to each student
is being paid.
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Cure of Diabetic Patients by Yogie
Methods

2115. Shri Assar: Will the Minister
of Health be pleased to state:

(a) whether Government are aware
that Rajasthan Government had orga-
nised a 40 day camp for the treat-
ment of diabetic patients through
Yogic methods;

(b) if so, whether it is a fact that
some persons were completely cured
by that method; and

(c) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Government are aware
that a camp was held but the exact
duration of the camp is not known.

(b) Government have no informa-
tion.

(c) Does not arise.
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Minimum Wages on Railways

2117, Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether minimum wages are
being paid by Railway contractors to

Written Answers 6904

general handling labour on South
Eastern Railway in the district of
Kharagpur, West Bengal; and

(b) if not, the reasons therefor? |,

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Labour employed by goods and
parcels handling contractors on the
Kharagpur district of the South-East-
ern Railway are paid at rates agreed
to between the labourers and the con-
tractors which take into account local
conditions, such as availability of
labour, prevailing wages paid in the
area for similar work, and no mini-
mum wage as such has been pres-
cribed.

Shifting of Himacha] Pradesh Booking
Agency

2118. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Himachal Pradesh booking ageney
has been shifted from Rupar to Kirat-
pur Sahib;

(b) whether a survey was made
last year to construct a godown there
for the safety of the goods; and

(c) if so, how much time it will
take to start its construction?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Bilaspur Out agency worked by the
Himachal Govt. Transport was origi-
nally opcned viz Rupar station but
subsequently the service station was
changed to Kiratpur Sahib, as the
State Government had decided that
their  transport wvehicles should
operate upto Kiratpur Sahib only.

(b) Yes, Sir.

(e} The work will be taken in hand
as soon as the acceptance of the cost
of the work by the Punjab Govt. is
received and the estimate for jt Is

sanctioned.
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Telephone Connections in Delhi

2119. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of new telephone
connections given in Delhi during
1959-60;

(b) the total amount spent; and

(c) the number of applications still
pending for connecfions?

The Minister of Transport and
Communications (Dr., P, Subbara-
¥yan): (a) 1,386.

(by It is not possible to determine
the expenditure on giving of indivi-
dual telephone connections but the
costs involved in installations at sub-
scriber’s premises were approximate-
1y Rs. 2,07,900.

(e) 27,500.

Destruction of Fish in Himachal
Pradesh

J Shri S. N, Ramaul:
2120-y shri 3. B. S, Bist:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government are aware
about the large scale destruction of
fish caused by the PW.D. by explod-
ing dynamite in the Gire and other
rivers in Himachal Pradesh where
they construct roads near such
rivers; and

(b) if so, what steps Government
have taken or propose to take in
the matter?

The Deputy Minister of Agriculture
{Shri M. V. Krishnappa): (a) and (b).
Necessary information is being col-
lected and will be laid on the Table
of the Sabha as soon as available.

Fisheries in Himachal Pradesh
Shri S. N. Ramaul:
. {sm-i J. B. S. Bist:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount spent on
hatcheries of “Mirror-Carp” fish in
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Himachal Pradesh during the years
1957-58, 1958-59 and 1959-60;

(b) number of fingerlings distribut-
ed in Himachal Pradesh during each
of these years; and

(¢) how much income, if any, has
been derived therefrom?

The Deputy Minister of Agriculture
(Shri 8. V. Krishnappa): (a) to (e¢).
The required information is being
collected and will be placed on the
Table of the Lok Sabha as soon as
it is available.

Subsidy to States for Supply of
Foodgrains

2122. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state the amount of
subsidy given by the Centre for the
supply of wheat and rice to West
Bengal, Bombay and Madras States
during 1958-59, 1959-60 and 1960-61 so
far?

The Deputy Minister of Food and
Agricnlture (Shri M. V. Krishnappa):
No subsidy as such is being given by
the Government of India to the State
Governments in respect of foodgrains
issued from Central stocks. The issue
prices fixed for issue of foodgrains
from Central reserve, however,
include an element of subsidy.

The amounts of subsidy involved
in the supply of rice and wheat at
the preseribed issue prices to West
Bengal, Bombay and Madras States
during the years 1958-59 and 1959-60
were approximately as follows:—

(Figures in lakhs of Rupces)

1958-59  1959-60
West Bengal . 31§ 338
Bombay . 189 244
Madras . . . 12 35
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Figures for 1960-61 can be worked
out only after the close of the finan-
cial year.

Roads to Places of Buddhist Interest
in Orissa

2123. Shri B. C, Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any amount of money
has been given to the State Govern-
ment of Orissa for the construction
of roads to the places of Buddhist
interest: Lalitgir, Ratnagir and
Udayagir; and

(b) if so, what progress has been
made so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Yes.
Grants-in-aid aggregating Rs. 6,37,300
to meet 50 per cent of the cost of
construction/improvement of the fol-
lowing roads leading to Lalitgir,
Ratnagir, and Udayagir were approv-
ed in November, 1958:

Name of work Grant
approved

(Rs. lakhs)

1. Improvement of road from
Salipur to Kuanpal .

2. Improvement of road from
Balichandrapur to Lalitgir. 52,750
3. Gopstguction of road from
Lalitgirto Gopalpur . . 87,150
4. Construction of road from

2,22,900

Gopalpur 1o Udayagir 1,195,700
5. Construction of road from
Benipur to Ratnagir 1,54.800

ToTAL .  6,37,300

'Accordjng to the available informa-

tion, the estimated expenditure on
these works upto the end of 1959-60
was Rs. 90,000.

Central Road Fund

2124. Shri B. C. Mullick: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) what amount of financial assist-
ance was promised to finance the

State Government of Orissa from
Central Road Fund (Allocation) for
road projects in the State during the
Second Plan period;

(b) what amount of money has
been given so far;

(c) for how many road projects the
help was promised; and

(d) the actual progress made with
regard to the construction of roads?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (c).
During the Second Plan, approval was
given to finance 25 works, estimated
to cost Rs. 73.68 lakhs from Central
Road Fund Allocation Account of
Orissa State.

(by A sum of Rs. 9:22 lakhs has

been allotted so far.

(d) The works are being executed
by the State Public Works, Depart-
ment. Information about the progress
of the works is not available.

Temporary Scientific Personnel in
LARI, New Delbi

2125. Shri J. B, Bist: Will the Min-
ister of Food and Agricnlture be
pleased to state:

(a) the number of scientific per-
sonnel in different categories employ-
ed in the Indian Agricultural Re-
search  Institute, New Delhi in
temporary capacity and the period
for which they have been serving in
that capacity; and

{b) what is the proportion of the
temporary scientific staff to the
permanent staff and what steps are
being taken to place them on a
permanent footing?

The Deputy Minister for Agricul-
ture (Shri M. V. Krishnappa): (a)
and (b). A statement is laid on the
Table. [See Appendix III, annexure
No. 88].
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Eotah-Bhopal Railway Line

2126. Shri Onkar Lal: Will the
Minister of Railways be pleased to
state:

(a) whether the Government of
India propose to open a new Railway
line from Kotah to Bhopal;

(b) if so, the details thereof;

(c) when the scheme is likely to
be put into action; and

(d) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.
(b) and (c). Do not arise.

(d) The proposed line has not been
included in the draft third five year
plan.
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Accident near Palam Railway
Station

2128, Shri M. B. Thakore: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
mother and her son were killed
between Bijwasan and Palam Rail-
way Station on the 16th August, 1960
by Delhi Express at about 10.10 a.m.;
and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) and
(b). On 16th August 1960 at about
09.45 hours one woman along with
her 4 year old child were run over
and killed by 203 Up Delhi-Ahmeda-
bad Express near Shahabad Moham-
madpur Halt on Delhi-Rewari section
of the Northern Railway.
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Qut-of-turn Allotment of Railway
Quarters

2130. Shri Ramji Verma: Will the
Minister of Railways be pleased to
state the terms and conditions gov-
erning the out-of-turn allotment of
Railway Quarters in Delhi, the quota
permissible therefor, and the autho-
rity competent to do so?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Qut-of-turn
allotment of Railway quarters in
Delhi area is made on compassionate
grounds or in the interest of service.
2 per cent is the permissible quota
and the Senior Deputy General
Manager of the Northern Railway is
the controlling authority.

M/s. P. C. Ray and Company

2131. Sardar A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that accord-
ing to Clause 7 of the Agreement
with M/s. P, C. Ray and Company in
North Andamans, the firm is bound to
pay royalty on a minimum of 75000
tons of timber from the year after
1856-57;

(b) whether it is also a fact that
the minimum royalty has actually
been calculateq and charged on a
basis of much less than 75000 tons:
and

(c) if so, the reasons therefor?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (c). In
accordance with Clause 7 of the
Agreement, royalty on a minimum of
75000 tons of timber was to be charged
from the year 1957-58. But as ex-
plained in paragraphs 15 and 6 of
the Note on the Andamans Forest
Department placed on the Table of
the Sabha on 15-2-1960, it has been
found that the availability of market-
able species of timber in North
Andamans does not justify fixing the
guaranteed minimum quantity at such
a high figure and the question of
scaling it down is under consideration

Indian Museum 6912
(Amendment) Bill
in the light of the latest
plans for that area.

working

Pending finalisation of the question
of scaling down the minimum gua-
ranteed figure of extraction, royalty
is being charged from the firm on
timber actually exported and that lost
due to their negligence and also on
shortfalls from 1951-56.

12 hrs,

PAPER LAID ON THE TABLE
REPORT OoF LAwW COMMISSION

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
I beg to lay on the Table a copy of
the Twelfth Report of the Law Com-
mission on the Indian Income-tax
Act, 1922 (Placed in Library. See
No. LT-2353|60).

MESSAGE FROM RAJYA SABHA

Secretary: I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the pro-
visions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Indian, Museum (Amendment)
Bill, 1960, which has been pass-
ed by the Rajya Sabha at its
sitting held on the 30th August,
1960.”

INDIAN MUSEUM (AMENDMENT)
BILL

Secretary: Sir, I lay on the Table
of the House the Indian Museum
(Amendment) Bill, 1960, as passed by
Rajya Sabha.
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PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following three Bills passed by the
‘Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last
made to the House on the 29th August,
1960:—

(1) The Agricultural Produce
(Grading and Marking) Am-
endment Bill, 1960.

(2) The Press and Registration of
Books (Amendment)  Bill,
1960,

(3) The Evacuee Interest (Separ-
ation) Amendment Bill, 1960.

“CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ATTACK ON PLANES BY NAGA HOSTILES

Shri Assar (Ratnagiri): Under rule
197, 1 beg to call the attention of the
Minister of Defence to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported incidents of a
plane having been shot down an-
other damaged and an outposti
raided by Naga hostiles in the
last week of August, 1960.”

The Minister of Defence (Shri
V. K. Krishna Menon): There has
been a local recrudescence of action
by Naga hostiles in a remote corner
of Kohima District.

Our post at Purr manned by the
Assam Rifles was fired upon the 25th
of August, injuring personnel of the
garrison, one of whom died as a
result. The post which had to be
supplied from the air took necessary
defensive action. The incident did
not assume more serious proportions
till the next day.

Matter of Urgent Public
Importance

On the 26th of August, some 500
hostiles using rifles and light machine
guns, closed in on the post from all
sides from £:30 to 3-50 am. The post
held out against heavy odds but was
running short of water and ammuni-
tion.

Two Indian Air Force Transport
Planes were assigned the task of drop-
ping supplies for the post. One of
them was able to drop some water
but neither was successful in helping
to replenish the post with the neces-
sary food and ammunition. Naga
hostiles used their rifles and Light
Machine Guns against the IAF Sup-
ply Planes which necessarily had to
fly low with slow speed to discharge
their mission. The first plane was
hit more than once by small arms
fire but was able to return to Base.
The second plane was also hit; it lost
height thereby and therefore had to
effect a forced landing near Melury,
where there is another post also man-
ned by the Assam Rifles. The plane,
however, had to touch the ground on
the wrong side of the river which
separates the post at Purr from
Melury.

On the afternoon of the 26th of
August, Service Headquarters and
the Defenee Ministry received the
first information of these incidents and
that IAF Aircraft had been hit and
one of them had forcelanded some-
where. I was in Ladakh at that time
and due to return the next morning.
I decided to return to Delhi the same
evening to confer with the Service
Chiefs and the Ministry officials as to
the action to be taken.

The attack on the post had develop-
ed into a larger scale incident. The
House should be informed that this
post which is near the Indo-Burma
border, is in an area where the hos-
tiles are very active. The Garrison at
Purr, although holding out, was in
danger of annihilation as their sup-
plies were running short. They were
overwhelmingly outnumbered and at
that time due to shortage of ammuni-
tion were fighting under considerable

ps.
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The Garrison had to be relieved at
all costs. Although two planes had
‘been hit and any further effort had to
be made at low heights and slow
speed, the task had to be undertaken
though difficult. On the 2Tth August,
therefore, Air Officer Commanding-in-
Chief, Eastern Air Command, Air
Vice Marshal Sondhi, ordered further
immediate supply dropping and, in the
best traditions of the Indian Air Force,
himself went in this plane and was
successful in dropping some ammuni-
tion and medical supplies. This plane
was also short at by the hostiles but
was able to return safely to Base. Un-
fortunately weather conditions had
been very much against us and in
favour of the hostiles.

Meanwhile. the Army had set itself
the task of sending reinforcements as
well as patrols from the Melury post
with regard to which, as I said¢ before,
there is a river belween it and Purr.
Reinforcements which were on the
move almost soon after the news re-
ached Headquarters could not cross
the river which was in spate. The
‘bridge had been destroyed by hostile
action and our troops were under
heavy small arms fire both at the post
and at the reinforcement columns.

The far side of the river bank was
dominated by the hostiles and the
crossing party therefore were under
heavy fire. The situation of the post
was becoming increasingly critical,
but it stoutly held out.

On the 27th of August the Air Force
Fighters charted out a photo recon-
naissance, They located the force-
landed plane.

Aitempts on the part of the rein-
forcement column as well as patrols
from the Melury post to cross the
river were made several times. Due
to the river being in spate and hostile
fire from the opposite side, the patrol
-wag unable to cross the river, but the
reinforcement column crossed it fur-
ther north at 6 p.m. on the 2Tth
August. Throughout the night of the
27th/28th  August hostiles kept on

Public Importance

snipping at the post during which 2
ORs at the post were wounded.

By the 28th August it was found
that the position of the post which
was fast running out of ammunition
and was being continuously fired at
was rendered will nigh impossible
unless supplies reached them. Al-
though one flight by unprotected
transport aircraft, to drop some am-
munition and medical supplies had
been made, the full task of dropping
supplies could not be accomplished
without almost certain danger of des-
truction  unless there was fighter
cover. Therefore fighter cover had to
be provided, and co-ordinated air
action became inevitable. IAF Trans-
port Planes were accordingly sent on
supply dropping missions on the 28th
August with fighter cover and the
hostile fire was silenced and the sup-
ply dropping missions were successful-
ly completed. As a result of this, the
hostiles withdrew from their posi-
tions to a distance of 8 to 9 hundred
yards. Similar co-ordinated action
was taken again on the 31st August.
The post at Purr is now well stocked
with ammunition, water, medicines
and rations.

Meanwhile, the engineers had con-
s‘ructed a foot bridge across the river
by the 30th August. Reinforcement
column, despite considerable hostile
opposition, was able to reach the post
at Purr on the afternoon of the 31st
August. The detachment which had
been sent towards the crashed aircraft
was able to reach the aircraft only
on the afternoon of the 3rd September.
Meanwhile patrols from Melury made
constant attempts to cross the river
and in dong so, I regret to have to
say that two ORs of the Army lost
their lives by drowning. The search
party which reached the aircraft on
the 3rd September, however, did not
find anyone in the vicinity of the air-
craft.

I regret to say that the personnel in
the aircraft which had to forceland
have not yet been found. The air-
craft has been located by our patrols,
but it does not bear signs of much
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damage by hostile action after force
landing. Intensive search for the per-
sonnel continues and is being main-
tained. It is too early to say whe-
ther they are alive or otherwise with
certainty. But the uncertainty about
their safety is causing us considerable
anxiety.

The House should know that there
is renewed hostile activity in some
parts of Naga Hills. It may well be
that this is a determined effort on the
part of the small minority of un-
reconciled hostiles to create terror and
thus sabotage constitutional develop-
ment. Government are fully posted
the situation and such firm action as
is necessary to protect the over-
whelming majority of the Nagas in the
villages will be taken.

1 feel sure that the House would
share Government's concern in re-
gard to the crew of the aircraft whose
fate is unknown and also desire to
express its sympathy to the families
of those who have been the wictims
as a resut of hostile action. The posts
will be maintained so long as they
are required for the restoration of
law and order and any assistance re-
quired by civil authorities will be
given. The task of reconstruction and

constitutional settlement will pro-
gress as a result of agreement over
Nagaland. Government will take

firm action against those who seek to
overthrow constitutional authority by
violence and crime,

Shri Hem Barua (Gauhati): May I
seek a clarification?

Mr. Speaker: A sufficiently long
statement has been made. I do not
allow questions after the statement,
Hon. Member will read the whole
thing.

Shri Goray (Poona): We want to
know whether this is the first time
that the Naga hostiles have brought
down a plane, or they have been doing
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it before. If they are doing it for the
first time, it means they have better
weapons.

Mr. Speaker: What can be done?
The hon. Minister has said all that
he had to say.

Shri Goray: Is it the normal situ-
ation, or is it getting abnormal?

Mr. Speaker: Whatever the situ-
ation, it has been explained by the
hon. Minister at length. The situation
is well in hand.

Shri Hem Barua: I want to know
whether this intensification of the
activities by the hostile Nagas on a
wider scale is due to the feeling of re-
sistance growing in them at the Gov-
ernment arriving at a political settle-
ment with the Naga People’s Con-
vention. If so, have the Government
ascertained from the Naga People's
Convention what steps they have taken
to win over the hostiles?

Mr. Speaker: I am not going to
allow this question; it is a far-reaching
one. All that we are concerned with
is the Defence Ministry, and why a
plane was shot down, why there was
such action against an aeroplane.

Shri Hem Barua: This is the first
time a plane has been shot down.

Mr. Speaker: The hon. Member
will try to read everything.

1212 hrs,

DRUGS (AMENDMENT) BILL—
contd,

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Karmarkar on the 30th August, 1960
namely:

“That the Bill further to amend
the Drugs Act, 1940, as passed by

Rajya Sabha, be taken into com-
sideration.”
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Shri Kodiyan may continue his
speech. He has already taken 16
minutes.

Shri Kodiyan (Quilon—Reserved—
‘Sch. Castes): The other day I was
referring to the recommendations of
the Pharmaceutical Enquiry Com-
mittee with regard to the develop-
ment of the industry. I do not in-
tend to go into the details, but I wish
to refer to one point. The Com-
mittee have recommended the im-
mediate constitution of a Develop-
ment Council for the pharmaceutical
and drugs industry. It is necessary to
«constitute the Development Council
to develop the industry along the lines
of these recommendations, but nothing
has heen done so far to implement the
recommendations. Unless the industry
is developed on a proper basis and
unless unhealthy foreign competition
is eliminated, the attempt to enforce
drug control will not be a full suc-
cess. My complaint is that Govern-
ment is very slow in implementing the
recommendations of the Committee.
The Committee’s Report was submit-
ted in 1954, and this amending Bill
has been brought forward by the Gov-
ernment now. It has taken about six
years for the Government to bring
forward this legislation.

Several of the recommendations of
the Committee with regard to the
effective implementation of the Drugs
Control Act have not been taken into
consideration by the Government,
They have recommended that the In-
dustries (Development and Regulat-
ion) Act should be amended so as to
bring small pharmaceutical concerns
within its purview. Now the Act ap-
plies only to some 75 concerns out of
1,643 concerns. Therefore, it is highly
necessary that the small concerns
are also  brought with its
purview, so that their development
may be facilitated.

Something has to be done to control
the price of the drugs. The purpose
of the legislation should not be con-
fined to mere controlling of sub-stan-
dard and spurious drugs; it should
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also see that the drugs produced in
the country are made available to the
people at reasonable prices, Now
there is a wide margin between the
price fixed by the pharmaceutical
concerns and those fixed by the retail-
ers, Then, there is no machinery or
device to find out the actual cost of
production, to determine the reason-
able price of any particular drug. The
Pharmaceutical Enquiry Committee
had been asked to go into this aspect
of the question. They asked the con-
cerns to furnish some information re-
garding the cost of production, but in
their Report they have said that only
very few concerns had furnished this
data. They have made a specific re-
commendation that every phar-
maceutical concern should be asked to
maintain records regarding cost of
production. They have further stated
that if such records are kept it would
be helpful to the industry to fix pro-
per prices if there is competition; it
will also help the Government to fix
the prices at a reasonable level when
necessity arises. But I am sorry that
nothing has been done so far by the
Government in this regard. Govern-
ment have not given thought to this
aspect of the question, which, in my
opinion, is a very important question,
because most of the modern drugs in
our country are not within the reach
of the ordinary man. Se, in enacting
a legislation like this it must be our
aim to see that medicines are made
available to the common man at a
reasonable price.

I therefore request the hon. Minis-
ter to make provision in the Bill for
making it obligatory on the part of
the pharmaceutical industry to main-
tain data regarding cost of production,
and also authorising the drug inspec-
tors to examine these records.

Shri Nanjappa (Nilgiris): The hon.
Minister in his opening speech refer-
red to the genesis of the Drug Act,
1940. During the First World War
there was great scarcity of imported as
well as indigenous drugs in the coun-
try, and on account of that, a lot of
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what are called ‘“faked drugs” were
imported into the country and also
manufactured here, Naturally, the
public and the medical profession are
agitated and want that such a state of
affairs should not be allowed to con-
tinue. The foreign Government then
appointed a committee to go into this
question in 1930, After the delibera-
tions and recommendations of that
committee, in 1940, Government came
forward with a Bill, and that was
passed as the Drugs Act of 1940. Even
after that, it was after a delay of six
years, that is, in 1945, that the Act
was brought into force. But the Act
was inadequate to prevent sub-stand-
ard and misbranded drugs, as they call
it. There was a good lot of such drugs
on accourt of the scarcity of drugs due
to the second World War. Besides,
there were many pharmaceutical con-
cerns in this country, and they began
to produce many drugs. On account
of the prevailing prices of the drugs,
the scarcity conditions that were pre-
vailing, and the different grades of the
manufacturers, there were impure
drugs, sub-standard drugs and mis-
branded drugs. Again, the public
agitated, the profession agitated, and
Government were pleased to appoint
another committee known as the
Bhatia Committee in 1953. That com-
mittee made some recommendations to
prevent these misbranded and sub-
standard drugs,

In order to give effect to those re-
commendations, the present Bill was
brought forward; but, again after a
lapse of seven years, somehow or
other, T should say that Government
have still failed to control the sale of
these faked, sub-standard and mis-
branded drugs in the market.

The object of the present Bill is
threefold. Firstly, through this Bill,
Government want to give a better
effect to the provisions of the Drug
Act of 1940, Secondly, the Central
Government want a control over the
administration of the Drug Aect, so that
they may issue instructions to the
State Governments ¢o carry out the
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provisions of the Act. Thirdly, they
can appoint their own inspectors and
analysts, and they can establish their
own laboratory to test the samples;
and they can not merely stop with the
taking and testing of samples, but
they can give punishment, and also
confiscate the misbranded or sub-
standard drugs. This Bill has been
brought forward with these import-
ant provisions,

But the application of this Act is
sought to be confined only to modern
medicines, that is, those which go in
the name of allopathic medicines.
The allopathic system has a standard
pharmacopoeia known as the British
Pharmacopoeia, and the latest edition
js followed as a standard. Besides
that, the standards laid down by the
National Institute of Medical Research
London, are also there to guide as
standards in drugs. These standards
apply to imported drugs as well as
to those manufactured in this coun-
try.

In this House and also outside, there
has been a good lot of agitation for
encouraging the propagation of the
indigenous systems of medicine, and
the practices used by those systems.
That is quite a welcome proposition.
But, so far, there is no standard Phar-
macopoeia for this system, nor has amy
standard qualification been prescribed
for the practice of these indigenous
systems of medicine. Unless these
things are done, the Drug Act cannot
work properly in this country, and
the impure and sub-standard drugs
will continue to be sold, and the pub-
lic will suffer thereby. This is not my
own way of thinking, but one Mr, Om
Prakash, M.A., who is a man of this
place, namely New Delhi, appeals to
the President in the following terms:

“l would implore the Govern-
ment of India, through your
majesty (that is, the President),
to deciare Ayurveda also a nation-
al system of medicine and it
should be given an equal status
compared to Allopathic Science, in
all walks of life.”.



6923 Drugs

So, even the practitioners of the
indigenous systems also want to
nationalise the system on a level with
the allopathic system. It must be
really nationalistic, and not indivi-
dualistic. A secret medicine practised
by certain individuals, without being
disclosed to the public, is of no use,
and a system cannot be established on
a firm basis.

Again, the General Secretary of the
All India Urani Tibbi Conference,
Delhi, also makes an appeal to all
Members of Parliament, as follows:

“It is, therefore, requested that
your honour as a Member of the
Parliament should think this over
an agitate for the passing of a
suitable measure dealing with
indigenous systems.”,

So, even the practitioners of the
Unani and Ayurvedic systems want
those systems to be modernised and
brought on a par with the modern
system of medicine. I would not
blame Government and say that they
have failed in their duty to bring
these systems also on a par with the
modern system of medicine. They
have been doing all things., They have
established colleges to train people to
practice these systems. Researches are
also being carried out, They have
brought out books in Ayurvedic and
Unani systems. A certain amount of
pharmacopoeia also has been brought
out. But, yet, one cannot rely on
these alone for the practice of these
systems of medicine, Unless those
in secrecy are brought to light and
made available to all practitioners
and to Government, it is not possible
to make these systems as good as the
modern system of medicine. Unless
these things are given to Government
and to the specialists, these systems
cannot thrive in this country any
longer.

So, my humble submission is that
an independent pharmacopoeia for
these systems of medicine should also”
be brought out as early as possible,
Besides, some qualifications also must
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be prescribed for the practice of these

systems. One thing which is notice=

able in this country at present is that

any man can sell any drug even in

petty shops. You can get sulphana-

mide preparations in petty shops also.

And people in the street can hawk

any medicine they like. In my State,

there is prohibition, but in the name

of tonics and tinctures and extracts,

intoxicating drugs are sold even in -
licensed drugists’ shops. This is very

common in my State. Government

must do something to prevent the sale

of drugs anywhere and everywhere.

I have tabled some amendments to
this Bill, which, I feel, will make the
Act mare effective. If the Thon.
Minister gives me some explanation
why the omission that I am presently
pointing out has been made, I shall
withdraw my amendments.

My first amendment is to the pro-
posed sub-section (6) of section 23
which reads thus:

‘Where an Inspector seizes any
record, register, document or any
other materia]l object....”.

This Act is for controlling drugs. But
the Inspector does not seize any drug.
He seizes articles other than drugs.
So I want to include the word ‘drug’
among the articles he can seize, so
that it may be effectively controlled.
The Inspector is not given all power
to seize any drug he likes. The latter
portion of the sentence says:

“ .he shall, as soon as may be,
inform a magistrate and take his
orders as to the custody thereof”.

So he is not by himself independent.
He cannot seize any drug he thinks
necessary. He has to take orders from
a magistrate. There is control. He
may not have full powers to take
action himself.

There is also another amendment
which is important, which I have
tabled, This is to0 clause 7 where sec-
tion 27 is proposed to be substituted
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by a new section. After ‘“Whoever
himself or by any other person on his
behalf manufactures for sale, sells,
stocks or exhibits”, I want o add “and
advertises”. The cost of a drug is
high not because the cost of manu-
facture of the drug is high; it is the
advertisement which costs much more
than the drug. Therefore unless that
is controlled, there will not be effec-
tive control over any drug. So I
‘want to introduce the words “and
advertises” so as to make the Bill
more effective.

As 1 said before, if the hon, Minister
gives an explanation as to why these
two things were omitted, I need not
move the amendments.

Shrimati Ila Palchoudhuri (Nabad-
wip): I welcome this Bill because it
has long been felt that there should
be some control over drugs. This
Bill tends to do certain things, to con-
trol the manufacture of drugs, to ap-
point Inspectors in the premises, to
appoint government analysts to give
directionz to the State Governments.
It also specifies that punishment shall
not be less than certain periods,
‘where drugs are found to be spurious
or sub-standard, there is also provi-
sion for confiscation of the sub-stan.
dard drugs. All these objects are very
Jaudable.

The industry in India is a very old
industry, In fact, the ayurvedic sys-
tem and unani system were there even
long before the allopathic system came
to India. Ewven the manufacture of
-drugs and chemicals has in a great
way been associated with the freedom
movement of India. In the 19th cen.
tury in Bengal with the freedom
movement, Acharya P, C. Ray was
the one who made a pioneering effort
at manufacture of drugs and medicines
in Bengal and in India; after him, in
Northern India there was T. K. Gajjar
and also Rajamitra B. D. Amin of
Baroda who followed suit. We all
tried to manufacture drugs and medi-
cines at that time, because only im-
ported drugs were available. So this
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thing got an impetus and it was a
laudable cause, But afterwards, as
the impetus gradually grew and the
industry actually gained more and
more momentum, it is really a matter
of regret that drugs, which mean the
very life of people, have been made
to play the part of a chess gamble, so
to speak, to make more money. This
is really very harmful, and I am glad
that the Government have got some
measure to try to control this.

It is true that in his Bill Govern-
ment have sought to do these things.
But if you look into the Bill, there
are one or two things which I would
like to bring to your notice. There
is clause 4 which seeks to substitute
by new sections, the existing sections
20 and 21 of the principal Act. Here
it is” said:

“The State Government may, by
notification in the Official Gazette
appoint such persons as it thinks
fit, having the prescribed qualifica-
tions to be Government Analysts
for such areas in the State and in
respect of such drugs or class of
drugs as may be specified in the
notification”,

You may appoint Inspectors. You
may appoint people to go into the
premises. But the most important
thing to do, in my opinion, is to deal
with the firms that distribute the
drugs to hospitals. It is not only the
Inspectors and so forth who go into
the premises and inquire about these
things that are sufficient. The very
first thing you have to look into is the
responsible firms that distribute so
many drugs to hospitals. The reaction
of these drugs on the patient in
India have to be studied through hos-
pital statistics properly, After finding
out the reactions, the people who
manufacture these drugs in India in
collaboration with foreign firms must
be duly briefed, because a certain for-
mula may not be so suitable for India
as an identical formula is to foreign
countries. I think this is a matter
which should be stressed.
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The second point relates to section
81 of the principal Act. It says:

“Section 3 of the principal Act
shal] be renumbered as sub-section
(1) of that section, and after sub=
section (1) as so re-numbered,
the following sub-section shall be
inserted, namely: —

“, .....any drug in respect of
which the Court is satisfied,
on the application of an In.
spector or otherwise and after
such ingquiry as may be ne-
cessary, that the drug is not
of standard quality or is a
misbranded drug, shall liable
to confiscation.”

I quite agree if it is certified, but what
is this ‘otherwise’? It is very vague.
Who is this ‘otherwise’? What is this
‘otherwise’? Who is going to give
this information? Is it only the In-
spector or is it just anybody in his
individual capacity?

The spurious drugs trade goes on
unimpeded in a very peculiar way.
As you know, it is a chain with the
bikriwala, bottle-wala and label
manufacturers. All bottles and wvials
are sold and then the new stuff, which
is absolutely spurious, is put into it
These bottle-walas and bikriwalas
keep stocks of bottles etc. and sell
it at any given time. Nobody is pre-
vented from having any amount of
this stuff. These people do not stock
it themselves, Nor is the stuff kept
where the Inspector is expected to go.
These people keep it in a friend’s
house. The printing presses some-
where else print the labels. These
walking chemists and walking drug
distributors do untold harm. They
promise women in rural areas that by
taking their wonderful medicine, they
will get beautiful hair and will look
more beautiful in their husbands’
eyes. Later on, these women become
very ill. In Bengal very long ago an
old dramatist also pinpointed this
thing. Through the wrong labelling of
drugs, a person who put on his hair
what was labelled as hair oil but was
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really an adhesive, could not take off
his hat later in front of his burra
sahib. You can understand the situa-
tion with the man pulling at his hat
but the hat sticking on to the hair,

So all these spurious drugs with
labels must be looked into. This chain
has got to be investigated. It is not
that it can be done only by appointing
Inspectors but also other means will
have to be resorted to.

Thirdly, I would like to refer to the
provision for giving directives to the
State. What kind of directive are you
going to give to the States? A co-
ordinated control is a different thing.
If there is dual or triple control, there
is always a tendency to put the blame
on one or the other. So, I submit that
there should be a fairly clear-cut
policy as to who is tp do what, what
the State is to do and what the Centre
is to do.

Again, look at this peculiar state of
affairs. Chlorine hydrate produced in
some State cannot be used in any o‘her
State. You cannot use a thing pro-
duced in your own State but you have
to buy it from another State,

This is a peculiar thing. I do not
know what instructions you will give
whereby such anomalies may be point-
edly corrected and the Drug Act put
to more use.

After all, on drugs depends the
health of the nation. There have been
cases in hospitals where morphia had
been adm nistered and it has had no
effect. When it was examined, it was
found not to contain morphia. Strepto-
mycin has been found to contain
starch. So, this is a very laudable
attempt that you are trying to control
all this. But your way of control is
not only to be through inspec‘ors or
various analysts but it should be also
through the people who deal in spur-
ious drugs, bad labelling and so on and
so forth. Please lay your hands on
them.

There are small manufacturers who
are bona fide but who do not have the
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laboratory and other equipment. They
are willing to show their bona fides
and come to you with their good for-
mulae and means of making these
things. We have some very clever
people and chemists. Give them a
chance to prove their worth, Give
them help when necessary. Subsidise
the small industries so that they may
produce drugs that will really do good
to the people in general

Lastly, let there be an Indian phar-
macopoeia of all the Ayurvedic medi-
cines as soon as possible. Let it be en-
couraged by the Health Ministry. The
Health Ministry has to give the impe-
tus. Many of cur own drugs have
come back to us through the British
pharmacopoeia when they were known
in India hundreds of years ago. Raul-
phia serpentina has come back to us
through the British pharmacopoeia
while sarpagandha was known to us
mges ago, when nobody else knew
about it. Of course, standard sation
should be there, But this Indian
pharmacopoeia should be made avail-
able as soon as possible because it is a
system of medicine that is suited to
India. The herbs are found in India
and the way of application may also be
very suitable to the Indian constitu-
tion.

There is the urgent need of the con-
trol of the drugs. Under whose con-
trol will these inspectors and analysts
be? Will they be under the Ministry
of Health or under the Ministry of
Commerce and Industry? I think the
Health Ministry will be in control of
al] these affairs; and really the Health
Minis'er should be there.

Datar-i-misham Vividhaushadhinam

1 think he will be there to give
medicines to the people in the right
way so that he is in control. He
should have control on them. The
control should not be kept on trade or
commercial lines but on the lines of
the health of the people.

Mr. Speaker: Dr. Sushila Nayar. But
before the hon. Members speaks, let me
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know how long it will take for the
clause-by-clause consideration. There
are some amendments.

The Minister of Health (Shri Ear-
markar): Not too long, I think.

Shri Harish Chandra Mathar (Pali):
Fifieen minutes will do.

Mr. Speaker: We will close this de-
bate by 4 o'clock. We started at
about. ...

Shri Karmarkar: There is some-
thing else at 3 o'clock.

Mr, Speaker: Then, it shall stand
over.

Shri Earmarkar: Perhaps, we may
finish it by 3 o'clock. It looks like
that.

Mr. Speaker: Let us see.

Dr. Sushila Nayar (Jhansi): Mr.
Speaker, Sir, I wish to offer my con-
gratulations to the hon. Minister of
Health for bringing forward this Bill
which was much needed and long over-
due. The history of the introduction
of Drug Control Bills which became
Acts has been traced by other
speakers. So, I am not taking the
time of the House in repeating all {hat.
However, we know that in spite of
these Acts, which we thought would
improve the situation very consider-
ably, the situation has not improved
according to our expectations.

Adulteration of drugs is fairly com-
mon. Sub-standard drugs are being
sold practically everywhere and the
catching of the guilty persons and
their punishment is not an easy job.
From time to time, there have been
committees to consider this matter.
The implementation of the Drug Con-
trol Act, at the present moment, rests
with the States. Some Stlates have
taken it up seriously; others have no#
done it.

Then, there are certain areas where
the Central and the State responsibi-
lities naturally and necessarily over-
lap. Therefore, it was suggested hy
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the different committees that have
been men‘ioned, as well as by the
Estimates Committee of the Lok Sabha,
in their report year before last, that
the Central Government should assume
greater responsibility in the implemzn-
tation of the Drug Control Act.. It is
good, therefore, that this Bill has come
before us. I have no doubt it will be
accepted by everybody with a sigh of
relief.

The provisions of this amending Bill,
as they stand, extend the jurisdiction
of the Government of India in the
field of drug control and prescribe the
minimum punishment of one year.
They are very welcome. While the old
Act prescribed maximum punish-
ments wh ch were quite good, in actual
practice, very often, we found that
after considerable difficulty when the
guilty pariy was brought before the
court, there was some kind of sym-
pathy, some kind of feeling that one
should not really be too harsh on these
people. The truth of the matter is that
those who indulge in sub-standard
drugs and those who indulge in adul-
teration of drugs are as guilty and
should be dealt with as seriously as
any individual who comm ts murder.
(Interruptions). 1 say that with deli-
berate intention and emphasis, because,
supposing there is a life-saving drug
and somebody’s child, somebody’s wife
or somebody’s husband or any other
near and dear one is lying seriously
ill ‘n need of it. If, instead of that
life-saving drug something else comes
out of the phial—some adulterated
stuff—that life is going to be lost. Who
ig responsible for that death? The
person who indulged in adulteration.
And, so, it is a tragic fact that some-
times people forget the importance of
these things and begn to think in
terms of rather lesser humanitarian
objectives, They say why do you want
to punish a poor man; what is going
to happen to his wife and children?
His wife and children do need all the
sympathy. But the wife and children
of the man who lost his life due to this
-man’s adulteration need equal sym-
pathy from us all. Therefore, it is a
- very welcome provision that the mini-
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mum punishment has been prescribed
in this amending Bill.

The second provision which is wvery
necessary and welcome is the provi-
sion tha: when an Inspector comes
upon these bad drugs, the adulterated
or sub-standard drugs, he can confis-
cate them. Up till now, there was no
provision for this with the result that
the man could only seal and advise
tha! such drugs would not be sold in
the market, he had no power to really
catch hold of sub-standard and adulte-
rated stuff and destroy it. Now, he
will be able to do so, and it is a very
welcome measure.

But I want to bring one thing to the
attention of the hon. Health Minister.
We are giving great powers to these
inspectors. 1 hope Government will
see to it that the inspectors are paid
adequately, they are selected ‘n a pro-
per manner and they have the requi-
site qualifications to do justice to the
job that we shall entrust to them.

Secondly, we have in this amending
Bill taken care of the inspection of the
drugs that have been manufactured
and are put on the market, and by that
means we hope to eliminate the sub-
standard drugs. But, Sir, T want to
know what is going to happen with re-
gard to the licensing of the manufac-
tur ng houses. The licensing of manu=
facturing houses at the present
moment lies with the Commerce and
Indus‘ry Ministry. 1 wish to submit
that the Health Ministry should be as.
sociated with the process of licensing.
People who are entrusted with the
promotion of industry naturally are
eager to see that the industry spreads
ag fast as possible. It is natural also.
We want rap d industrialisation of the
country. I have sometimes heard an
argument: “Why do you insist on the
observance of the minimum standards
for licensing the manufac‘uring places
for the production of drugs; do you
not want the poor man to earn his
living?” Sir, T am very keen, extreme-
ly keen to see that the poor man has
a chance of earning a living. But there
are certain things which cannot be
considered as a means of earning a
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living, and drug production is one of
those things.

In drug production, Sir, the first
thing is safe'y, and for that the obser-
vance of proper standards for the
manufacture of drugs, come first, and
earning a living has a secondary place.
In my opinion, the small men can come
together, pool their capital, form a
co-operative society and in that man-
ner, they can start a manufactur ng
concern if they wish to but a drug
manufacturing concern has to be of
a certain minimum size with a certain
minimum expenditure outlay,
machinery and so on. There should
under no ecircumstances be relaxation
of the minimum standards for licens-
ing of drug manufactur ng places, and
I wish the Health Minister to see to it
that a provision to that effect is also
brought before the House without
delay.

Again, this licensing is also done by
the States. There too it is necessary
to take the type of powers that have
been taken or are proposed to be
taken by the Government of India
under this amending B 1l so that the
Government of India can see to it that
the Drug Control Act is properly im-
plemented, I think the same kind of
powers should be taken by the Gov-
ernment of India to see to it that the
licensing of drug production houses is
also carried out properly and under
proper conditions observing the mini-
mum standards.

Then, another hon. Member has
already mentioned that advertisements
should be brought within the purview
of this Act. I agree. The types of drug
adver‘isements that appear in our
newspapers and various other places
are most objectionable. We have a
separate Act for this, I understand,
but it does not seem to be having really
the effect that everybody would like
it to have. So, someth ng should be
done tp prohibit this type of irrespon-
sible advertising of drugs.

The third thing that I would like to
see is this, We have too many drugs,
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which are essentially the same, with
different names. Different drug houses
are producing them, They g ve them
different names—the drug is the same
whe'her it is a vitamin preparation or
something else--and the consumer, the
common man is confused because one
man says he should have this prepara-
tion, a second man says he should have
that and a third man says he should
have a third thing I think the Gov-
ernment should see to it that drugs
which are essentially the same should
not be allowed to have hundred and
one names so as to confuse the publ e

Shrimati Ila Palchoudhari: Sir, may
1 make one submission. My hon.
friend who is herself a doctor has just
now said that different persons pres-
cribe differeny medicines having the
same effect. I hope she will realise
that if one doctor has prescribed ephe-
dr ne and you contact another doctor
he will prescribe emidrine or some-
thing like that—medicines having the
same effect but different names, It is
the fault of the doctors and the doc-
tors have to be blamed for this.

Shri Harish Chandra Mathar:
Should not they also be brought under
this?

Dr. Sushila Nayar: I do not dney
that doctors prescribe different medi-
c'nes which may be the same in action
and composition. I would admit that
it is done. But the doctors are able to
do it because there are a hundred and
one drugs of the same quality and
same action which are available in the
market. That is why I said that the
patient or the consumer can be confus-
ed. Sometimes he may have one bottls
of medicine lying in his house and a
very similar medicine may be prescrib-
ed by somebody else. I have seen in
some of my friends' houses practically
a whole pharmacy; in their cupbeards,
they have collected so many bottles of
medicines having different names that
it looks as though they have a whole
pharmacy. Therefore, what I say 1s,
let it be seen to that drugs with simi-
lar action are not allowed to have dif-
ferent names. If it is vitamin A let
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it be called vitamin A and not by a
hundred and one names. If it is peni-
cillin, call it pen cillin and not by ten
names. Anybody who reads through
the full paper will know what a bottle
contains, but it is not the common "nan
who will know what i3 inside a bottle,
what has gone into its composition and
gll those things. Therefore, Sir, it is
necessary to see to it that things with
gimilay actions, similar qualities and
similar potency are not given different
names.

Th . same thing applies to the import
of d)ugs. We are importing too many
drug- under too many different names
which have essentially the same com-
pos tion, the same underlying ingre-
dien.s and the same action. Here it is
a guestion of saving foreign exchange
also I had a talk with the Director of
Health Services of one of the Scandi-
naviun countries. He said that they
see to it that only one or two drugs
of one action and one quality are
impcrted for one year. He said that
they often take the manufactures cf
somebody else the follow ng year but
in one year they see to it that they do
no' import too many drugs of a simi-
lar quality, I feel that something
along those lines will also be necessary

here.

I L now that all these restrictions and
controls open up avenues of corruption
also, and we have to take care of that
and see that such things do not hap-
pen. As we are exercising already
controls of various kinds, I am sure the
Government can see to it that without
any undes rable complication we im-
port only those drugs that are neces-
sary and not too many drugs of the
same action and quality under different
names.

13 hrs. .

Lastly, some of my hon. friends have
asked why the ayurvedic drugs are not
brought within the purview of this
emending Bill. Obviously, Sir, this is
an Act which is meant to regulate the
qQuality of drugs—produced under the
modern system of medicine. There-
fore, 1 think if the Government tries
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to apply this to the ayurvedic drugs
probably the ayurvedic physicians and
ayurvedic experts will not like it; be-
cause, at the present moment, the
Ayurved physicians are very of en pro-
ducing drugs for themselves. Once I
had the occasion to examine a medical
preparation of theirs—the Lonha
Bhasma—which was an iron prepara-
tion. I saw four preparations from
four different people and had them
analysed. The iron content was dif-
ferent in each one of them! Under
the present circumstances, I think it is
difficult to bring the Ayurvedic drugs
under the purview of this Act, but I do
hope that something will be done for
the standard sation of the drugs pro-
duced by the Ayurvedic system of
medicine also.

13.01 hrs.
[SERr JaGaNATHA Rao in the Chair.]

Shri Warior (Trichur): I may pre-
face my observations by suggesting
that the entire industry of drugs
should be transferred from ‘he charge
of the Ministry of Commerce and In-
dustry to that of the Ministry of
Health, because the drug indUstry is
very different in all aspects from the
ordinary industries, It is concerned
with the life of our people, It ‘s con-
cerned with the life of the people to a
greater extent than even food. It is
directed towards the healthy growth of
the nation. Hence, if all the discre-
pancies found at present in this in-
dustry should be done away with, and
a healthy system of drug manufacture
should be established in this country,
I think that the industry must not be
viewed from the angle of profit and
loss which is the usual angle with the
Ministry of Commerce and Industry.

Although the report of the Pharma-
ceutical Enquiry Committee does not
go far enough in this direction, it sug-
gests that much more remedial mea-
sures should be taken. While we wel-
come this Bill, we have also to observe
that this Bill is only a negative mea-
sure in the sense that the trafficking in
spurious drugs is most prevalent in
this country because of the existing
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circumstances, namely, the dearness of
the drugs, the dear.h of materials, and
so on. Not only that. This drug in-
dustry, as far as the allopathic system
is concerned, is 99 per cent. dependent
upon foreign .mport and foreign mate-
rials. I do not want to touch upon all
aspects of this indusiry, but 1 may
mention one thing. If we do not have
sufficient imports, or sufficient manu-
facture of the intermediate chemicals
in our own country, we cannot for
certain control the prices of these
drugs. The intermedia es are the most
essential factor in the manufacture of
essent al and active drugs. Without
them, modern pharmacopoeia is noths
ing. For these intermediate chemicals
also, we depend upon foreign coun-
tries, and the report makes it succinct-
ly clear and poin's out that our coun-
try must make every effort to manu-
facture as much as possible these in-
termiediate chemicals in India. But we
understand from the papers lately that
the Government has entered into some
collaboration w'th some foreign coun-
tries like Germany and the United
States for the manufacture of these
drugs. Even in the earlier report,
after a great deal of earlier investiza-
tion and enquiry conducted by eminent
doectors and Commissions in India,
they have poin‘ed out this aspect of
the question. In our own country, there
are collaborat ons going on between
indigenous firms and foreign firms.

In this report, a whole chapter is
devoted as to how these arrangements
are made to the detriment of our own
industry, and at the same time, to the
advantage of foreign concerns. Al-
though I do not wish to go into those
details in speaking on this Bill, as I
have said, this Bill is for the negative
aspect of the control. The positive
aspect is that we must give as much
of medicine to our people and as much
of effective drugs to our people and,
at the same time, at cheaper costs.

I may just read a few lines from
the report because many hon. Members
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might not have gone into the report
in all its details. It is said at page 6%
thus:

“Certain arrangements have
been entered into between some
manufacturers in India with firms
abroad by means of which the for-
mer are not in a position to under-
take the manufacture of other
usefu] and latest drugs based on
the original product prepared in
collaboration with the latter......
Such arrangements arc not in the
public interest and therefore
should be discouraged. Even the
little capacity that exists for the
production of these essential drugs
is, therefore, being crippled by
these business interests of the
foreign firms.”

Instead of acting according to these
observations in a way which will
safeguard the interests of our nation.
the Ministry hag gone and entered
into all kinds of arrangements and
agreements with foreign firms which
will result in crippling our industry
in times to come. On the other
hand, bold steps should be taken to
make our drug industry, as far as
possible, independent,

Though we have certain advantages
in our nego:iations with foreign
countries, we are sorry to under-
stand that most of those arrangements
did not materialise and the Govern-
ment did not take advantage of those
things. I shall not go into the de-
tails because they will come along
with other questions when they are
discussed here, such as the anti-bio-
tic industry in India, But for the
present, I must sound a note of cau-
tion to the Government that belore
entering into new arrangemcniz and
agreements with foreign firms, espe-
cially with countries like the United
Kingdom, Germany and the United
States, we must gee that no arrange-
mentg are made whereby we lose
our independence and we remain
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merely as distributors of drugs im-
ported by us, though we may label
them as “made in India” or say that
they are our national products.

There is another point in this drug
industry. India has got much more
possibilities in the matter of indige-
nous drugs, apart from the chemical
substances. India has got a much
wider pharmacopoeia, 1 believe
than any of the allopathic systems,
that is, the system of western coun-
tries. Most of it has been lost by
centuries of neglect and because also
of the fact that some people gave out
to the o.hers what they knew of
these things.

For ins‘ance, in Malabar, we know
that there are several antidotes for
several diseases which baffle the doec-
tors even now, including western
doctor. Once an allopathic doc-
tor was telling me that the ceme-
tery flower, the flower that grows
abundantly around the cemeteries,
is the best antidote for diabetes. 1
do not know whether we have made
any research into thig aspect. Again
we know that only recently this ser-
pentina was found to be efficacious
for certain diseases. But then we
have had a sorry spectacle in Kerala
where whole ranges on the hills were
abundant with this plant but because
ignorant people and they did not
know what it was, they collected it
from the wild forests and sent it ab-
road. The people who knew its value
as the best antidote for diseases like
blood-pressure, etc., purchased the
plant in lots and gave just a pittance
to those people who had collected it
from the forests. Our own Govern=
ment had to come forward later with
a legislation, prohibiting the export
of that plant. But by the time the
legi-"alion came in, I think the whole

of India became denuded of this
precious drug. We have to plant i¥
again,

Such drugs are innumerable; even
our Himalayas are called in Sanskrit
literature as Ushadish, which means,
the Isha or God of medicines, It is
in the Ramayana, as you will recol-
Tuct, that we hear that Hanuman took
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the Sanjeevi from the Himalaya.
That might be a legend but there
may be some substance in that legend.
‘We have neglected all these things
and the westerners have taken full
advantage of our ignorance and neg-
ligence and they have produced a
pharmacopoeia which they say is sub-
lime and supreme. In the tropical
couniries we have found that many
of the medicines and drugs which
they say are effective medicines are
not suitable for our country. It may
be that they may suit the cold cli-
mate or some other clima.e. In this
respect I would suggest to the Min-
ister that unless we take up the mat-
ter and have a thorough investiga-
tion and have more research staiions
in almost all the States where indige-
nous medicines are available, which
is not done now properly, we cannot
stop this traffic in spurious drugs.

Then I want to say that not only
in the manufacture of drugs but also
in the manufacture of things like vita-
mins and hormons we see the sorrow
spectacle that whereas the raw mate-
rial is available in one place, the
plant and machinery for the produc-
tion of these things are not set up
there but they are set up in some
other distant places, so that there is
complete anarchy in the growth, col-
lection, production and distribution
of these drugs.

‘This sort of thing must be stopped.
For that I would suggest that the
drug industry should be set up in the
places where the raw materials and
other facilities are available. In this
respect the Commerce and Industry
Ministry have failed miserably. 1 do
not want to quote instances at pre-
sent, because I do not know what is
yet to come. If it takes a good turn,
I will welcome it,

Now, take the synthetic vitamin A,
which is produced from lemon grass
oil, which is available only in Kerala
State and in the hill regions. The
plant for it has been installed in a
far distant place and the oil is taken
all the way to that place from the
southern most point. How much of
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transport cost and other costs are in-
volved in transporiing oil and then
producing this, which is one of the
most essential things, syntheic vita-
min A. Innumerable instances can be
qguoted at length on this point. If
this industry is left on the whims and
fancies of those who enter this indus-
try only with the purpose of profit
motive, then I do not think this in-
dustry will grow and people will get
sufficient drugs. So, resor‘ing to spu-
rious drugs cannot be stopped that
way.

Another point ig that in these in-
dustries the regula‘ions relating to
industries are not taken into conside-
ration, This Report illustrates the
way in which the manufacturers
manufacture drugs in the most un-
healthy, unhygienic and unscientiric
manner. They have suggested reme-
dies for that, But the whole of the
Commerce and Industry Ministry, or
the Law Ministry for that instance,
cannot cope wi'h this situation in a
developing economy because their
attention is drawn to so many o‘her
important things. But, then, we must
remember that this is not like o‘her
Industries. If a steel plant goes phut,
there may he some loss but it would
not affect the life of the people,
whereas some trouble in this indus'ry
will affect the life of the people. We
have the instance even in this Par-
liament where an hon. Member suc-
cumbed because some such drug was
administered to him. I do not know
what the result of the investigating
team on that is, but the fact remains
that that hon. Member succumed after
the adminis‘ration of the drug. Now
thousands of people are dying for
want of drugs and also because of
the administration of spurious drugs.

Since so many such instances have
been quoted in this Report, I would
suggest that the Government as a
whole—I do not say the Ministry
alone because the Health Ministry
alone canmot rectify this thing; so, 1
#say the Government as a whole—must
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git down and consider these aspects
very closely and evolve certain poli-
cies which will guarantee the safety
of the people through proper manu-
facture of drugs under health and
scientific conditions with the modern
and up-to-date machinery and equip-
ment. But all these things can be
done only if this Ministry is expand-
ed and given more powers. At pre-
sent the Ministry is only an ornament
without any power or control over the
drug industry.

Even now I am afraid whether
these penal clauses and the institu-
tion of central inspectors and other
things will be effective or not, because
there are somany loopholes which they
may find out in actual working. 1
know cases of persons who are totally
unqualified, not even matrics in
science, who are doing drug business
in so many parts of the country. If
this is to be stopped, the Ministry
must be given more powers for direct
control of this industry and the dis-
tribution of the drugs, when alone
can the health of the people be res-
tored and our demands satisfied,
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Shri D. C. Sharma (Gurdaspur):
Mr, Chairman, I am not a doctor.

Shri Harish Chandra Mathur: But,
You are a patient.
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Shri D. C. Sharma: I am but one
who has had to come inwo contact
with doctors, chemists and druggists
innumerable times during his life. At
the same time, a Member of the Lok
Sabha cannot help being-apprised of
this problem if he walks in any part
of his constituency for half an hour.
I would ask any Member of the Lok
Sabha to visit ten families in his con=
stituency, I am sure that after doing
80, he will get so many complaints
about spurious drugs, about drugs
which are sub-standard, about drugs
which are being called by right names
though they are of the wrong quality.
One cannot escape this fact anywhere,
Therefore, I cannot but praise the
good intention of the hon. Health
Minister for bringing forward this
measure. He has tried to tighten the
provisions in some cases. He has
tried to cast his net a little wider
than before. He has tried to be a lit-
tle more effective tham before by in-
troducing this Bill. I admire him for
his wvigilance,

But, I ask myself, Is this Bill going
to solve even an one-millionth part
of the problem that this country is
facing. I am using the words in a
very realistic sense; I am not trying
to exaggerate, Ever since India be-
came free, I think the manufacturers
of spurious drugs have also got a
licence to do whatever they like, The
chemists have got a licence to sell
medicines of a different kind under
a different label. Doctors have got a
licence to give medicines which are
not of the kind that the patient wants.
Therefore, this problem is a wvery
very big problem. It is a huge pro=-
blem and this small Bill, I think, is
not going to touch even the fringe
of the problem.

That is so, because, there is first of
all the question of raw materialgs for
the drugs. Can we control that?
Then, there is the question of manu-
facture of these drugs. Can we con-
trol these manufacturing concerns?
There is the question of manufacture
of spurioug drugs, All our vigilance
has not prevented these persons from
plying their nefarious, satanic, diabo-
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lical trade., Can we say that these

Inspectors will be able to control this
disease? The hon, Prime Minister
eaid the other day that it is not pos-
gible for the Government to control
floods. 1 think the manufacture of
spurious drugs is a flood now and I
believe that the Government will be
unable to control it because it is &
very very big kind of fiood like the
one which has overtaken Rohtak, or
one which has overtaken Orissa or the
kind of flood which used to overtake
my consti‘uency in previous years. I
thank God, my constituency has so
far heen spared this.

How can you do ii? The first thing
ifs this. Divided responsibility means
ineffective responsibility, When you
divide responsibility at the S'ate level
and a* the Central level, one comes to
the conclusion that the sense of res-
ponsibili.y is iluted. They say, too
many cooks spoil the broth. There is
also a proverb in my State and my
country, I think, that too many doc-
tors kill a patient. I believe this Bill
will be killed by the verv fact that
the Centre will poke its nose into
one region and the State Goevrn-
ment will poke its mnose into
mnother regica, Then the noses will
clash and the poor man will suffer.
Therefore, I think. if there is one
thing where we want nationalisation,
it is here. I think, I am not talking
of Siddha vaids. I am conscious of
their greatness. 1 am not talking of
the Ayurvedic physicians, 1 have
been a beneficiary of them so many
times. I am not talking of the Unani
hakims, They are very good in their
own way., The homoeopaths are very
good in their own way. I have
nothing but admiration for these per-
sons because, I think, much more
than the allopaths, the Unani, Ayur-
wedic and Homoeopathic physicians
serve the masseg effectively. I hawe,
therefore, nothing to say against them.
I hold my head before them in rever-
ence for the good work that they are
doing. But this Bill has a limited
application. It refers only to the
allopathic system of medicine. I think
in the allopathic system of medicine,
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there is room for greater abuse than
there is in any other system. There-
fore, I would say that the Government
should nationalise the drug industry
so that we can locate the responsi-
bility for spurious drugs, so that we
can locate the responsibility for sub-
standard drugs.

I know the Government has taken
some steps in that direction, I think
that much more than nationalisation
of banks or nationalisation of news-
papers or any o‘her thing, it is thas
industry that should be mnationalised,
for this reason. The people want
cheap drugs. The manufacturers
manufacture these drugs not with
any social motive. The social motive
may be at the back of his mind. He
manufactures with the profit motive
and the profit mo'‘ive means more and
more expensive drugs for the people,
more and more costly medicines for
the people. If the hon, Minister pri-
ces the antibiotics at a higher rate
than necessary, I can call him to ques-
tion here on the floor of the House
and he is liable to answer the ques-
tion on the floor of the House. But
he has a very superficial control over
private manufacturers. The private
manufacturers manufacture these
drugs as they do any other commodity,
Therefore, it is wery essential that
the whole drug industry from A to Z
should be nat‘ionalised, People should
be given cheap medicines. People
should be given high quality medi-
cines. People should be given those
medicines which are real and genuine.
This is very necessary. I think if
there is a case for nationalisation any-
where, it is here.

There is another point to which I
have already referred, but I want to
devote a little more time to it. 1
think the system of diarchy in admi-
nistration has not always worked well.
This is a concurrent subject, and a
concurrent subject is like a child
owned by two parents and you do not
know to whom you should assign the
custodianship of the child. There is
a conflict between the two parents.
The State Government enters by one
door, and the Central Government
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stands guard there and asks: Why
have you come by this door? Then
the Central Government comes through
another door, and the State Govern-
ment stands there and asks: Why
are you coming here? Therefore,
these concurrent subjects do not solve
many problems, but they do one
th'ng; they create innumerable pro-
blem: between the States and the
Centre. I therefore submit that this
should become wholly and solely a
Central subject, so that we know
from whom we have to expect some-
thing good, from whom we have to
expect a reply. In this case I think
it is a hotch potch. An analyst or
an inspector can be appointed by the
Btate and the Centre. [t is a strange
intermingling of functions and duties,
and is not going to be a move in the
right direction.

Then, T come to the punishment
How do you deal with a murderer,
how do you deal with anti-social ele-
ments? ] think you g've them the
maximum amount of punishment.
But here, the punishment is a mini-
mum of one year's imprisonment and
fine, and there is also a provision
that the punishment can be less than
that, Why do you preseribe a m'ni-
mum punishment and not the maxi-
mum punishment. ] think it is a
erime—] do not call it an offence, I
eall it a crime of the highest magni-
tude—and it should be dealt with in
the most drastic manner. And you
are giving one year's imprisonment;
and you are also giving the magistrate
a boquet of flowers and saying: if you
want to reduce it, you ean do so. Why
should the magistrate make himself
unp?pular by giving this one year's
punishment? He will give less than
that. Therefore, I think this punish-
ment should be made more deterrent.
The hon. Minister knows what is
happening in the country so far
85 these practices go, He knows
_that the manufacture of these things
15 going on under our very noses, So,
I see no reason why the punishment
thould be so low.

I am very happy that some powers
have been granted to inspectors
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which they did not enjoy before. Of
course, there are some persons who
say to us; Why are you having ins-
pectors? We have so many kinds of
inspectors, why are you adding one

more class of inspectors to that al-

ready very long list? I think so long
as we have law and order in this
country, so long as we are working
under the legal system, we must have
inspectors, good, bad and indifferent.
You cannot do away with them, T am
happy they have been given some
power of confiscation, but there is a
proviso, “under orders of the court
after such enquiry as may be neces-
sary”. So, you give power to the ins-
pectors with one hand, and you
take it away w'th the other. In cer-
tain cases you require immediate
steps to be taken, but here there will
be an enquiry, and by the time it is
over, the things that you wanted to
confiscate may have disappeared.
Therefore, power to confiscate forth-
with should be granted; it should not
follow a court of enquiry.

The analyst is going to be a very
important cog in this machine, but
we know how sometimes these analy-
sts behave. If the Government can-
not accept all that I have said, they
should at least have a central labora-
tory, like the Central Bureau of
Fingerprints, where all these things
are brought for analysis. Otherwise,
the analysts are human beings, the
inspectors are human beings.

Shri Ansar Harvani (Fatehpur):
You mean to say in the Centre they
will not be human beings?

Shri D. C. Sharma: We are all
human beings, but if you place these
persons under the State Governments,
there is more chance of local pres-
sure than if you place them under
the Central Government,

I welcome this B'll, but how far
will it go? I think this Bill has to
cover every inch of our land; every
home and every citizen should feel
the impact of this Bill.

Shri Narayanankutty Menon

(Mukandapuram): Which is the Bill
you have not welcomed so far?
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Shri D. C, Sharma: I welcome this
B'll, but I do not welcome your in-
terruption which is not of the right
kind.

This Bill does not go far. If we
want to kill an elephant, we must
have a big gun. The Minister is
having a toy gun to k’ll an elephant.
T think he must bring forward a Bill
with more drastic provisions. He
should bring forward a Bill which is
more stringent, more drastic and more

effect've in its administrative appa-
ratus.

st wm. (Tefed) o @t
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R St AFAT TqY T TS § 99
9T TF A AT AF | EH 2 TRy
1 SEWRE A F1 Wt waw S
Tz W fren gEn 8, SEEr W
frar m@r &1 FfFE ag AT
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foa & 5t sfie 2z Tdizm W
faer gu & s art # +ff doe wae
F A 2 F wfas & A e
T g gEd wfex # foer g i—

“The Central Government may
give such d'rections to any State
Government as may appear to the
Central Government to be neces-
sary for carrying into execution
in the S*ate of any of the pro-
visions of this Act or any rule or
order made thereunder.”
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@ ) A gew @ faw A @
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U AR § AH qAA @A gl
g1 frger 4o # oF @A g F WA
TEEg ¥ gor a1 foed s & IFA

%, zae faaww 5@ faedt 7 e mar €1
# Wit wgg § s W g F
qg S TF FEIAT FT W F FACHSAAT
foram mar &, T 9C gAY EEC A
FaT FTLATE #Y 21 gEIR T gEEE]
g wTh &, 1 q a7 99 I A
F 4@ Wit g1 "l oC W% aw A
FaTE qg 9T § W gEd WA 7
ot T 2 fF e & w7 fan man 3
f oz 33 Tavl &1 faggr #T A Afea
dar Ag fear ST & WX FEr
ox o #T &z & 91 gg wEATA
Fgng aaad | w1aEdd Hdun
T ®C g AEAr g

“It has been brought to our
notice that press reports about
some of our products have creat-
ed an adverse impression about
us.”

i wg & fF oqewd oew
grmr ) F A8 A 5 R a@d
ot g ¥ fazgr w7 w1 oAG A
F ®aq 49t

AW I ¥ IJgA W oX #
LU &

“Tt is well-known that multivi-
tamin preparations can be dubbed
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sub-standard even if one ingred-
ient is found slightly less than
stated on the label. And many of
the above 32 items were vitamin
preparation.”

77 aga e § W & A
TG wT AT g Wi § SRR
LU

“Qur products are examined in
our controlled laboratory, which
is equipped with up-to-date faci-
lities as reported in the press.
Whenever a product is found to

have deteriorated, it is withdrawn
by us from the market.”
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W< 30 #30 # 1fee §, @ Fre@El
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For g fodl &fea § | wwieafere
T A 7 W Ae e ¥

dq ¥ ¥ faar § —

“The existing laboratory faeili-
ties for testing samples of drugs
drawn by Drugs Inspec-
tors are most inadequate
in all the State Government
laboratories and result in inor-
diate delays. It is not uncommon

to receive reports of analysis nine
months after drawing the sample.
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To take action after a lapse of
such a long period on stocks from
which the samples were drawn is
thoroughly impracticable.”
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Shri P. K. Deo (Kalahandi): The
shortage of drugs, created by the
emergency  during the Secqnd
World War necessitated the passing
of a legislation by  the British
authorities who were here then,
and that legislation was known
as the Drugs Act 1940, It was
amended about six years back,
in 1954, But if we see the effective-
ness of this Act, we find that it has
remained a dead letter. What I mean
to say is that under our very nose,
a large-scale racket is going on from
the side of the drug pedlars, and we
find that all sorts of spurious drugs
are found in the market and are
passed on to the consumers to the
detriment of their health.

In this connection, I beg to submit
that a comprehensive approach should
have been made to fill up all the
gaps and lacunae, in the light of the
experience gained in the administra-
tion of this Act during the last
twenty years. Anyway, it is better
late than never. I think some attempt
has been made in ‘this amending
Bill to provide some deterrent punish-
ment for those who carry on such
activities,

It we take into consideration the
constitutional aspect of this amending
Bill, we find that an attempt has been
made to encroach upon the provincial
autonomy of the various States. 1
quite understand that the control of
drugs is found in the Concurrent List,
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and it is the duty of the Centre and
the States to see that it is effectively
controlled. At the same time, ] feel
that so far as the planning aspect is
concerned, it should have been done
by the Centre, while the executive
part of it should have been left to
the State. Since a Bill of this type
is going to affect so many people, it
would not be possible for a centrali-
sed administration like the Central
Government to go into every village
and ensure that the drugs that are
found in the petty shops are not adul-
terated but drugs of the proper stan-
dard are supplied to the patients, It
would have been most appropriate if
the administrative part of this drug
control had been left with the various
States, who could see through their
own executives that drugs of the pro-
per standard are supplied. We have
also found that diarchy has never
functioned properly I do not think
this kind of duplication of authority
both in the Centre and in the States
will serve the purpose for which the
Bill is being introduced. So, I most
respectfully submit that this part of
the administration of this Act should
have been left to the States,

So far as the appointment of the
Government analysts is concerned, I
beg to submit that it would not be
possible for the Central Government
to appoint so many Central analysts
all over the country. Actually, the
States are the biggest users of the
drugs, and their Medical and Public
Health Departments use the largest
quantity of such drugs, and, there-
fore, it would have been most appro-
priate if instead of the Central
analyst, there had been State analysts,
and every State capital had been
equipped with the most modern
laboratory which could go and exa-
mine at any time, if any doubt arises,
regarding the effectiveness or the
adulteration of any drug. It is very
often found that the actual adultera-
tion takes place at the packing stage.
I know that there are so many firms
in Bombay labelling themselves as
druggists, But actually they purchase
‘those drugs in big bulk and repack
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them in small phials. At that stage,
the adulteration takes place. We
know from our experience that the
penicillin produced in our Hindustan
Anti-biotics should have been packed
at the very place of manufacture,
but instead of that it is sold in big
bulk to various suppliers in Bombay
who repack them in small doses and
sell them. Some times ago, there
was a discussion in this House over a
most unfortunate accident that took
place when a Member of this House
fell a victim to this penicillin drug.
I know of so many cases, so many of
my dear friends, who had fallen
victims to this penicillin injection, and
died, It is now high time that the
production of penicillin and its mar-
keting and administration are con-
trolled by the strictest measures. At
present, the Hindustan Anti-biotics
factory is under the control of the
Ministry of Commerce and Industry.
I beg to submit that it should instead
come directly under the control of
thg Ministry of Health. It ig the
primary concern of this Ministry to
see that drugs are properly manu-
factured in this country.

This Bill envisages the control of
drugs that are being manufactured
according to the British Pharmaco-
poeia, Even though we are indepen-
dent since the last 13 Yyears, no attempt
has been made to compile an Indian
Phamacopoeia, Even in the British
Pharmacopoeia mention is made of so
many Indian drugs. The hon. lady
Member who preceded me mentioned
Rauwolfia Serpentina. This is an indi-
genous plant of India, India holds
the monopoly of this drug. But its
e_ﬁectwaness and its standard produc-
tion has been monopolised by British
il::;mocopoeia, and we find that its
nodern use has beem  brought
light by them. et to

We find that India is very rich in
flora. Among the flora of the world,
India has the largest contribution to
Mmake, because in a small compact
:hfea, we find climates varying from

e trol:_rlcal to the arctic. We we find
€rophytic plants in the desert area
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and plants which grow in the arctic
climate in the Himalayan region, We
find very effective medicinal plants
here. A proper study of these should
have been made in this country to
compile an Indian Pharmacopoeia and
evolve standard production of those
drugs, which may throw some new
light on the treatment of various
diseases to which the western world
has not yet found an effective answer.

Even though some attempt has
been made in this regard at Jamnagar
by way of research on our indigenous
drugs and also in the botanical
laboratories at Lucknow and Sibpur
and so on, ] think the effort is far
from adequate, and more funds should
have been provided for the same in
the Third Five Year Plan.

Regarding the penal clauses of this
Bill, there can be absolutely no two
opinions on the need for providing
more deterrent punishment of those
persons who play with human life. I
want a categorical answer from the
Minister as to how many cases have
so far been investigated and how
many persons brought to book, I do
not think that an adequate number
of such cases have been dealt with
effectively. It is immaterial if we
provide for more deterrent punish-
ment, unless the culprit is brought to
book. Enhancement of the length of
sentence or provision of more deter-
rent punishment is not of much con-
sequence, unless the offenders are
actually brought to book. In this
connection, I beg to submit that the
Minister should, instead of coming in
with a piecemeal amendment Bill
like this, come forward with a mare
comprehensive Bill which would in-
clude within its scope both the Ayur-
vedic and Unani form of medicines.

So far as drug addicts are con-
cerned—my remarks will not be com-
plete, without a reference to them—
I beg to submit that even in those
areas where we bombastically speak
of the success of our prohibition

licy, we find alcohol being sold
airly, You know that in the dis=
trict of Koraput from whigh you come
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it has been a failure. In medical
stores and shops, you can find the
tonic Mritasanjeevani sura, which is
nothing but cent per cent alcohol. Jf
you go to any shop, you find various
kinds of tinctures. Drug addicts can
pay any price for such kind of drugs,
I think there should be effective
control in this regard.

So far as opium addicts are con-
cerned, in areas where there is pro-
hibition, the addicts have started
taking morphia injection. I know
there are so many persons who have
addicted themselves to this kind of
drug, so much so that they pay any
price for obtaining it. This has
brought ruin to families. It is now
high time that the manufacture and
sale of such kind of drugs is stopped

once for all,
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ST Ig et WX g o ey gy &
I A FO T AR T A foa
wT @ & W w3 fed oo @ §
s F =g g fF 9 Tt s st
T AT JEO G Fvrr ¥ aurEw
@ wifey | gl o f g ol QR
A FT FATH § A WTEEE T AR
® & agaw ¥ waw faeem it
e OF gEt i g o g1 o o
Y faer=edt @mmifas § w59 & fag
s sfeat 3, sgfwdafat & 8
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e & Wi FT F90 § AW qH
famare & f& o9 1 99 & AEwE w=
ST g O"HAT

oM EIT ¥ o5 ¥ ommm ¥
%y § Fife ey a9 g2 @ a
F 7T T & arey R gt &
uq § 919 &1 qoers; 5 oF sreEmr
2, % FOT a7 O Iaa! A TRy
W AT% H 75 OF $0F A qr e
frem g iR stge faem g 6 &
MR IEAT AT § WK 7 F19 F Fa91S:
fe wafeat agr & at g€ wiwi ¥
£ 1 99 ¥ i frgwdt § o foed fir
wH ¥ s T gl 39 ¢, ave g@
FURE & 1 qg w0 A & | W g
e G wFAt § A @ 42 01 g
QT T Agea & \nee a1 faada wE
T qaT &, qwW ¥ Wiy et v Ad g
S s @ Al & | 9T 9aet
T O TE T AL WARATE L . .

Mr. Chairman: How is it all rele-
vant to the Bill?

o oo e - T faw
w@mra waT g foaw # ag s fear ar
T F Tt garedt s Qe
f afe st F W= Wk @\ww
¥ fgware 7 fogr o7 o | ZaTEET W
FHeIeT 91T faemEe & O & Ty
o1 4 feiEE E e W & &
¥ frdeT wg & fF g @ ®e #
U R ERE R oI ¥ e
o AT free amer a8 & ) ew
TTH AR ¥ ag R @A g |

WE gaar g ag W sgEedn
T 9 R eaERT wuAr Sfew oY
fo i dfese wifme &1 w1
a9y OF a<g § 99 9T dAfeww wifway
w1 fraaor @ anfe wror oY wiwsfa
T TEE & faegw & 8 frwad
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[t amTe sata)
wrd fa g 1 faeredt € 3 71 fa o
F HIAT A B G T T FH |
we wan & fF g e 71 A fafree
WEIET FT A AT A F T &
WEWE Saedl F4T |

Shri Naushir  Bharucha (East
Khandesh): Mr. Chairman, while one
would welcome the provisions of this
Bill, the outstanding impression, so
far seen from the speeches of various
hon. Members, has been that the pro-
visions of the Bill will not materially
check commerce and trade in spu-
rious drugs; and it is very necessary
that some more stringent measures
should be taken, apart from providing
punishment which this Bill provides,

Several hon, Members have stated
that adulteration of drugs and mis-
branding of drugs has been an ex-
tensive evil. May I say that so far
as Bombay city, in particular, is con-
cerned—I have no experience of other
cities—this type of trade in adultera-
ted drugs is not only extensive, but
it is extremely well organised? It
cannot be that the police are not
aware of it or the enforcement machi-
nery under the Drug Control Act is
not aware of it. Tt may be that the
enforcement machinery is weak and
that there is not sufficient staff or
sufficient facilities for speeding the
analysis of the drugs, samples of
which are seized. But the fact re-
mains that today trading in adultera-
ted drugs iz an organised industry
and unless this organised industry is
broken up, there is absolutely no
possibility of the public obtaining a
square deal in the matter of pure
drugs.

It will be appreciated that not only
tfrade is carried on in the manu-
facture of labels, containers and even
the contents of the particular drugs
or patkages, but even reputed che-
mists and othery take complete ad-
vaniage of this. And the reason is
that we have not anything in our
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Acts to enable the inspectorate to
have surprise raids just as we have
in the case of prohibition. My sub-
mission is that the powers of the
inspector which have been defined
under the Drugs Act—section 22—
require to be thoroughly overhauled,
The inspector should have powers to
enter the premises not merely at
reasonable hours, as has been men-
tioned here, which would exclude
hours after sunset, but at any time
of day and night as they do in the
case of prohibition.

Shri Narayanankatty = Menon:
Even at a reasonable hour a Drug
Inspector was murdered recently.

Shri Naushir Bharucha: Maybe.
Shri Karmarkar: In Kerala?
Shri Narayanankutty Menon: Yes.

' Shri Naushir Bharucha: Unless the
inspectorate is wvested with very
wide powers of Thaving surprise
raids, nothing can happen, Not only
the power to take samples must be
given to them, but also the power to
seal the entire premises must be
given to the inspectors. Even if a
single bottle is found, the entire pre-
mises must be sealed. That ought to
be done. Unless the powers are
radically altered, I am afraid, if the
inspector tries to follow the routine
of the law, by that time the drug
offender has sufficient warning and
he will be in a position to remove
the evidence of his own crime.

The second point, as has been right-
ly pointed out by Shri D, C. Sharma,
who spoke before me, is this. On
the one hand, you provide the mini-
mum punishment, namely, one year's
imprisonment; with the other hand
you give the magistrate an option
that for special reasons to be recorded
in writing he may impose imprison-
ment of less than one year. My sub-
mission is that this should be altered
this way that the magistrate should
have no power whatsoever to give a
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sentence of less than one year but
permission should be given to the
accused to go on appeal to the High
Court or whatever the appellate
Court may be, to reduce a heavy
sentence. The difference is that so
far as the lower court is concerned,
the accused understands that the mi-
nimum sentence is one year; and it is
very seldom that when the offence
is proved, the accused dares to go
to the High Court, because the High
Court may as well enhance the
punishment. Therefore, the discre-
tion left to the magistrate should be
taken away,

Thirdly, I would like to suggest
that this type of arrangement even
will not have a salutary effect, unless
you have something which adds to
the social stigma of the offender. One
thing I would suggest is this. Sup-
posing we enact that whenever a
particular firm or person is convicted
of the manufacture of a faked drug,
in addition to the punishment he
should be compelled to exhibit a
board in his own shop showing that
‘he has been convicted for manufac-
turing spurious drugs......

The Narayanankutty Menon:
Why not cancel the licence
.altogether? ’

Shri Naushir Bharucha: I am com-
ing to that.

And, if that Airm is made to exhi-
bit this Board for a period of 12
months, I am sure, half the number
“of offences will stop. I do not under-
stand why a simple thing like this js
overlooked.

With regard to the cancellation of
licences, I am absolutely in favour of
such permission. I am of the opinion
that where the offence is of sufficient
gravity, the licence not only of the
offending firm which deals in that
drug must be cancelled but it should
be made impossible for the firm to
change its name and have licence in
another name. - And, that can be done
by prohibiting a particular party
who has been guilty' of an offence
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from obtaining a licence if he is asso-
ciated as partner in any other firm.
These things can be done. Why is it
not being done—I cannot understand?
Probably, Sir, the hon. Minister will
say that it is very difficult to imple-
ment all these things. I do not think
50,

Sir, I am of the opinion that those
anti-social characters who virtually
gamble with the lives of other people
for the sake of a few rupees of profit
have got 'to be brought to book. At
the same time, we have to look into
the deeper causes of this problem.
Why is it that drug faking is taking
place on such an extensive scale? It
is because there is large profit in the
manufacture of drugs. The margin
of profit is very big so far as the
manufacturers are concerned. and,
particularly in the case of certain
drugs which are very difficult to
obtain from outside, the temptation
for blackmarketing and faking is
very great. I do not understand why
it should not be possible for the
Government to take over the manu-
facture of at least certain types of
important drugs which could be made
available to the public at reasonable
prices. If some such thing is done
side by side, I think the deep causes,
the rooted causes which induce peo-
ple to fake drugs will at least parti-
ally disappear.

I am of the opinion, Sir, that while
this amending Bill is on the right
lines, it does not go far enough to
solve the problem. I do not think it
is going to make any difference what-
soever. I should like to know from
the hon. Minister whether some type
of liaison is being maintained bet-
ween the Drugs Inspectorate and the
Criminal Investigation Department—
perhaps it is maintained or perhaps
both are working in isolated spheres.
Therefore, Sir, I think the provisions
of the Bill should be still more tight-
ened up. At the same time, Gov-
ernment should explore the possibili-
ties of manufacturing particular types
of drugs which are in great demand,
the wonderful drugs which recent
science has discovered and brought to-
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light. If this could be done, Sir, I
think to a large extent we will be
able to minimise faking of drugs.

Shri Achar (Mangalore): Mr.
Chairman, Sir, I support the Bill
with very great pleasure. When
spurious drugs are offered even in
the mofussil and when we find the
wonderful kind of advertisements
that we get with regard to these
drugs, it is time, Sir, that this indus-
try is controlled. So I agree with
the hon. Members who have support-
ed this Bill and I give my full
support.

It is only with regard to one or
two provisions that I wish to say a
few words. No ‘doubt, in the parent
Act there is a provision which says
that when this examination or ins-
pection is held the Criminal Proce-
dure Code applies, but there is no
specific provision in clause 5 or 6
which says that when the inspector
goes he must have at least two res-
pectful gentlemen with him, he must
frame a list at the time of search
‘ete. Though there is no provision
‘here, as there is a provision in the
parent Act I think there may not be
any difficulty and there may not be
any abuse of powers. Though it
would have been better if some pro-
vision had been made in clause 5 or
clause 6 here, as there is a general
clause saying that the provisions of
the Criminal Procedure Code will
apply, there would not be any diffi-
culty and, therefore, so far as those
provisions are ‘concerned 1 have not
much of an objection even though I
would have preferred the wording
done in a little different manner.

But the most important point on
which I would like to urge a few
observations is with regard to penalty,
the punishment. This, I would sub-
mit, is not in accordance with the
general principles of jurisprudence.
Here we are suspecting the magis-
trates and judges. The Indian Penal
Code has been tried for generations.
I would say, time has proved that it
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is a very good Act and its provisions
are very good. What do we find in
that? Wherever any penalty is pro-
vided, in sections after sections, the
minimum is not provided and only
the maximum is provided. It always
says: “Whoever commits such and
such an offence shall be punishable
with imprisonment not exceeding so
many years or fine or both”. You
may look into the Penal Code or any
other Act which we have passed. You
will find that the wording is: “not
exceeding”, and you have never con-
trolled the discretion of the magis-
trates.

Shri Naunshir Bharucha: The pro-
hibition Act is there,

Shri Achar There may be a very
exceptional case—] think my hon.
friend for the interruption—but the
general principle which I enunciated
cannot be denied. If that is so, why,
I ask the Minister, we should suspect
in this Act the discretion of the
magistrates or the judges? I do not
know why the offences committed by
a person who manufactures for sale,
sells, stocks or exhibits for sale or
distributes any drug should be consi-
dered more heinous, more anti-social
than the several offences that are
contemplated under the Indian Penal
Code. For example, Sir, there is the
highest crime: culpable homicide not
amounting to murder. Even In such
a heinous crime there is the discre-
tion given to the judges. Then why
do you suspect only in these cases of
offerces? The hon. lady Member,
Dr. Sushila Nayar, who spoke from a
doctor’s point of view, gave us the
picture of the illness of a child or a
husband or the wife and getting some
medicine which practically was water
or some other thing and not the real
medicine that was wanted. She
depicted that picture and said that a
person who commits such an offence
must be given at least one year's
imprisonment. I am afraid it is not
a proper approach from the legal
aspect. There {3 the other aspect of
the question also. It may be that
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some servant might have been engag-
ed in a shop only for two days and
he might not know exactly what
things are exhibited and what things
are sold. Should he be also given one
year’s imprisonment? The point that
I am making out is this. It is a
matter for our judges and magistrates
to decide. We must provide the maxi-
mum and the sentence to be given
must depend entirely on the discre-
tion of the judges. They have got
vast experience. Certainly, if it is
an anti-social offence of a very
serious nature they will give the
required sentence to the person con=-
cerned. But their discretion should
not be tied.

At this juncture, Sir, I would like
to submit one thing. What is happen-
ing now? Not only in this amending
Bill but also in the several Acts that
we have passed, I would say, the
general approach towards judiciary
is not fair. We are trying to reduce
the jurisdiction of courts. We do not
want that appeals should go to the
judiciary, we want separate courts.
Whatever the circumstances may be,
as far as possible, there is an attempt
always to restrict the power of the
judiciary, to avoid it. In this amend-
ing Bill. it is not exactly that but
here it is something analogous to
that here the effort is to remove even
the discretion of the magistrates. I
would submit, Sir, this is not a very
healthy and good pesition. 1 know
the hon. Minister will refer to the
proviso which says:

“Provided that the court may
for any special reasons to be
recorded in writing impose a
sentence of imprisonment for less
than one year.,"”

There is a provision, no doubt, but
there it is stated that he must give
specific reasons. If he gives reasons
he can reduce the sentence. It is a
very good provision, at least it stands
much better than what I feared it to
be at the outset; but still I submit,
Sir, is it fair to the magistrates and
judges to have such a sort of restric-
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tion? Do you find anything of that
kind anywhere in the Indian Penal
Code? Why do you suspect the
magis.rates and judges? The most
important point that I want to stress
is that it is not fair to practically
suspect the judges and restrict their
discretion.

The next thing that I want to.
submit is this. I am as anxious as
anybody else in seeing that there
should be a law regarding the pro-
ducts of Ayurveda and unani medi-
cines. I join other hon, Members in
their anxiety to see that these drugs
are not spuriously prepared and sold.
There may be difficulties in this
maiter, and I do not deny it. But
then we see advertisements in various
ways; I have seen advertisements-
saying that a man aged 70 may be
made to feel ag a young man aged 20
or 25 by using such and such a
medicine! Even for such things,
some drugs are advertised. We find
such advertisements especially in the
local language papers. All sorts of
things are being advertised, and, if
I may say so, the public are being
practically cheated. No doubt it may
be difficult to check all this, and
probably each individual has got a
particular kind of patent or some
such thing. But, all the same, I
submit that some effort must be made
to check such things. If necessary,
a committee may be appointed to
ascertain the exact situation in this
regard, so as to avoid such spurious
drugs being advertised.

Shri Balakrishnan (Dindigul—
Reserved—Sch, Castes): Mr. Chair-
man, I am not going to make a long
speech touching on wvarious points
about the efficacy of drugs, etc, as
have been referred to by Dr. Sushila
Nayar and Shri C. Nanjappa, because
I do not know much about drugs. T’
am a layman. But I know of a num-
ber of advertisements every day in
the newspapers claiming wonderful
properties for some drugs said to
have been sent by the Lord himself
through Viramamuni from the Hima-
layas to save the sinners! I do not
want to touch on those points.
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But I want to bring one important
point to the notice of the hon. Minis-
ter. Our country is the only country
which can be proud of implementing
prohibition successfully, whereas even
in America, where they were trying
to introduce prohibition, there was an
uprising and it ended in failure. But,
with the Dblessings of Mahatma
Gandhi, we have introduced prohi-
‘bition, and we can be proud of
implementing prohibition. However,
I think there are certain loopholes in
‘the parent Act regarding the enforce-
ment of prohibition. I think there is
no prohibition even in the Prohibition
Act to prohibit the selling of ordinary
.essences in the medical shops. I see
in the bazaar, in every medical shop,
essences being sold in different ways
and different colours, There is no
prohibition to prohibit or prevent the
people from drinking such essences.
If anybody refers the matter to the
police, I think the police authorities
say that there is no provision in the
Act to bring the culprits to book. I
believe that according to the original
Drugs Act, every licence-holder is
‘permitted to sell essences in the open
market. 1 also think that in this
amending Bill, there is a word ‘mis-
branded’. But I do not know. how
far this word can help the Prohibi-
tion Act. I request the hon. Minister
to make it clear. There should be a
clear provision saying that essences
containing a high percentage of
alcohol should not be sold. I request
the hon. Minister to empower the
irispectors to check such sales of
essences. I wanted to say only this
‘much.

Y gARaAE (AETATT)
wfqahﬁmmﬁmzfrﬂquﬂ
goq fafreet oo 8, § 5o FE T
e fafet 9 1 99 9 S=e
et rgqfom afsfew amard, @
HIH o R 197§ R A
e R R I mag ¥ a
wafoqm afsfame &1 o aoar T
S FT | 7 OF g9 & ARy
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fa=sr & i Tt &P & Sfaw T
T AHE |

ot glaws Ay A w T
TOFEE

s RARTAT C 9g A% §, W
FT & T g | = fad Wy faer W
T § 9 @A A% § | wH agd €@
i F& w§ § fow g afz W
fFq AT FTAT § a7 D! TOT &Y
A 1 9T AT A T, T/ TR
@ qAT AgIRY FTE QUE gUEE)
fafrex @ "k T @ga ==& a@ &
T § e e ¥ o freme W
& W Fwn weafent v € 1 afz
§F FE T ¥ FT 9 FL oy
& vgform Afsfamg a7 § 7Y sk amil
& 79 ¥ g@d Ak ¥ WA g o at

" By OF Sy aTd g |

ot ot egform wfefam oy &,
F ¥ T & 9, 49 F Mg § qw AW
Hiefarw #r wedt a7 F fodr o s
o fretrae < & 1 St gwnR #E AreAt
J e, o SR # qard gf Afe-
fema #Y QTR FEAT, ST AW R
T T AR F AT G | oW qH
FTH! TFET a9 T T A FaAr A
armT ¥ faw 9 @ e S
AT F FAT ITHT T WAL T8 WA
Tg A AT W WEtE & I Ay §
& ST X Brr o o o Tt ¥ wm,
wi wf gt g fafres awe @@
WYY FAT gg WX 4y § fr foae o
I § I AmAeES FT F | "™
T @ I e @ @ E
s Afefa *ft Svmemew w & 9
w1 § ¥ TEAie @ e T &
T At e fat ST A read #
w7 @ 1 afz wreEe A
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¥ oft 7g I aard ord &t Y F aw
@ @ A N A afF A F
AR IA F TATAES HL AT 6!
T AT AT A @ A aHEar
5 wrzde A% A #E 5 md gar
FT goaT & foad w=< wifse wifeg
7 T AT JAT I AT G ) TG
X st FT 9T T wHY S g
AT & | FATY GTETC AT FARAL qE-
FX§, d & 3w I ofr AR ogm
Forer srTC #Y A9 Tgl FEr 0 € afs W
wFe #t egform Afsfamr v ot
g a3 i A AW ) w w
g1 T 5 W) FE wiea R
FCATAT NIRRT FIAF
Al g T wed &, A 39 9
@ A A faw wwdr 1 qmfed
g wEEF § fF @ e @ W aw
feoar s

it AT qgT o FAAT A
X OF AT T W qaed 5 0w @
‘AT AT FE AT A fawdt § | 7 gER
qda AT o § A T 9 fe
FmAfrmaa 90 &1
AR TF AT 7 e fomm, sww ww
f& w ol ¥ o7 9g o @,
fer S8F gt TR ¥ qear fen,
9 I g1 F g g A fow
fear fF ag 91 | a9 AR SR &
g € fF war sTeeT & 6 A &
fad g i faeard o, o= o9 T@-
ard &5 a @ I i & afs &
IY X A A 9 Fad & B Ay T
oF & &, 9YeT aga T I O |
Q|1 Fg4 ¥ 9EF A9 ¥ wrh 7w da°r
&) 9T § 1 O aga & NS & o &
¥ wfew AT & sufaa § 1 g6 v
2y &7 agy A e § 1w afx
WIY =91 % oY g F=aT gFT |

&% Wzt 7 s v wmgdfes oY
AT Al & fad o @ ag @ faw
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AT A1fEd | AW FF w6 & 5@
9EE T AR T UF WA fad
Fan fomd gart WK "EARE
AT & T { AT FLA FATET ATC A
#fer o s wgar § fF a8 faw
wife fm @7 smom i< &9 A 9
word grit 1 F A g R sm A ¥
fafeeex amge aaar & & w=ar g

T# 39 v w2 A
T & W B A § ) @
Ao gaer 3 el | gm
A §g9 A qgd € FA AW
Tardy § fr wiasde #1 og o< gt
arfedt w1 =1 78 qra< g =rfed |
fufireee @ige awe 0 § | EgEWE
fafreex @ @ ¥ & W W a5 &9
fafreet § 1 wafod o@ awl M= =
I THT FEF awT Afgd artw
g gg 5 9 g ag 1 3 fafrex
qRT ¥ YT § 5 =W faw & oo
e fF ag THiEa 8t |

Shri S. M. Banerjee (Kanpur): Sir,
I thank the hon. Minister for bring-
in forward this Bill. I would like to
say something on the various provi
sions of this Bill. I am neither a
doctor nor a compounder nor a drug-
gist. My observations unfortunately
are the observations of a patient, I
would like to say what I feel about
medicine, the prices of medicines,
about the spurious drugs, ete. for the
consideration of the hon. Minister.

Much has been said about spurious
drugs and how to control them. My
hon, friend, Shri Bharucha referred
to the manufacture of such drugs in
the city of Bombay. Bombay does
not monopolise the spurious drugs. It
is a chain; it is a wvicious -circle
throughout the country. Sometime
back I read a report in the Press
that in-Calcutta Gripewater, which is
used for children, was manufactured
by some concern in the bottle of
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Gripewater, but there was no Gripe-
water in those bottles, with the e-
sult that some children who were
given that Gripewater never came to
their senses again after that. After all,
the Chief Minister of West Bengal,
who is an eminent doctor in this
country, gave enough publicity to the

manufacture of such drugs. Even
documentaries  were shown in
Calcutta,

Kanpur is an industrial city. Apart
from the spurious drugs, ] would in-
vite the kind attention of the hon.
Minister to a tincture called tincture
ginger. In Kanpur there is absolute
prohikition, It was done with a
motive by the State Government in
consultation with the Central Gov-
ermnment. They thought that Kanpur
is full of industrial workers and they
spend a lot of money on liquor. So,
it was decided to have prohibition in
Kanpur. This work started after pro-
hibition. There are some quacks, Of
course they have the signboard of a
druggist or some people write after
their names M.B. and a small ‘h’ for
homoeopathy. They have started sel-
ling this tincture ginger, which is
worse than any liquor.

Shri Karmarkar: Are you quite
sure?

Shri §. M. Banerjee: I can take
him to the shop, but the police people
are so influential and they may not
allow anybody to enter. When Dr.
Jawaharlal Rohatgi, one of oue res-
pected friends and a Congressman,
became Deputy Health Minister in
U.P.,, 1 requested him and he also
tried his best. Unfortunately, this
tincture ginger is being sold in
Kanpur still. It is clearly written
that it is a medicine shop or the
shop of a chemist or a druggist. Four
or five people go there, take the
medicine, drink the medicine inside
that shop and they come out singing
songs like anything, because it is
actually a liguor.

I am telling these things, because
it is a grim reality. I can show
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representations from the housewives
of those workers, who have request-
ed me to put this question in Parlia-
ment as to how a major portion of
their income goes to these quacks—
so-called doctors—in the name of
purchasing medicine, purchasing this
tincture ginger, which was actually
meant for cleaning the surgical appa-
ratus—methylated spirit and other
things—being used as liquor. Maybe
there are numerous shops in Bombay,
but in Kanpur I have seen this
wretched condition of the poor ladies,
whose husbands spend a lot of money
on this, because they have to pur-
chase it concealing the whole fact
from the police and they have to pay
a heavy amount to purchase this
particular medicine, which is actual-
ly liquor,

So, I would request the hon. Min-
ister to take up this matter with the
State Government and ascertain the
full facts, so that an inquiry may be
conducted. If this is stopped in
Kanpur, it will be resented by very
big people, because very big people
are running those shops, minting
money out of the misfortune of the
industrial workers. So, there will be
resentment from them to any investi-
gation in this regard. But I can help
the hon. Minister and the State Gov-
ermnment authorities if they appoint
an inquiry to stop all these things.

The question has been raised as to
why these industries should not be
nationalised. 1 congratulate the
Government of India for having an
integrated plant in collaboration with
the Soviet Union for manufacturing
antibiotic drugs. Of course, in
Pimpri, there was this one case of
our hon. friend, Shri V. D. Tripathi,
who died afier using penicillin. But
we have analysed the whole thing
and after all, the penicillin manufac-
tured in this country can be compar-
ed with that manufactured in any
other country. I am proud of this
drug industry. Apart from this there
are many other drugs which can be
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manufactured by the public wunder-
takings. So, this industry needs
nationalisation. But before nationa-
lising this industry, we should also
try to nationalise those people who
will work in this nationalised indus-
try, because in our country, some-
times nationalisation means unfortu-
nately scandal, because those men
who run the nationalised industries
are  non-nationalised. @ We  must
nationalise them first and then
nationalise the industry. Otherwise,
in the name of nationalisation, anti-
social elements and anti-national ele-
ments will attain their ow ends, in
the garb of nationalisation.

My other point is about labelling of
medicines. A lot of medicines are
being sold secretly. The chemist will
not give you that medicine, unless
you specifically demand it. It has not
been properly analysed at all. I wish
the inspectors all success and I also
wish that these inspectors who are
going to be appointed may not
become a part and parcel of this big
circle, which is unfortunately playing
with the human life of our country-
men.

Coming to the spurious drugs, the
hon. Minister had replied to many
questions and supplementaries and he
has made a genuine effort to solve the
problem. But how can we solve the
problem unless the social conscience
of the people is also aroused? There
are documentaries on everything on
anti-social elements but about the
. manufacture of spurious drugs I have
never seen a documentary. There are
various methods by which we can
rouse the social conscience of our
people and condemn the anti-social
elemerits from the very core of our
heart. Such fllms should be shown to
the common people. Now people do
not know anything about it and they
go and purchase the medicine from a
chemist or drugist, who, because of
profit motive and without taking into
account the fact that human beings
are going to suffer because of that,
#ells them spurious drugs.

of UPS.C.
15 hrs.

I welcome this particular measure.
Whether the Bill is comprehensive or
not, it is a progressive step, a step
towards a comprehensive Bill. A com-
prehensive Bill is always welcome.
But, sometimes, in the absence of a
comprehensive Bill, if you have to
wait for 10 or 15 years for a compre-
hensive Bill, then I do not think any
fruitful purpose will be served by
waiting till then. So, whatever little
has been done in the direction should
be welcomed. The only thing is that
it should be strictly followed.

About the punishment, my hon.
friend, Shri Achar was telling that
there was no faith in the judiciary or
magistracy. We have a feeling that
every time people who have been
apprehended for this offence are ac-
quitted or punished very leniently by
the magistracy. It seems that unless
a magistrate is not personally affected
by a spurious drug he cannot feel the
pulse of the people who have been
affected. So, in the end I want to say
that the speeches made by the various
hon. Members should be taken into
account and in the future a compre-
hensive Bill may be brought in.

Mr. Chairman: The House will now
take up the next item.

15.02 hrs,
MOTION RE: REPORT OF UPSC.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move:

“That this House takes note of the
Ninth Report of the Union Public
Service Commission, laid on the
Table of Lok Sabha on the 1T7th
December, 1959."

Shri Harish Chandra Mathur (Pali):
May I know whether this motion will
be voted?

Mr. Chairman: Yes. There are no
amendments, but it will be voted
upon.
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Shri Harish Chandra  Mathur:
Whenever we have a particular motion
for discussion we say ‘“This House
takes note of....” and we have vot-
ing. When it is approved like this,
what is going to be the procedure?

Mr. Chairman: The other day a vote
was taken on a similar motion.

Shri Datar: This is a motion for dis-
cussion for two hours.

Mr. Chairman: I think time is not
the criterion. The other day the
Speaker ruled on a similar motion
that vote should be taken.

Shri Braj Raj Singh (Ferozabad):
Have we decided that only two hours
will be allotted?

Mr. Chairman: Three hours.

Shri Harish Chandra  Mathur:
There is a half an hour discussion. So,
the motion will be carried to the next
day.

Mr. Chairman: No. This discussion
will go on till 8 p.m. and then the half
an hour discussion will be taken up.

Shri Datar: Since no time has been
specified for the half an hour discus-
sion, the Chair was perfectly right in
saying that after three hours that will
be taken up.

Shri Braj Raj Singh: Let the hon.
Minister be very brief in the begin-
ning,

Shri Datar: When we have got three

hours, then I am entitled to at least
a few minutes out of the three hours.

Mr. Chairman: This is the Ninth Re-
port of the Union Public Service
Commission.

Shri Braj Raj Singh: ‘Ninth’ report
or “Nice” Report?

Shri Datar: Ninth Report, Let the
hon. Member not be impatient; let
him hear me.

This is the Ninth Report of the
UPSC for the period 1-4-58 to 31-3-59,
It was received from the UPSC on
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18-11-59. We presented the Report to
this hon. House on 17-12-59 and today
this matter is coming up for a debate
thereupon.

Before I deal with the other matters,
may I invite your attention and the
attention of the hon. House to certain
remarks or observations made by
members of the UPSC, and I invite,
in particular, the attention of the
House to page 17, paras 34 and 35. In
para 34 they have stated:

“There was no case in which the
Commission’s advice was not accep-
ted by Government during the year
under report.”

This is only for the last year, but for
the last two years continuously we
have been accepting all the recom-
mendations of the UPSC in this res-
pect. So, that would show the
measure of our agreement and our
desire to accept UPSC's advice
generally in every case. Now, in this
respect, on earlier occasions certain
comments were offered, but may 1
point out that all along our policy has
been to follow the advice or the re-
commendation of the UPSC, even
though their recommendations under
the Constitution are of an advisory
character.

Now, in 1950-51 we had departed
from their advice in six cases. In
1951-52 in one case, in 1952-53 in two
cases, in 1953-54 in five cases and in
1955-56 and 1956-57 in one case each
we had dissented from the UPSC’s
advice, but for the years 1957-58 and
1958-59, you will find, we have been
accepting all the advice of the UPSC.
So, one of the grounds on which my
hon. friends, Shri Mathur in parti-
cular, had been criticising us, has been
naturally taken away from them.

15-08 hrs,
[Dr. SusHILA NAYAR in the Chair]

So far as the work of the UPSC is
concerned, that js increasing. Natural-
ly, in view of the expansion of gov-
ernmental activities their work has
been expanding year after year. We
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have met their request in certain res-
pects, because in the present year they
have not made any reference to any
particular types of inconveniences
that they had onee suffered from.
They had now been given adequate
staff and we are also attending to
their suggestions, so far as a number
of matters are concerned.

Now I would invite the attention of
the House only to one or two matters.
The number of candidates admitted to
examinations is naturally rising very
high. A number of examinations are
held of an all India character, com-
petitive character, apart from de-
partmental examinations, and that is
the reason why the number of candi-
dates has been rising wvery high. It
was 62,704 and it recorded an increase
of 5,748 over the last year. This is,
they have pointed out, because many
people were recommended for the
IAS, IPS and for the other Central
Services.

I need not bother the House with
giving those figures, but I might only
mention one circumstance, namely,
that the number of Scheduled Castes
and Scheduled Tribes candidates has
been rising though I would agree that
it is very slow. That is on account
of a number of circumstances which
we discussed only the other day when
we were considering the report of the
Commissioner for Scheduled Castes
and Scheduled Tribes. All the same,
as th House is aware, we have laid
down certain rules by which relaxed
standards have to be epplied for them
and after applying those standards
their number is rising to a certain
extent.

Then the UPSC have also pointed
out another circumstance, namely,
that in certain cases it becomes very
difficult to get suitable candidates for
ordinary administrative posts to a cer-
tain extent in respect of scientific and
technical posts. Notifications are
there. Advertisements appear in the
English language as also  in certain
Indian regional languages and gene-
rally candidates are available, but
still the UPSC have pointed out that
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in certain cases it becomes very diffi-
cult to get suitable candidates. They
have mentioned that at least for 72
posts they could not obtain suitable
candidates at all. This is on account
of the peculiar nature of the subject
of the posts for which the candidates
were required. Government  have
taken some initiative in this matter
by way of starting ‘training classes in
respect of certain types of subjects
where suitable candidates are not
available.

Then there are certain suggestions
that have been made. Of course, cer-
tain complaints also have been regis-
tered by the UPSC. I would point
out to this House that all these com-
plaints and suggestions will receive
our respectful attention. These com-
plaints are scattered over certain
grounds. One is delayed appoint-
ments. After the recommendations
have been made, on certain occasions
it becomes very difficult to make
appointments forthwith because in
certain cases the Government have to-
consider whether the appointment
should be made at all or not. The-
policy of economy is also there. Some-
times a question arises as to whether
particular appointments need not be
filled at all. Tt is on account of such
considerations that often times the
appointments are delayed.

I would not go into the details of
what the UPSC have stated, but I
shall merely point out in a general
way that their complaint also relates
to what can be called delayed refer-
ences. It is true that in certain cases
there were some delays, but those
delays could be explained away on ac-
count of certain difficulties that Gov-
ernment had. The Commission have
mentioned five typical cases in res-
pect of which there was a delayed re-
ference. That is true. But even here
also I would point out in a general
way that in certain cases the rules of
recruitment had not yet been made.
There were also certain  difficulties
where the State Governments were
concerned. Some of our work was
being carried on, say, for example,
by the UP. Government. Therefore-
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[Shri Datar]

in each of these cases there were cer-
tain difficulties. Finally in this res-
pect I would point out that when
these circumstances were pointed out
to them, either in the year under re-
port or in the subsequent year most
-of these appointments have been duly
regularised by their general agree-
‘ment. So that fact also may be taken
into account.

Lastly, I would make a reference to
a point which has not been dealt with
in the report but to which the UPSC
in their previous reports specially for
about two years, made a pointed re-
ference. They stated that after ex-
amining the performance, or rather
the indifferent performance, of the
candidates that had appeared at the
examinations—the examination is
generally a written examination;
‘sometimes to some extent it is an
-oral examination also, popularly
called the ‘personality test'—their
general complaint was that there has
been a fall in academic and other
standards. That complaint was voic-
-ed, if I mistake not, at least in two
previous reports though in this parti-
cular report they have not made a
reference to it. It is quite likely that
they know or they believe that the
‘Government are anxious to take some
steps to arrest this particular fall in
standards,

Last time when this question came
‘before the House, the question was
naturally discussed because there was
a pointed reference to it in the report
and I assured the House that Govern-
ment would take up this question for
‘the purpose of a proper solution as
early as possible. Naturally we come
into the picture only so far as the
Services side is concerned. The Cen-
‘tral Ministry of Education along with
the ministries of education in all the
Btates have to deal with this question.
It is not a very easy question. The
other day in the other House an hon.
Member, Sardar Panikkar, pointed
wout that India was not the only coun-
‘try where this complaint was voiced
and to a large extent justifiably. On
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account of a number of reasons, which
might be common to India and to
other countries also, there has been a
considerable fall in the standards of
education. But all the same we are
anxious that the standards are main-
tained at a proper level. For that pur-
pose my Ministry took up this ques-
tion with the Ministry of Education.
The Central Ministry of Education
went into the whole question and
addressed a letter in this respect to
all the universities and also to the
State Governments because the stand-
ard that has to be improved
has to be at least at two stages,
namely, the secondary stage as
also the higher stage. It has been
pointed out that they are expecting
the replies of the State Governments.
After these replies have been receiv-
ed the whole question will be consi-
dered not only in reference to the
general improvement of educational
standards but also specially with re-
ference to the question of the com-
plaint that had been voiced in the
UPSC's reports, if I mistake not, for
two years. Then we shall be having
a conference, after all these replies
have been received, between my Min-
istry, the Ministry of Education and
the UPSC and, if it becomes necessary,
other ministries or even the repre-
sentatives of the State Governments
will be consulted for the purpose of
finding out how this rot can be stop-
ped as early as possible.

As you are aware, we are spending
crores of rupees over education. When
such a body as the UPSC has made a
complaint that there has been a
general fall in standards. so far as the
performance of the candidates is con-
cerned, it is a matter that requires
our immediate attention. In order to
satisfy hon. Members, I have pointed
out that the Government are alive to
this problem and they are anxious to
have it solved properly in co-opera-
tion with the State Governments. You
will also agree that the results of the
action that the Government would be
taking for the improvement of the
standards of education might not be
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seen immediately because, this is a
process of gradual improvement in
the secondary and higher stages. In
some respects, I may also point out
that certain steps have been taken by
the Central Education Ministry on
the one hand and by the State Gov-
ernments on the other. You are
aware that a special Commission was
appointed by the Government of
India a few years ago with a view to
find out to what extent secondary
education required improvement.
From the papers that have been sup-
plied to me, it becomes clear that al-
ready certain action has been taken
and is being taken by the State Gov-
ernments and the Central Ministry of
Education in common collaboration
with each other. In respect of high-
er education also, you are aware that
a number of points are under consid-
eration. One of the questions to
which references were made in this
House the other as to the extent to
which admission to the colleges and
Universities should be regulated is a
very important question. Ultimately,
we shall have to solve all these ques-
tions for the reason that the amount
that we are spending in crores of
rupees ought not to be wasted at all.
The general level has to rise and not
to fall. That question is also before
the Government. I am quite confid-
ent that proper action would be taken
as early as possible.

I need not go into the other por-
tions of the U.P.S.C.’s report, I would
merely content myself by saying that
except in respect of a few matters,
the UP.S.C. are satisfied that what-
ever their recommendations are, they
are respected and they are given
effect to and they receive also the
general cooperation required by them
for the purpose of carrying out their
functions.

Mr. Chairman: Motion moved:

“That this House takes note of
the Ninth Report of the Union Pub-
lic Service Commission, laid on the
Table of Lok Sabha on the 17th
December, 1958."

1020(A1) LSD-—T.
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The hon, Minister has moved this
Motion. It is open for discussion.
Shri Harish Chandra Mathur.

Shri Harish Chandra Mathuor:
Madam Chairman, in fulfilment of a
constitutional obligation, the Union
Public Serviee Commission has to
submit an annual report to this House
and it has been the practice....

Shri N. R. Muniswamy (Vellore):
May I request that a time-limit may
be fixed so that many hon. Members
may participate in the debate?

Mr. Chairman: The time limit, I am
afraid, will have to be 10 minutes
because there are 12 Members who
want to speak.

Shri Radhelal Vyas (Ujjain): There
are others also who want to speak.
Kindly include my name.

Mr. Chairman: Three hours are
allowed altogether for this Motion.
The hon. Minister has taken 22 minu-
tes to present the Motion. He will
require some time to make a reply at
the end. Therefore, we do not have
much more time. To curtail the time
to less than ten minutes will, again,
not enable any one to speak and
express his ideas properly. Therefore,
[ suggest that we keep the limit
of ten minutes. Hon. Members may
please try to finish in time.

Shri Harish Chandra Mathur: Ten
minutes would be too short to do
justice to this subject. Anyway, it is
much better {o enlarge the time
rather than have a very fragmentary
discussion here on the floor of the
House. That is no use. This is a
very important constitutional obliga-
tion which an important institution is
discharging. Once in a year, we get
some chance to say something about
it. It is a very large subject.

An Hon. Member: Time may be
extended by one hour.

Mr. Chairman: Let us not waste
more time in this discussion. Let us
proceed. The hon. Member Shri
Harish Chandra Mathur has spoken
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so often on this subject that I am
quite sure he has all his arguments
ready and 1 may be able to extend
his time by a few minutes as he is
Jhe first speaker on the subject.

Shri Harish Chandra Mathur:
Madam Chairman, my first feeling is
that thig report now shoud undergo
a complete change at the hands of
the Union Public Service Commission.
1l is a very fragmentary and unintel-
ligent report which is presented be-
fore the House, which does not lead
the House, as a matter of fact, any-
where to appreciate the real work
and real improvements which are
being effected or are likely to be
effected by he U.P.S.C. Look at this
report. Except repeating certain
complaints against the Ministry and
making certain routine references,
there is nothing very much. If you
look at he report, you will find that
they have made reference to certain
appointments of retired army officers.
What do they say? They say that the
Commission recommended 20 or 22
retired army officers for appointment
to other posts. Finished; nothing be-
vond that. One does not know how
many Army officers were available
for recruitment, what is the number
nf pos's to which they were appoint-
ed, whether the number of posts is
larger or the number of officers. It
does not 'ead us anywhere. What is
the use of this information that 22
officers were recommended.

‘We have heard so much about the
personality test. In this report, we
no idea, as a matter of fact, of the
effect this personality test is having
on recruitment. I wish the UPSC.
gave us a statement, showing the
marks obtained by the various candi-
dates in ‘he written test, now the
written test has been affected by the
personalitv test, whether the first fifty
in ‘he written test have suffered be-
cause of this personality test. No in-
formation which is of real value is
given here.
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Again, they say that they had two
conferences with the State Commis-
sions. I do not know what the result
of these conferences is and whether
anything has come out of these con-
ferences which the U.P.S.C. had with
the State Public Service Commissions.
Nothing absolutely. So, I think it
is very necessary hat we have a bet-
ter report in which on the important
subjects in which we want to get
some insight, some information is
doled out to this House so that we
can understand and criticise. I hope,
note will be taken and we will get
a better report next year.

Before I begin my comments, 1
would like to invi e your attention to
what I said last time. I made certain
very disparating observations against
the working of the TU.P.S.C. The
Chair intervened and my hon, friend
Shri Menon intervened. The hon.
Minister Shri Datar was pleased 1o
say that the statement which I had
made was very serious—it was a very
serious sort of a complaint which I
had made—and may be, that sta‘e-
ment is incorrect. Now, he has had
one year's time to assess whether the
statement which I made on the floor
of the House—disparaging s‘atement
against the U.P.S.C.—was correct. He
has had time to make a correct assess-
ment of the situation, to collect in-
formation and now, if he wan's to
vindicate the honour of the U.P.S.C.,
it is open to him here and now to say
that the statement which I made on
the floor of ‘he House was incorrect.
Otherwise, the whole House will de-
finitely be in doubt whether the state-
ment which I made was absolutely
correct. T even challenged at that
time. T said, all you can say is that
T will make enquiries, you cannot say
that the statements are incorrect. My
hon. friend. ‘he very clever lawyer
he is, said, T have been vervy clever
in mv observation, T have not said
that vour statement is incorrect. 1
have said that your statement is like--
v to be incorrect and therefore wyou
chnuld not make such a statement.
Now, he has had one vear's time. 1
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hope he has made enquiries and is
in a position to say whether the dis-
paraging statements which 1 made
against he way the UPSC worked are
correct or not, if he wants to redeem
the honour of the UPSC. I do not
want to go into the various individu-
al instances now, but I wish o make
it perfectly clear to my hon. friend
that it is my keen anxiety that the
UP.S.C. and the State Service Com-
missions should enjoy high respect
and command the confidence of the
people whom they serve, because only
then people would feel that justice
would be done to them. I wish to
make it perfec 'y clear that so far as
the States are concerned, the entire
services of Raiasthan feel that some-
how the U.P.S.C. tests for promotions
to he seniormost services like the
I.AS. and IL.P.S. do not do any justice
to them, and these tests have become
a subject of ridicule among them. I
do not know whether their grievances
are genuine or not, bu' that is the
general feeling prevailing there, and
it is therefore absolutely necessary
that the U.P.S.C. rreate confidence in
the minds of the people that justice
is being dnna,

Again, a case has been brough' to
my notice, which I will dispose of
summarily. It is about certain As-
sistant Superintendent examinations,
to which possibly a reference was
made in the Rajya Sabha also, and
how the U.P.S.C. has become incon-
sistent. Here again, the impression
of the services, people in the secreta-
riat serving directly under Shri Datar,
is that the U.P.S.C. has conducted it-

se'f in a way subservient 'o the Home

Ministry.

Shri Datar: Let the hon. Member
criticise us to ‘he fullest extent, but
let him be a bit careful about the
UPSC. It is a statutory body, and
he himself has agreed that the fullest
confidence should be maintained. Let
him criticise us and we will answer
to the best of our ability,

Shri Rajendra Singh (Chapra): Am
I to take it that the Minister is telling
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us that all the statutory bodies are
sacrosanct, and no notice should be
taken even if they do anything wrong?

Shri Dalar: I never stated like that.

Mr. Chairman: I may remind hon.
Members that this is the general rule
that those who are not present in this
House to defend themselves should
not be attacked. He may cri icise the
Government, the Ministers, that they
interfere or that they do things hey
should not do, but he should be
careful in making statements about
persons who cannol answer here,

Shri Braj Raj Singh: It is a body.

Mr. Chairman: If you say that the
U.P.S.C. as a body has completely
failed or done this and that or shown
lack of a sense of justice or some-
thing of that type, it does become a
very serious matter. If he hag strong
and incontrovertible proof, he has a
right tu do that, but general a’lega-
tions and insinuations should be
avoided in the very interests of the
confidence that the hon. Member is
anxious to create.

Shri Harish Chandra Matha-: T will
not say anything. 1 will only state
facts. Here in this examination of
Assistant Superintendents again what
happened? They have had three
examinations from 1955, and the

UPS.C. published the lists of
persons who got more than 45
per cent. the qualifying marks
all the three years. The Mi-

nistry had notified the Commission
that in the first year they wanted only
26 people. In spite of that the Com-
mission published a 'ist of more than
200 persons. The next year the same
thing huappened. But the Minis ry
kept the original list and went on
recruiting persong from those who had
not been absorbed in 1955. Those
who were not absorbed in 1955 and
1956 were absorbed in 1958.

Shri Ranga: That was right.

Shri Harish Chandra Mathar: That
was right. but T want them to be con-
sistent. You can raise your standard
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[Shri Harish Chandra Mathur]
and make it 60 per cent, but the list
in these three examinations has been
a continuing one, it has not been con-
fined to the number of vacancies no-
tified by the Ministry. But now for
the last examination held in 1959 the
result has not been published by the
Commission. I do not know whether
the U.P.S.C. or my hon, friend is res-
ponsible for it.

Shri Ranga (Tenali): The Home
Ministry.

Shri Harish Chandra Mathur: May
be, but my complaint is this; why
should the U.P.S.C, acquiesce in such
a behest of the Home Ministry? The
U.P.S.C, should take absolutely no
note of it. I am a strong disciplina-
rian myself, and I have condemned
this in the strongest possible terms,
but if you conduct yourself, and if
even the U.P.S.C. conducts itself in
this manner, that a reasonable sus-
picion is created in the minds of the
services, the whole trouble arises.
The U.P.S.C. iz there only to create
confidence in the minds of the people
that very good care will be taken,
that no principles will be violated.
Now there is a glaring inconsistency
between their conduct and profession,
and it is natural that a vast section
of the Assistants in the Secretariat
have this sort of feeling. I hope the
hon. Minister will not stand on pres-
tige. It is no use defending something
which cannot be defended. How was
it stated on the floor of the other
House that it was a competitive test,
when it is not borne out by facts?
Even then, how is it in the last three
examinations the results of all these
people were announced and you went
on absorbing them? How is it this
time when there are only 50 vacan-
cies, 78 names are announced? How
does it come to 78?

Shri Ranga: Was it said that it
was a competitive examination? I do
not think.

Shri Harish Chandra Mathur: It
was pever said, but they have con-
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ducted themselves in such a way. I
can understand the Ministry conduct-
ing itself in such a way, but it hurts
me when the UP.S.C. acquiesces in
such things. That is why I say the
U.P.S.C, has got to conduct itself in
a manner that it inspires on confidence
in the minds of the services.

I told you about the examples in
Rajasthan. Last time I made very
disparaging observations, I am really
sorry for it, but I made them so that
the UP.S.C. and the Minister would
be aroused, so that my hon. friend
would go out of his way to see that
the UP.S.C. was not treated in a
manner that it would come in for any
criticism, that the U.P.S.C. behaved in
such a way that there was a sense of
confidence and respect created for the
U.PS.C.

Now I pass on to two other minor
points. The U.P.S.C. has repeatedly,
vear after year, made certain com-
plaints against the Ministry to which
my hon_ friend referred very casual-
ly. One is about delayed references.
If you go through the report you will
findg that they have quoted instances
which cannot be excused under any
circumstances. There has also been
a lot of complaint about temporary
appointments. My hon. friend went
out of his way, and the UP.S.C. met
hig wishes half way, to have a sort
of adjustment, a sort of formula evolv-
ed, so that the difficulties of the ad-
ministration are minimised. ‘The
UP.SC. agreed that for a period of
one year Government could make
temporary Tecruitment. This is a
concession which the U.P.S.C, granted
to the Ministry so that there could be
a workable arrangement arrived at,
but what is the result? In two or
three places the U.P.S.C. have said in
very strong terms that this is some-
thing which is inexcusable, which
should not be done.

They have also drawn the attention
of the Ministry to forward planning
for recruitment. Most of the trouble
comes because there is no plan for
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recruitment in advance. Particularly
about the people who are going to
retire from the services you know
ahead. At least in respect of such
cases action should be taken in time.
Even in such cases no action is taken
within a year. So, these are the
serioug complaints which have been
made by the U.P.S.C. against the
Government. When these complaints
are repeated from year to year, these
create a wrong impression in our
minds. I quite understand that the
administrative machinery is having
such a vast organisation; here and
there, such things might occur. But I
wish that the hon. Minister had told
us here on the floor of the House,
that he takes a serious note of this
particular case or that particular
case, that he has examined this case
and so on. When we are to discuss
this report, it is expected of him to
make such a statement. It is no use
puiting this report before us. I ex-
pect the hon. Minister to come for-
ward and say, yves, we have examin-
ed this case and we have taken neces-
sary steps. He should, in fact, have
submitted a memorandum to this
House saying that he has examined
these cases, and that he has taken
action against the defaulting officers.
If he had submitted such a memoran-
dum, then we shall be satisfied. That
would vindicate the position of the
UP.S.C. And we shall be satisfied
only then that Government hold the
U.P.S.C. in respect; we shall be satis-
fied only when we know that on all
these complaints made by the U.P.S.C,
Government have taken some action.
But year after year, we find that the
complaints are being repeated. And
we do not know whether even in one
single case, they have taken any ac-
tion against the defaulting officer who
has purposely vilified the directions
of the U.P.S.C.

In this report, the U.P.S.C. has also
made a reference to certain posts for
which suitable candidates are not
available.  There may be certain
posts for which it may be difficult to
get the technically skilled people, But
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they have made a pointed reference
to something to which I would like to
draw your attention. They have stat-
ed at page T of their report:

“There is an appreciable dearth
of suitable candidates for posts
requiring teaching experience.”

In other words, they have made a
pariicular reference regarding their
difficulty in recruiting teachers. Last
time and also on another occasion, I
myself had raised this peint in the
House, namely that in any develop-
ing democracy, if we are to go ahead
in any place, the teacher is a very
important person, particularly in the
higher educational institutions. Why
are we not getting teachers? What 1s
the matter? The reason is that there
is a drift from the teaching side to
the administrative side. The U.P.S.C:
has been making this complaint all
the time that they are faced with this
difficulty of not getting proper teach-
ers. We would like to know whether
the Ministry has examined this posi-
tion, and whether they have done
anything to stop this flow cf teachers
to the administrative side.

If you examine the results of the
LA.S. etc. examination, you will find
that 20 to 25 per cent of the candi-
dates applying for it are from the
colleges, that is, from among the col-
lege lecturers and teachers. I may
tell my hon. friend that we have
done something in Rajasthan in this
connection. There, the flow is just
the other way round. The people
from the ILAS, LP.S. etc. are now
going from the administrative side as
teachers. So, we are not facing this
difficulty there

We find that Government do not
appear to be serious in tackling this
problem. I wish that they take full
note of this matter and do something
about this important aspect.

There are many other important
points which I had to deal with, but
since you have rung the bell for a
second time, I shall conclude now.

Mr Chairman: I have given 19 mi-
nutes to the hon. Member, There are
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50 many other Members who want to
speak.

Shri Harish Chandra Mathur: I
know your difficulty. I do not make
any complaint of that.

Shri Ayyakannu (Nagapatiinam—
Reserved—Sch. Castes): 1 stand here
to speak on the Ninth Report of the
U.P.S.C., because I feel that it is one
of the very important documen s
piaced before wus, It is a fact well
known to all of us thai under a de-
mocratic set-up of government, the
administrative wing plays a very no -
able, effective and decisive role. To
go one step fur.her, in my opinion, it
is the administrators, the privileged
class, which I prefer to call the neo-
caste, tha virtually rules the country.
It is the U.P.S.C. that selects the ad-
ministrators. So, 1 think thus report
is a very important document.

I would like to take up only a few
of the aspects of this report. In this
House, 1 hope much has been said
a ready against too much of emphasis
on personality tests for recruitmen!
th the I.LA.S,, the L.P.S, the I1L.F.S and
other Central Services, I feel that
whatever has been said against his,
needs consideration.

If we analyse the list of successful
candidates in the personality tests,
we shall find that at least 80 per
cen . of them are urban candidates
of aristocratic birth. When I say
this, I do not mean thereby that any
partiality is being shown to them,
but the urban candida es stand best
in the so-called personality test and
get themselves selected. The wurban
candidates have many advantages to
their credit as compared o those un-
fortunate candidates from the rural
areas. Parentage, environment, so-
ciety and easy avaliability of mate-
rials and best institu ions make the
urban candidate best suited. But the
students from villages, generally
speaking, are devoid of all the advan-
tages mentioned above,

The Government could say— hat
they could not help it, because our
Constitution says that every citizen
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should be given equality of opportu-
nity and no discrimination should be
shown. When I .hink of this equa-
lity of opportunity, I am just remin-
dead of the law of the jungle, which
is described in an entirely another
context by the great Roussuou as,

“The fruit belongs to him who
plucks it; and the animal belongs
to him who slays it".

If this is the equality of opportunity,
I cannot but call it as nothing but
high-sounding words embodied in
our Constitution.

To make it more clear, may I with
your permission, make an analogy?
Supposing there is an elocution com-
petition on ‘Gandhian Philosophy’,
and if I were to take part in it along
with you, Madam Chairman, I hope
it can be pre-concluded as .0 who
would be the winner. So a'so at pre-
sent, only the privileged classes do-
minate the administrative service,

We speak about social justice in
season and out of season. If we want
to show it in our deeds, is it not
necessary to find out suitable means
by which we can do some justice to
those less fortunate sons and daughters
of this country? For the moment, let
us leave this comprehensive and far-
fetched issue and take a specific
question.

Under our Constitution, article
16(4), nothing prevents us from mak-
ing he Scheduled Castes and Sche-
duled Tribes, adequately represented
in services in the Centre and in the
States. Yet we are not able to fulfil
that guarantee given in the Cons itu-
tion. It seems to me that this fai'ure
has not been thought of by any res-
ponsible persons in authoriy. It is
indeed a matter of regret. The Home
Minister, the ‘Iron Man of India’, one
of the illustrious sons of our nation,
is in charge of the welfare of the
Scheduled Castes and Tribes and yet
nothing has happened. Of course, we
all know—and we are gra eful for
that—that he has taken some steps to
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increase the intake of the Scheduled
Castes in the administrative services,
Ye. I am sorry to say that the per-
centage of the Scheduled Caste offi-
cers in the administrative services is
deplorably poor and negligible,

1 am happy to inform you that in
various U.P.5.C. competitive exami-
nations a fairly good number of Sche-
duled Caste candidates have come
ou. successful. For example, in 1958,
30 candidates passed the written exa-
mination of I.A.S. and in 1959, 34
candidates passed the written exami-
nation. But even though there were
30 or 34 candidates available, only
iwo and six were selected. So I am
afraid that if the reserved quota is
not fillea up during the regime of
the Iron Man of India, it would nevex
be filled up under any regime. If we
are not able to fill up this quota at
the presen: time, I honestly believe
that it will not be possible for us to
fill it at all.

So I appeal to the Home Ministex
to see that he best among the appear-
ed candidates are selected so that we
could sec that the reserved quota is
filled up. If not, the Government
could ake away the reserved quota
from the purview of the U.P.5.C. and
appoint directly the best available
Scheduled Caste candidates to the
various cadres. If we fail to take
radical and serious steps to fill wup
the reserved quota, I am afraid pos-
terity will blame our Congress Gov-
ernment for the failure to produce
sufficient number of Scheduled Caste
administrators, as the other day our
Prime Minister blamed the Belgian
Government for no' having produced
a sufficient number of Congo admi-
nistrators.

In this connection, may I draw at-
tention to what happened when Raja-
ji was the Chief Minister in Madras
in 189377 200 candidates of Scheduled
Cas es appeared for the post of De-
puty Superintendent of Police and
Deputy Collector. The Service Com-
mission rejected them, Then the
Chief Minister wrote on the file:
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“Select them this year and see
them next year”.

That meant that because of poverty
and poor environments they were not
we.l up. If they were selected they
would prove to be the best adminis-
irators. [ may also submit that at
present, the Deputy Superintendent of
Police who was selected under this
note is holding a very high post in
the Railway as D.I.G. of Police. The
other gentleman who had been select-
ed as Deputy Collec or, had risen up
io the position of Director of Harijan
Welfare, that is, head of the depart-
ment. But, unfortunately, he is no
more. I am bringing this o the no-
tice of this House because it shows
that if sufficient opportunities are
given to the Scheduled Castes they
will come up and prove themselves
be ter.

Another point I would like to make
is that enough consideration should
be given for the bent-up of mind in
assessing the personality of a candi-
date, Apart from the agility of mind
and quwck observa ion, which is de-
fined as personality in the WU.P.S.C.
report, it is also indispensable to
consider the spirit of service one has
embodied in him because, for our
developmental work, mere intelli-
gence is not adequate. There should
be the spirit of service which would
make one to identify himself with
the masses and carry out the deve-
lopmental programmes. So, I would
like to suggest that out of 400 marks
allotted for the personality .est, at
least 100 marks should be assigned to
the bent-up of mind. I hope the
Home Minister will kindly take note
of this.

The third point which I wish to
state is the question of granting pen-
sion to these non-pensionable U.P.S.C.
members, which had been pressed in
the other House and rejected by the
Home Ministry. According to our
Cons itution, a Member of the
U.P.S.C. is prohibited from taking up
any job either in the States or at
the Centre. The poor Members are
virtually in a blind lane. In other
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words, whoever accepts the member-
ship of the UP.S.C. is just as if he is
accepting suicide. I cannot under-
stand why the Members of the
U.P.S.C. are prohibited {from taking
up any jobs while even the High
Court Judges are eligible to hold
jobs,

Again, in Bombay, Bihar and Rajas-
than, pensions are given to the mem-
bers of i1he State Service Commis-
sions. In England, even Members of
Parliament are given pensions. As
such, why not consider the grant of
pensions to these persons? If it is not
possible to give pensions, it is worth
considering whether an amendment of
the Cons'itution should not be
brought forward so that these non-
pensionable members are eligible to
hold jobs.

Shri Rajendra Singh: Madam
Chairman, when the Constitution was
being framed and founded—I am not
attempting to cast any reflection on
those people who framed and found-
ed our Constitution—the temper of
the coun'ry—I mean the intellectual
temper of the country—was such that
in matters of Constitution our minds
had been cabined in Victorian era.
That is why when the _Cons.itution
was framed mno consideration was
shown to the new directions which
the social policies of this country
would have to take during that time,
with the resuylt that today we find
when all these Five Year Plans are
evolved there are shortfalls in  the
performance which has been due ab-
solutely to our administrative diffi-
culties. When I say administrative
difficulties, T do not mean inefficiency
of the man but inefficiency of his
outlook in relation to the social cir-
cumstances.

Today, every time it has been em-
phasised in this House from all sides
that our administrators, no matter
wherever they are gelected, should
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have an outlook. They should have
an urge, instinet and inspiration
which should be commensurate with
and in consonance with the
of the times. In this respect, I dare
say that the failure has been suv woe-
ful that no words can be found to
describe it.

Now, Madam, it follows from the
same corollary, as my hon. friend Shri
Mathur has several times pointed out,
that the performance of the Public
Service Commission has not been
above board. I think many of the
instances that came to my notice have
confirmed the doubt which my hon.
friend Shri Mathur has many a time
raised jn this House—even today.

Madam, I do not wish to reflect on
any individual, because their character
is such, Who are in the Public Ser-
vice Commission today? The same
ICS men, the same men whose minds,
heats and feelings are hidebound by
certain social interests, certain social
economic  interests. I can never
believe that the people who are there,
not even the Chairman, can have
the social outlook which we want to
have in this country., Most of them
are ICS men who have served under
the British regime. Can they be
men who would be capable of deliver-
ing the goods that we want today?
Impossible. That is a fact. There is:
a tendency in the mind of the Gov-
ernment to think that all good and
tall things can be done only by the
ICS men. ** ** ** In fact, this is one
of the most sensitive spots in the
present day policy of the Govern-
ment, that this Government has the
beliet that ICS men and IAS men only
are worthy of holding all tall offices in
the country and outside the country.

Shri Datar: Does the hon. Member
know that under the Constitution
nearly half the number of members
of the UPSC have to be those who
have administrative experience of
ten years?

**Expunged as ordered by theChair.
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Shri Rajendra Singh: That is why
at the very outset I said that when
the Constitution was being framed
our mind, our intellect was cabined
in the Victorian era, we did not take
note of the new urges and instincts
coming in our minds. At the very
outset I deposed that.

Then, Madam, it is said that all
opportunities should be open for free
competition in this country. 1 think
there is a demand that the Scheduled
Castes should be given representation
and the Backward Classes should also
be given representation. Something is
being done in that direction, but he
submitted that it is not being done
so expeditiously and in a manner and
to a level which could be considered
satisfactory. Similarly, I submit to
you, Madam, with all humility, that
the question of backward areas are
as much important in this connection
as the question of backward commu-
nities. You will find that whether it
is a State cabinet or the Central Cabi-
net even some ministers are appointed
because of communal considerations
and caste considerations. I do not
object to this, because there might be
some reasons for it. Similarly, what
do you find when you look at the lists?
You will find that the IAS, the IPS
and other Central Service officers are
all coming from a particular side of
the country. I must acknowledge the
growth which that side of the coun-
try exhibits, but, nonetheless, I can
never accept that a particular part of
the country has all the genius, the
wisdom and all the merits and the
qualifications for competition and
getting at the top. My two children—
one of them....

16 hrs.

Shri Narasimhan (Krishnagiri):
Who has claimed such a thing?
Where was the claim made that a
particular State is sending them all?

Shri Rajendra Singh: It is not a
claim. It is on record From the
records, I find that people come from
a particular part of the country and
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they come on top of the competitions.
That is what I am saying. This is not
because there js something intrinsical-
ly meritorious on that side of the
country. It is because of a historical
situation that certain parts of the
country are more developed than the
other parts.

An Hon. Member: In the past, it
was go.

Shri Rajendra Singh: In the present
also, it is like that. You can look at
the whole list. That is one of the
roots for the language controversy
you find in this country. Therefore,
my submission is that, just as we have
in this House 500 odd Members from
all over the country, certain quotas
for each State should be reserved for
al]l the Central Services. I do not say
that it should be strictly on a numeri-
cal basis, but, nonetheless, some
arrangements could be found so that
the country as a whole, the people as
a whole, can find satisfaction in the
fact that the all-India services are
being manned by all people from this
country and not by those from a part-

icular area, by those in this area or
that area.

i
At the same time, the language
controversy which has so much agitat-
ed the country and which has become
a vicious bogey will also go away.
Therefore, with all the emphasis at
my command, I request that this Gov-
ernment should, in the name of fair-
ness and justice, apply this criterion,
namely, from among the Scheduled
Castes the best should be taken and
similarly, for all the States, a quota
should be fixed and the best among
them be taken.

Shri Narayanankutty Menon (Muk-
andapuram): Then how will you take
the best in the country?

Shri Rajendra Singh: Supposing, in
Bihar,......

Mr. Chairman: What the hon. Mem-
ber is suggesting is that there should
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be no All-India competition for taking
the best people in the whole country,
but that each State should have a
quota and he is also suggesting that
this will remove the language con-
troversy. Perhaps he meant that it
will aggravate it!

Shri Narayanankutty Menon: That
is what it comes to.

Shri Rajendra Singh: My submission
1s, the competition should be based
nol on the ‘average' India but on the
‘average' of the State. I fully believe
that this will eliminate the language
controversy which has so much agitat-
ed the country. Of course, one has
a right to differ, but this is my belief.

The last point that I would like to
make is this. There is a tendency
even among the educated people to go
in for administrative jobs. Well, we
are short of technical hands. Every
now and then we find shortfalls
wherever we want technical hands.
But even when the scarcity for techni-
cal hands is so acute, the tendency
among the technical men or people
who have received a certain type of
specialised education, to go in for
administrative jobs is really quite a
disturbing feature. That is because,
in my country, the administrative job
has certain glamour, certain economic
opportunities and economic benefits
and advantages, which are not avail-
able to our technical personnel. There-
fore, this is an undesirable flow. So,
I suggest that the service conditions of
the technical personnel should be bet-
ter than the conditions of the admi-
nistrator, so that the flow should not
be from technical posts to administra-
tion, but rather, the administrative
personnel should be tempted to
acquire specialisation, so that they can
have better economic amenities,

Shri Inder J. Malhotra (Jammu and
Kashmir): Madam, Chairman, in the
very beginning, 1 am inclined to sup-
port one point which my collegue Shri
Mathen has made. It is very neces-
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sary that the WUPSC should always
inspire confidence among the services,
especially among the younger people.
I admire the way in which the UPSC
has been conducting the various com-
petitive examinations and I think out
of 100 cases, at least in 99 per cent
cases UPSC has been making selec-
tions on merit.

There is another point which has
been agitating my mind for sometime.
That is the system of ad hoc appoint-
ments made by the various Ministries
and Government departments. An
argument put forward for the ad hoc
appointments is that in case of
emergency and urgency, these ad hoc
appointments are made. I feel that
whenever ad hoe appointments  are
to be made, the UPSC can always
keep a standing list of the successful
candidates in various categories  of
posts of similar nature and recom-
mend names for such ad hoc appoint-
ments.

For instance, let us take the
example of the various types of peo-
ple required in the agriculture de-
partment or the Agriculture Ministry.
If certain departments require im-
mediately a man to be appointed in
a certain post in the agriculture de-
partment, I am sure for a post very
similar to that post, candidates must
have been called in the past by the
UPSC in some other connection.
While conducting the interview or any
kind of competitive examination for
that particular post, a standing list of
the other successful candidates can
always be maintained by the UPSC.
Whenever a Ministry or a Govern-
ment department require a candidate
to be immediately appointed in a
particular post, they can just ask the
UPSC and the UPSC can send the
names of the successful candidates
from that standing list. It is neces-
sary becaue, these ad hoc appoint-
ments are creating discouragement
among the younger people and creat-
ing misundersiandings.
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It is general impression that for
these ad hoc appointments, people
who have got approach in the Govern-
ment departments get into Govern-
ment service through back-door. Then
after six months, their cases are sent
to the UPSC for approval. When the
cases of such ad hoc appointments are
sent to the UPSC, the reason given is
that this post is temporary for another
six months, so the post may not be
advertised and the appointment al-
ready made by the Government may
be regularised. So, this kind of ap-
pointment in the Government services,
especially in the services for which
the UPSC is required to make recruit-
ment, is not very desirable. Therefore,
I would impress upon the hon. Minis-
ter to kindly see, agz he has been doing
in the past—I know that he is taking
very keen interest in these matters—
that, as far as possible, gd hoc appoint-
ments are avoided.

In the end, I would impress upon
the hon. Minister another thing, which
relates to competitive examinations as
far as Assistant Superintendents and
Assistants are concerned, and I believe
this point has also been put forward
by my hon. friend, Shri Mathur. I
came to know that when this examina-
tion was to be held, the Government
stated that they would require pro-
bably about 100 or 120 persons to be
appointed in that category. The UPSC
supplied the list of successful candi-
dates, which was probably more than
the numbeyr actually required by the
Government, Here I would only sug-
gest thay whenever the Government
approaches the UPSC with the request
that such an examination should be
held where the candidates are called to
appear before the UPSC, Government
should have a clearcut idea as to the
number of posts they are going to
fill up. Of course, there can be varia-
tions in the number of posts to a
smaller extent; it may be five more
or five less, but variation to a greater
extent creates unnecessary misunder-
standing among the candidates and
puts them to a lot of inconvenience.
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Mr, Chairman: Shri Radhelal Vyas.

Raja Mahendra Pratap (Mathura):
Will I have an opportunity to speak
on this?

Mr. Chairman: I will put his name
in the list.

Raja Mahendra Pratap: Is my name
on the list?

Mr. Chairman: Name here or not.
He is always in my memory.
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A& FHEA F7 g o ATer & fF S
frafier & ag S @1 3 At
WA arazd
ST FATfEd | ST CAT AT 64T AT ar
& g9T0 S A € ag 919 T8 S |
g aga & e A wHE A H
g s # wrgar g 5 e iz s A
Lx

A i sl @
feen & qariyeridt #1 frgliea &fad
aI &7, & & & f i w91t
HTT 91X FgT AT & | W 5o (A=
w&0T # a7F ¥ Oar fFar amar g o
& OEw F o ad Fnfatedaew 2
8, 78 e g & s 1 gl
o gt & 4 o oF A & e F
oo Hor feuries & faed ot & |
Tqr g1 gWT Wifgd | FsfEAme
ferétiza & g =fgd | Ty ¥ &
YT AT F A7 A Aty foww
UG FT a9 gy, gHa o swfyw T a9,
g1 T wfad 7 g A T A A et
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7 31 w99 & 919 g9y 97 HEE]
faw 7% 1| =7 I =9 FTfEEEE # v
ATH W HTIHT ST AT qgd TEd §
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Amfe &2 ®1 97 9 qF 5 GEAFAT
T T AT & | T IR & F=R 9T
T8 gre faar wmn wfed fr fma
a8 W & foga TR AFTE | TR
g A gt at e wfaw s fFa
fag g1 & = § 5 sy & samn
ST Y 59 " ¥ AT FFS &, IAR ATH]
F ST AAT A, I A @

AT AfEd |

sifaws 0¥ wex I
TeaTizien v aga a9 fae
&Y 1€ & WY e @  f sfaorett
Gfen fopeiiz @ wq & STy Few
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T e 9T, SR HET YNL @,
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Sf F 7 wewan o oW g T W
s e fr o & Frgfemat =< &
ik f femw g fod | @t &%
& afers Tafam Fim # T F wT
& frgferat &t ol =few o

Shri Tangamani (Madurai): Madam
Chairman, we are now discussing the
Nineth report of the U P.S.C., received
on 18th November, 1959 and laid on
the Table on 17th December, 1959. It
would have been better if we were
called upon te discuss the tenth report.
However, I am grateful to the hon.
Minister and this House that we are
given this opportunity to discuss this
report.

The Union Public Service Com-
mission and its independence are the
main pillars of our constitutional
structure, Mention has already been
nmade about the Assistant Superinten-
dents’ examination by one of the
previous speakers—the examination
which was held in 1959. The names
of two hundred and odd persons who
secured more than 45 per cent have
not been publ'shed in the list which
was given by the UPS.C, [ would
like to know from the hon. Minister
why the U.P.S.C, had not published
the full list? I went carefully
through the speech of the hon, Min-
ister in the other House where he
says that all the lists of qualified can-
didates lapsed as a matter of course.
I must humbly submit that this is
not borne out by facts, because quali-
fied persons of 1955 and 1957 were
absorbed in 1958 as per Ministry of
Home Affairs Order dated 24th July,
1958,

Having said this, T would like to
refer to three or four important points
which have been mentioned in this
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report. It is regrettable that the
Government has disregarded an im-
plied view of the Lok Sabha that the
UP.SC. (Exemption from Consulta-
tion) Regulation, (Appendix XV,
page 65) to which reference is made
at page 2, para 5 does not show
proper respect for the U.P.S.C, and
its position under the Constitution.
All that the report says is that the
Government considered this point
and have come to the conclusion that
the provision is in order ai.d does not
offend article 320 (5) of the Consti-
tution. Irr:gular appointments have
been made taking advantage of the

said Regulations. Certain reference

was made to this by one of the pre-
vious speakers.

The next point that I would like to
mention is about cases of delayed
references. At page 12, abnormal de-
lay has been mentioned. Appendix
XIV pages 61 to 64 mentions 35
instances. In the body of the report,
six glaring instances are mentioned.
In the Commerce and Industry Minis-
try, two officers had been retained
irregularly for a period of over 3 years.
This is what the UP.S.C. has to say.
In the Ministry of Labour and Em-
ployment, “there was obviously no
justification for holding up this refe-
rence to the Commission for four
years” There are two cases where de-
lays occurred for 3 years and 4 years.
I would like to know what the Minis-
try ‘has got to say about this? When-
ever there is a report of the Estimates
Committee or the P.A.C., the Ministry
is called upon to tell us what action
they have taken in the matter. Here
are six glaring instances and more
than 35 instances have been given. I
would like to know from the hon.
Minister what answer he has to give
for the 35 jinstances.

Appendices XI and XII give the
number of requisitions (twenty
seven) that were cancelled after the
Commission had issued advertise-
ments or completed interviews. As
mentioned in the earlier reports, these
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cancellations cause inconvenience and
hardship to the candidates apart from
causing a good deal of avoidable work
in the Commission. The Commission
also point out how they are called
upon to do a particular thing and
when they are half way through, they
are asked to drop the matter, I do
admit that the quality of the U.P.S.C.
must be upheld. As one of the pre-
vious speakers said, the non-official
members of the U.P.S.C. must be made
eligible for pension. The quality of
the education at the university and
the improvement that is sought to be
made were mentioned elaborately by
the Minister himself. I am very thank-
ful to him. The Commission has re-
peatedly pointed out that educational
standards have gone down. The re-
marks of the examiners on the per-
formance of the candidates under
examination show that the general
standard of attainment is going down,
The Commission has drawn attention
to this in jts previous reports, and
meantime it is concerned about main-
taining the quality of the candidates.
At least when the Tenth Report is
published, I hope we will be able to
know whether the standard is improv-

ing.

About the kind of examinations
held and the viva voce and personality
test, there is a widespread apprehen-
sion that the relationship with a VIP
or a near VIP is an asset. Unless we
want a closed group or a sort of caste,
which the Prime Minister repeatedly
castigates, this should not happen. In
this connection, I would bring to your
notice the views expressed in the edi-
torials of many newspapers.

In this House Starred Question 844
was asked on 29-8-1960. The point
that was raised there is very pertinent.
The question was:

“whether his attention has been
drawn to the fact that in the LA.S,
IFS, Central Services and IPS
examinations conducted by the
Union Public Service Commission
there is often remarkable dis-
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parity between marks awarded to
candidates in written papers and

in the ‘viva voce’® personality
Test: "
The reply was:

“There has been disparily in

some cases.”

Another question was:

“whether he is aware that the
presumably different standard of
marking for the personality Test,
as followed by the IAS and IFS
Board of UPSC at New Delhi, and
by the Zonal Boards, injures many
of the better qualified candidates
called for interview at New Delhi;”

The answer is:

“The UPSC endeavour to main-
tain common standards of inter-
view by having certain common
members on the New Delhi and
the Zonal Boards.”

The point is that in this particular
year the interviews were held in Delhi
as well as in five zonal centres. In
the IAS, if I remember aright, 278
candidates were interviewed in Delhi
and 510 in the five zones. The reply
of the Minister says that they try to
have a common standard by having
common members, but in the very
nature of things this is impossible, be-
cause the interviews at New Delhi and
in the five zonal centres took place
about the same time. I can mention
here that the Central Board consisted
of the UPSC Chairman, Shri K M.
Panikkar, Shri A. N. Jha, Shri Com-
pte and Shri Bhatnagar, while the
zonal board consisted of Shri S. H.
Zahir, Shri A. T. Sen, (both of the
UPSC), Dr. B. P. Prasad and  Shri
Swaminathan.  So, it is clear that
there are no common members at all.

The last part of the question put to
the Minister was:

“whether such anomalies would
be examined and the question of
reducing the total number of
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[Shri Tangamani]

marks allotted for the personality
test be considered to make the
examination more balanced?”

This was the answer of Shri G. B.
Pant:

“The question of reducing the
marks allotted to the wviva voce
tests is under consideration.”

I wanted to make a pointed reference
to this because there has been in-
justice done patently as evident from
the following facts.

Only 82 candidates were selected at
the Delhi interview by the IAS and
IFS Board, but those who were not
in this list of 82 candidates could
secure only 13 places out of the first
136 places in the Central List. Out of
278 candidates, 82 were selected by
the Central Board; 196 were not select-
ed. It stands to reason that these 196
candidates must have been given the
opportunity to appear for the persona-
lity test before the Zonal Boards. This
was not done, with the result only 13
out of the 196 could secure places out
of the first 136 places in the Central
List. Many parents have written
to me, and several letters have appear-
ed in the press. For want of time, I
would merely refer the House to a
detailed letter which has appeared in
The Hindusthan Standard (Delhi edi-
tion) of 31st March, 1960. It shows
in detail how a person who has been
only eighth in one list has come 34th
in the other list. In that letter, the
suggestion which I have made has also
been advanced.

The other letter to which I wanted
to make a reference was the one pub-
lished in Amrit Bazar Patrika dated
11th April, 1960, that is, in the Cal-
cutta Edition. This letter bears the
caption “Personality Test’, and this is
what it says:

“On the result of the written
test first 278 were called for inter-
view before a board consisting of
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4 co-opted members and the
Chairman of the UPSC for IAS &
IFS, while the next 510 were call-
ed to appear before the five zonal
boards consisting of two other
members of the UPSC and two
locally co-opted members from
each zone for the Central Services.
It is common knowledge that even
with the same board the standard
of test varies from day to day and
even during the same day accord-
ing to the temper and whims of
the members.”.

It further goes on to say:

“In the IAS examination Per-
sonality Test carries more than 25
per cent of the written test marks
while in the Central Serwvices, it
is more than 28 per cent.”.

In this connection, I would like to
say that this disproportionate allot-
ment of marks in the personality test
is often rather like a game of chance.
There have been many cases where
the examinees score 55 to 60 per cent
in the written test and secvre high
marks in the essay paper, but get only
5 to 20 per cent in the personality test.

Shri Jaipal Singh: Why not?

Shri Tangamani: After all, the writ-
ten test, I believe, appears as far as
possible to be fool-proof and partia-
lity-proof.

I can understand such a thing
happening in the case of the selection
to the ICS of old, where the very
fact that a candidate is an under-
graduate from the Cambridge Univer-
sity will entitle him to 300 out of
300 marks; similarly, an under-gra-
duate from the Oxford University also
could get 250 to 300 marks. But if a
candidate hailed from the London
University, the maximum that he
could expect to secure was only 150,
That was some kind of test; if he
came from Oxford, he could get 300,
if from Cambridge also he could get
300, but if from London, he could get
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only 150 marks. But if the candidate
had just gone from India and had not

fF 9 @ a1 @9 WO & W W

been attached to any of those univer- Fefié 2 3 wfgy anfs &0 & ¥ 9t
sities, the maximum that he could TN F WL 99 0L ATE faarz &) @ W
get was only 100 out of 300 marks. ~

That was the British test. This pro- T8 A fea s &% |

ficiency in pseudo-European  man-
nerism was often rewarded, while
the meritorious cand'dates brought up

@8 A § ag FEN WA §
X fageft ¢ o g7 w5 Ss@r T4

from Indian standards of dignity and o7 £ T #5 57 f Foqe Y o
good behavionr were thought of as . i

backward. Whatever it is, the discre- & 7 e ¥ @ g 1 o g WA
pancy in the marking which has been A 99 T T aga g 93 79 I

brought to our notice is very astound-
ing,

So, 1 would request the hon. Minis-
ter, while he replies to the debate,

lo give a categorical assurance on this
point, because the Home Minister had

stated on the 28th August, 1960 in
reply to the question that the gues-

tion of reducing the marks allotted to
the viva voce testis under considera-

ton.

o e A (AT ) AR
TR A, T W ¥4 AW ¥
fog sfadz 7w g7 @=T # fa=re
foar o T & 7@ ¢ W9, 184S X
I 9T, t84E OF gEfaa g | afET
et & wrg 95 & @F w9 s
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T £ e i Ay fodd gt o g
Tafw oF wé v @ | o fE adg
A FGT TR w TS T A
o 4 wmAr § AR fee A &Y
I9 T TG § A9 98 §G A "G
F arg ¥ s 5 S 7 si=aT )
= qrafer 3 8w & vg1 fF waam @
T qene-to M fraid ox agw
wifgg dr SR F 3 I W@ gAN
R T ¥ wEgwT § W A A wre
o ¥ gy wEW fF gw oaA HY
W J F AT =G0 9WRT F 7 GO
R I g WA AR §T SgEE
1020 (Ai) LSD—2.

o feft oA FOA W T A,
A N Faw oW
WIS GO § A9 7% wifgg Aifq &
oER 7g @ 7 fmar g, f
fe=t AT wit quE w7 7 s )
AT | qF AT T A F w7 A
AT aaT s g 1 fw afa F o
ft g Y foE @A ¥
aE o fer W sET dE &
HEOT UF T 537 #4997 794
AR |

AT wEEar, weafT F g
1 7@ W §3 Ieom fFar gafeg &
7z Ifea awwar § f& 9ed wwafaa
o fqum #1 O 929 FT G AT
F€ gifs @ fOR §  S8& 4
TraEey qg & | Treefa off & T AT
¥F graeg ¥ W HIRW §T & AA 9T
g faet @ a1 A} a5
O 3T gU TG WA WEILF 7 JA0aw 9
ffF w9 IW 9T FEAET T
W & 3@ TIW FE W W
@ F gg WM ET TSy wAY
wgieT ¥ f& a7 9w g § wmEw X
g et A d? Sradsw &
TR AR I A AT E | F A A
fr o Afew 2 & F g @ AT
¥ w3 ¥ = & wregw qra o wiaw
arEg A o g, st g
3 § 57 % g & st | F 3g I
aga ¢ fF v 99 gww i B feen-
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[ et ]

v g W AT 99 g § gE
#T W Wi fRar mr g o #d
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#7 FZaTq g "ieT ag FE IfEa
T W agar afer 9w ¥ aga 59
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IR AT ST I T AZ ¢ (%
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gfamifiamd &1 @ & 99 & FTOr W
TR AT T AT 9% W R | W
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1< faem 1 & AT SfF g A
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/gy & aregm & gry ol 2 9
qF At F1 o9t T o3 fEr
galr At s ¥ g=w AW gew o
o G F wreaw F grer e J|w d
I T ¥ W = w1 oF =i Iw
9| FET 900 | § gF &1 SrEr wY
WL W7 "FET F &AH AFET FE
§U 97 & w0 v 9w fE § w
AT H G TET T B F AL
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it &% faal ¥ @@ gaw w1 =
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16.40 hrs,
[Mr. SpeakEr in the Chair]
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o ag waad faar T fF o@w o™
o qx weq faere wwe T R
R & g g g fr e fovd
S "t 1 Ay IR A W} 3w
aT ft Fe-fae FO F1 A Gl
1 fear s

Shri Jaipal Singh: Mr. Speaker
Sir, I participate in this debate pure-
ly from a personal point of view
because I feel 1 should pass on to
this House my own experience in the
feld of selection for whatever it is
worth. 1 have been deeply grieved
at the assault that has been made on
scientific selection. Some hon, Mem-
bers have talked very glibly about
personalitvy test. I have been through
the grill in the Imperial regime,
put through the severest of tests there
and I was in the services; and I have
been in India for very nmnearly 10
years in selection work, largely with
the Armed Forces Services Selection
Boards and the like. Even to this
day, I have to do selection work at
one level or the o‘her.

There are various wa)ys of selection.
One is by the process of elimination
where by you go on taking persons
and the momeat you find them un-
suitable you get rid of them; in the
end jou end up by having what you
want. This basis is such as you have
in the Crack Regiments Cold stream
Guards, Household Brigade and the
like.

Then, there is the other one where
you become purely academic. Apart
from the formal physical medical
tests, you go by sheer writlen re-
sults.

Then, there iz the other one which
came into vogue in the first World
War, which was introduced by the
Germans in the Army. The world
began to wonder why the German
officers werg better than other officers.
Other countries were also advanced;
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yet, man man, officer for officer, the
German  officers were more com-
petent than the others. That was the
time when for the first time what is
known as the psychiatric test—at a
lower level it is called the psycholo-
gical test—came into existence, where,
quite apart from the academic pro-
ficency of a man, the quasi-medical
test was introduced. That system,
after the first World War, was adopt-
ed by practically all the countries of
the World including America. In the
second World War that system was
adopted by our country also. The
Home Ministry and the Defence
Ministry themselves inherited it,
and I know it for a fact that when
we attained independence many peo-
ple, particularly the Cabinet, were
very wvery suspicious aboui it be-
cause in no time it was discovered
that our Cabinet Ministers could not
push people through. Sir, I do not
want to give out any secret,

Shri Harish Chandra Mathur: It
should be easier.

Shri Jaipal Singh: It is very diffi-
culi, because there the question of a
Minister does not come into the
picture at all. It is a scientific test,
Mr. Mathur, please accept it. But the
difficulty in this country has been the
fact that we have not many com-
petent enough psychiatrists, During
the last World War there were only
52 competent psychiatrists to do the
selection of officers. A psychiatrist
in order to be competent has himself
to have experience in the front line to
see how a man feels when bullets are
fired round about him instead of
being an arm-chair psychiatrist, Well,
we were short of them, but still we
did have them., But the little few
we have are all bogged up in our
mental homes. Well, we have
them in Ranchi, for exfimple; we
have them somewhere else in Banga-
lore and the like, but they are not
enough to go round and assist in the
selection of people.
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Shri Narayanan Kutty Menon: You
have the IQ machine.

Shri Jaipal Singh: Sir, I am very
glad that 1Q has been mentioned. I
wish my hon. friends there will ac-
cept the 1Q. The matrix test, for
example, is a thing which is not rela-
ted to academic qualifications at all.
You can admimister the matrix test
to any child from eight years up to
a man of 90 years. They can all com-
pete on equal terms. People when
they use this 1Q do not appreciate the
fact that IQ is something like native
intelligence test. It was in South
Africa that they tried to develop a
theory that the black heads, the Neg-
roes had no brains. That was the
psychology they were trying to deve-
lop. Bui: modern science anywhere
today rejects that completely. Every-
body has more or less the same quan-
tum of grey matter. God has given
everybody about the same amount of
IQ. But, of course there is the ques-
tion of inheritance. After centuries,
families like the Cecils in England or
the Nehrus in this country or they
have had certain opportunities—obwi-
ously, will inherit something, But
basically, Sir, God has given every-
one of us nearly the same amount of,
what we call in our Constitution,
equal opportunity to rise to the occa-
sion.

Now, that is a thing we have to
realise very very seriously in this
country, So when we attack this per-
sonality test, I think our colleagues
here have beem attacking it out of
ignorance beecause I do not think
they quite appreciate what it means.
1 fully realise that its application
may have been in wrong hands—I
think that is where 1 am inclined 4o
agree with my hon. friead Shri
Mathur, otherwise, I domn't. Sir, only
the other day we were talking of As~
sam riots. What is really the thing
behind it all? It is the human being.
If human beings are of a2 particular
pattern, a particular maoidd, what are
we going-to do? What is the good of
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talking here? Exactly the same pic-
ture presents itself when we talk of
selection either at the Central level
or at the State level. You may make
me the Chairman, as I said the other
day, and I will see to it that the Adi-
vasis do very well. It i not because
1 am dishonest. The other man sees
through coloured glasses, not because
he is dishoinest. Go to my own State
where we have the administration on
a caste basis. You look at the Public
Service Commissions there, I know I
am not supposed to talk about that
matter, but I am only bringing that
instance into the picture. This whole
question of selection to the services,
I submit, has to be reviewed once
again, because the whole guestion is
this if the Avadi resoluiion has any
significance at all, then, what we have
put down in the Constitution, namely,
selection on efficiency, on sheer exa-
mination, merit alone, will have to
be jettisoned. If the idea is the
socialist pattern of society, then it
means that every area has perforce
to be pushed up. We must not have
‘Menon-jitis' or ‘Nehru-itis’ in  this
country. You kmow what I mean by
that, because other people cannot
compete with Menons—

An Hon. Member: I do not under-
stand.

Shri Jaipal Singh: The story is that
there are too many Menons in the
city of New Delhi in various fields.
Similarly, people say there are too
many Nehrus. There is this joke—
‘Menon-jits’ and ‘Nehru-its’.

Shri Narayanankutty
protest against the
many are there!

Menon: I
remark, that so

Shri Jaipal Bingh: Well, I do net
know whether mathematically it is
correct or not. That is the talk that
used to be there, [ say that is the
Avadi reselution, I think it is going
into the background, but at any rate,
the main paint is this We will hawe
1o meke up ouwr minds as to what we
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mean. Do we mean that a particular
area should rather be first governed
by second-rate, third-rate or fourth-
rate people or be well governed by
better people? I am putting it that
way. We have to make up our mind,
because the whole process of selection
depends upon that. If we make it
scientifically, then I submit that the
whole pattern of our Public Service
Commissions hag to undergo a radical
change. But there is this point. Tf,
like the judiciary, our Public Service
Commissions are completely detached
from any administrative influence or
interference, I think that iz the one
hope, I personally would not support
the idea of our—all in the name of
the socialist pattern of society—try-
ing to forcibly introduce—I hope I
would be forgivem if I put it that
way—an element of lower efficiency.
I think a certain standard has to be
maintained.

Time and again, questions have
been asked in this House and else-
where also as to why so many Sche-
duleq Caste people have not become
officers in the armed forces? I my-
self have been in the armed forces
selection boards for years and years,
and I do not think I could be accused
of being in anyway prejudiced against
a section of the Indian community.
They perhap: have not had the same
opportunities as the rest. But now
we have got rid of the martial and
non-martial categorisation that used
to take place, and today there are
people from humbler communities
who are getting those opportunities.
But they must make up their minds
that they shal]l be competing on equal
terms.

‘That reminds me of one thing. My
hon, friend Shri Bhakt Darshan is not
here. He raised this particular ques-
tion as to why somebody should get
400 marks on the one side—in the
written test—and 40 marks in the
personality test. I wish he were here,
but I think my hon. friends over
there would benefit if I were to tell
them what it means in the simplest
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way I can, Here is a young man who
comes up before me to become an
officer of one of the wings of our
armed forces. He does extremely well
in the written test, the verbal test,
the IQ test, and what you call the
out door test and the physical test and
all the rest of it. But then there is
one more test to be yet undergone.

Mr. Speaker: Has the Union Pub-
lic Service Commission anything to
do with army selection?

Shri Jaipal Singh: Yes, Sir; at the
earlier stages.

Shri Harish Chandra Mathur: In
the report they have mentioned that
they help the Defence Ministry for
civilian forces. (Interruption)

Shri C, E. Pattabhi Raman (Kum-
bakonam): They aid the Defence
for selection to civil posts. To that
extent the defence forces are helped.

Mr. Speaker: Not the defence per-
sonnel.

Shri Narayanankutty Menon: They
select for the National Defence Aca-
demy.

Shri Jaipal Singh: Earlier at the
cadet level, the selection is done by
the UPSC. What I was trying to point
out is, here is a boy who has done
brilliantly In everything else, as we
understand normally as lay men,
Then, what you call the personality
test—it is a tricky test—comes and
he is discovered to be a sadist. His
personality is that of a sadist, any
officer who will take delight in his
men being slaughtered. So, if he is
fighting a battle, for example, his duty
is to save his men and be cautious
about it. Here if we discover by a
highly scientific test that this indivi-
dual is a sadist, do my Irlenas want
that he should become an officer and
he should be commissioned when his
personality has displayed that he will
delight in putting his mep into trouble.
I have given only one instance, 1 am
only doing that because, somhow or
other, nowadays, ‘'we are inclined to
discourage the usefulness of sclence.
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I find in the realm of anthropology,
the politicians damn anthropologist
way and night. They say, anthropolo-
gists are no good; they are useless
people to advise us how the tribal
areas should be administered and
the like. There is a certain wvery
very deep prejudice against the way
science can be a handmaid to us.

So, in selection, we have got to make
‘up our mind, whether we are going
to produce a new pattem for oursel-
ves according to our own genius—
that is one way of doing it—or whe-
ther we are going to follow, say,
Bwilzerland,. In Switzerland, how
are the judges appointed? Just by
show of hands. Can you imagine that
thing happening in this country?
What happens in America? Why is
there such an uproar during the Pre-
sidential Election, whether the De-
mocratic Party or the Republican
Party is going to come? It is because
hundreds and thousands of Govern-
ment appointments are going to be
affected. A postman who may have
been there for 20 years, if a party
comes in that does not like him, has
to go. So, we have to make up our
mind as to what we want.

We hear plenty about the Praja
Tantra, Gana Tantra and something
like that. I think we have to recon-
cile ourselves tq a particular heri-
tage and it is a heritage which we
should not discard or jettison in a
hurry till we have something better
to replace it.

Shri N. R. Muniswamy (Vellore):
Mr. Speaker, Sir, hon. Members have
brought out and focussed several
ideas and points In regard to this
report, I would like to draw atten-
tion to some of the points which have
been already referred to, but from a
different angle of vision. I am not so
particular as the hon. Member there
who was saying that it is scant and
it is not a full report covering all as-
pects of the question. But still, I
would like to mention a few points
which I think are very important,
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As regards the limitations of the
funections, I may be permitted to say
that the functions of the Commission
have not been free; to some extent
they have been asked to do a thing in
a particular way, When a provision
is introduced in accordance with arti-
cle 320(3) of the Constitution, it is to
specify matters in respect of which
UPSC shall be consulted Those
matters have to be categorised and it
shall not then be necessary for the
Commission to be consulted in regard
to other matters.

17 hrs.

I find n the last discussion atten-
tion was focussed on this and it was
pointed out that there should not be
any impediments so far as the exer-
clse of power in that respect is con-
cerned. The Government has con-
sidered this and has come to the con-
clusion that the provision is in order
and does not offend article 323. As
regards certain posts, for which no
consultation is necessary, they have
provided certain scheduled. In that, I
find in item 12 of the schedule “any
gservice or post or class of posts in
respect of which the Commission has
agreed that it shall not be necessary to
be consulted”. Here it is very vague
and ambiguous. What sort of service
or post, or class of posts are there in
respect of which the Commission has
agreed that it need not be consulted?
That information is not given here.
Unless it is specifically stated, the
responsibility cast on the Commission
cannot be properly discharged.

Mr. Speaker: Iz there a list of posks
which have been exempted?

Shri Datar: Yes, certain class Il
and class IV posts. In respect of
class IV posts, we cannot make a
reference to the UPSC every time.
Therefore, it has been agreed that in
respect of such lower posts there
should be no reference.

8hri Harish Chandra Mathur: The
fact is that we discussed this matter
thoroughly on the floor of the House.
We raised the objection that (his
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should not be there. The UPSC has
mentioned it. But it was found that
legally it is correct. Now the only
question is whether after the passing
of this legislation any posts have been
‘cxemp‘ed after consultation.

Shri Datar: That is what is being
followed, The UPSC have agreed that
they should not be encumbered with
the comsideration of cases of a minor
nature.

Shri N. R. Muniswamy: My point is
not with regard to a large number of
class IV poats. There are certain posts,
where the emoluments are said to be
Rs. 200, and still those posts ar= cate-
goriesed as class III posts. So, unless
we could know what type of posts, or
class of posts, are to be exempted, and
they are categorised properly, it will
not be possible for us to make out a
case either for exemption from con-
sultation of UPSC or insistence on
consultation. Here Government had
thought over the constitutional pro-
priety of this aspect and they have
come to the conclusion that UPSC
need not be consulted in all cases.
Here 1 am not referring to the large
number of class IV posts, to which the
hon. Minister has just now referred.
But there are a large number of posts
for which the emoluments are Rs. 200
or ranging from Rs. 160 to 200; there
are also class IIT posts, Therefore, 1
want to know whether such a thing
can be permitted. Even though the
Commission accepts that it need not
be consulted, still, the liability which
has been wvested on the Commission
cannot be bartered away like this by
any agreement between the Commis-
sion and the Government on this
issue and this cannot absolve the Com-
mission or the Government if they
merely say that the constitutional pre-
priety has been properly discharged.

The other point which I would like
to rafer to is with regard to the writ-
ten tests and method of interview. I
remember last time also I referred ta
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this matter of the written test and
the method of interview. We all know
that a large number of candidates
appear for the Indian Administrative
Service, Indian Police Service and thz
Centra] Service examinations. But
though a large number of them sit for
the examination, only 10 or 12 per
cent of the total number get the inter-
view cards, and very much less get
actually selected. In this connection,
my plea is that the result of the
examination should be announced
piecemeal. That is to say, as soon as
the written examination is over and
the result is ready, that should be
announced initially. Those persons
will get the interview cards. It is
quite possible that some of them may
not be selected, though to some ex-
tent they satisfy the conditions. They
are within the age limits of 21 to 24.
Now, suppose a man who is 21 years
of age has not been selected in the
interview even though he has passed
the written test. He must be called
again the next year for interview be-
cause he has three more years instead
of allowing his chance to lapse. What
I find is that a large number of candi-
dates who have passed the written
test do not qualify from the stand-
point of the interview. They have got
several methods of putting questions
at the interview. Many of the stu-
dents do not come up to the standard
and so they are not selected. But stili
they had qualified to some extent—at
least in part I or part II. They ave
passed the written test. So they must
again be called the next year for
interview alone. It is quite possible
that they might be suitable for some
other post. So they should be called
for interview again instead of saying
that the result of all the persons who
have passed in the written test but
have not been selected in the inter-
view has lapsed. This method has te
be modified because they have passed
the written test. It may be that next
time when they appear they may not
pass the test. We all know that sitting
at the examination and passing it is
mere chance. Even persons who are
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brilliant may not come out successful
in interview. Possibly, they might
come out successful in the interview
next year or the year after thai Chey
have got the age in their favour. So
in that regard I want the Government
to give some thought to the wroposi-
tion and see whether they may not be
called at the interview in the follow-
ing year.

About the method of intervies there
is one aspect which I have been
noticing even though it has been agi-
tated on the floor of the House. That
is that when an interview takes place,
some heads of departments or some-
body belonging to certain category of
posts or persons who have gnl -ertain
standard or position in the office are
deputed to sit along the members and
offer their opinion. For example, the
Commerce and Industry Ministry
wants to have one of their own men
and one of them iy deputed tu sit
there at the time of the interview.
They seem to have some say. [ do
not mean to say that the members of
the Commission are bound to listen 1o
them, but still it goes a long way, that
is, their sitting with them. rheir
advice js also sought and to some ex-
tent they succeed. Therefore I want
that the method of asking the repre-
sentatives of the departments o git
with them at the time of intervicw
and taking their guidance in selection
has to be given a clean go-by. In the
ultimate analysis this results in this.
Persons who have already been work-
ing in the Ministry might have applied
for the post. They might also have
got the interview card. Naturally the
department would support them in-
stead of other persons who might have
qualified and possibly might have got
a better position. Therefore this
should not be the method.

As regards irregular appointments
and delayed references a good deal
of pages have been devoted hera cate-
gorising several instances where
irregular appointments have been
made and have been referred 1o the
Commigsion after the Iapse of some
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time. I believe for a period ol one
year they can make appointments and
before the expiry of one year they
must call for suitable candida:ies for
the post. But what happens is that
they are not called. No reference is.
made to the Commission. After two
or three years they are referred to
the Commission. Then the Commis-
50, s piaced in an awkward or em-
barrassing position. They have no-
other go except to ditto it. Several
cases have been cited. 1 think the
Ministry of Commerce and Industry
seems to be the number one culprit in
this respect because they happ:n to
have a monopoly of this method which
they have been adopting all ihis time,
I only wish that such a thing will not
be repeated not only in that Ministry
but in other ministries too.

As regards scholarships to Schedul-
ed Castes and Scheduled Tribes and:
Backward Classes, I find from here
that about 12 candidates have been
selected, four in each category. I
would respectfully state that in view
of the population of these three see-
tions of the community and the pro-
portion that they bear in relation to-
other communities, the number of
candidates selected is very inadequate
and meagre. I only wish that they
will increase it year after year and
see that they are also encouraged.
It is not possible to run a race with
communities which are very well
advanced and which have got their
own tradition. They are very much
advanced culturally and educational-
ly too. We should give certain fllip
to all these backward classes who
have remained neglected and whose
uplift is the utmost concern of the
Government. They must be given
extra fillip in regard to this.

The last point which [ wish to place
before the House is in regard to the
compesition of the Commission. About’
& members are to be in the Commis-
sion. I find only 7 members. I do
not know whether one member has al-
ready been appointed or not ppeint-
ed. I would only say this. To some
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extent, it is gratifying to nowe that it
has been distributed very nicely state-
wise, But, I would still wish that some
more members from the neglected
communities can be added on: al
least one or two. There is already
one. They can add one more. Unless
we have got that composition, 1t is not
possible to get any extra help to all
these ecommunities.

Finally, I may be permitted to say
one matter in regard to certain ques-
tions ordinarily put by the Members
at the time of the interview. Suppose
an advertisement is given for recruit-
ment of a mathematician. Unfortu-
nately, the Members put questions on
Geography or it may be some other
subject. It seems to be inconsistent
with the job for which the candidate
is selected. Suppose we want a his-
torian. Questions on physics are put.
Suppose we want a Physician, the
radiologist puts some questions, This
seems to be apparently inconsistent
with the object with which we make
the selection. The questions must be
relevant to the post for which persons
are recruited. Sometimes, they put
very many silly questions. Accord-
ing to them, they are pertinent;
according to me, they are not perti-
nent. For example, 1 was told on one
oeccasion. | . .

Shri Datar: Let the hon, Member
not say silly questions.

Shri N. B. Munisamy: I do not think
it is unparliamentary. Any question
which is not very relevant to the
issue must be other than relevant.
‘What is other than relevant is silly,
as I said. If you take objection to
that, I have no quarrel with you. I
am not bothered about the words. I
only say that questions not relevant
to the issue are ordinarily put. ‘This
is the point which I am taking up.
I only request that care should be
taken that this is done.

The other thing is about proper
questions. It is better they record the
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questions put and the answers given.
If they have a stenographer there
taking down the questions and
ANSWErs. . . .

Mr. Speaker: Thirty-five per cent is
allotted for viva voce.

Shri Datar: I shall make it clear. It
is not a qualifying test. I have made
it clear last time also.

Shri N. R. Muniswamy: My point is
this. At the time of the interview,
questions are put by Members and
answers obtained from the candidates.
I only feel that they should maintain
a record of the questions put by the
Members and the answers given. If it
is also published seriatim, it would
be for the future guidance of the stu-
dents. We can understand whether
the questions are right or pertinent.
In that way, I say. ..

Mr. Speaker: Is a record maintained
of the gquestions?

Shri Datar: I am not quite  sure
whether a record has been kept.

Mr. Speaker: Just as everything
that is said on the floor of the House
is reported, I want to know whether,
for their benefit, they have a record.

Shri Datar: Whatever is stated here,
1 will send all the proceedings to the
U.PSC.

Mr. Speaker: The hon, Minister has
misunderstood me. All that I want
to know is, for the benefit of the
Home Ministry, whenever it is neces-
sary to look into the matter, is a re-
cord maintained? It may or may not
be published. Is a record maintained
of the questions that are put and the
answers elicited from each?

Shri Datar: During the personality
test? I have no information on that.

Seme Hon, Members: Never.
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Mr. Speaker: How then does ' the
Home Ministry check up whether
these questions are. . . .

Shri Datar: Entirely it is in their
discretion. To mark the papers is
entirely a matter for the U.PSC.
according to a long established con-
vention. It is not a matter in which
we can enter.

Mr. Speaker: Supposing hypotheti-
cally there is a lot of complaint in
the House that they are not wvalued
properly. There is no remedy at all.

Shri Datar: We bring it to the at-
tention of the UPSC.

Shri Braj Raj Singh: And sit tight.

Shri Datar: And they send their
opinion.

Mr. Speaker: There is a complaint.
Shri Muniswamy used rather a hard
expression, and the hon. Minister
naturally took exception to it, but it
is not unparliamentary and I therefore
did not expunge it out of the records.
But to answer that question, he can
give a sample of the questions and
answers and show there is no ground
for complaint.

Shri Datar: We bring it to the at-
tention of the UPSC.

Mr. Speaker: But they do not have
a record.

Shri Datar: But the Members are
there who interviewed the particular
candidate,

Mr. Speaker: How do they remem-
ber what they asked?

Shri Datar: Anyway, this is the
position,

Mr. Speaker: Hon. Members may
know that there is no record of the
questions put and the answers given.
They may proceed.

Shri Narasimhan (Krishnagiri):
During the time of the Federal Public
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Service Commission there used to be
a record. They have given it up.

Shri N. R, Muniswamy: It is quite
important from our standpoint. If
they are recorded, we can understand
that the mark given to the candidate
is justified. If a candidate is simply
asked if he is related to so-and-so and
given 400 marks, that would not be
proper. I do not want to put it that
way, but if there is a record, you can
say: ‘These were the questions put
and these were his answers. How can
that fellow be selected?” I can un-
derstand that It will help future
candidates also, they will come to
know the psychology of the examiners,
the kind of questions put to them,
the kind of answers expected of them
etc.

Shri Datar: I understand that they
keep copious notes for themselves, but
according to the convention establish-
ed, we are not entitled to Jook into
them, but we can ask them.

Shri Braj Raj Singh: You will have
to change the convention

Shri Datar: When we ask a parti-
cular question, they look into these
notes.

Shri Narasimhan: This HReport
comes to0 us not under any ordinary
statute, but under the provisions of
the greater or the organic law, the
Constitution jtself. Even the Consti-
tution gives great importance to this
Report. That being so, I would expect
the Commission and the Government
to pay a little more attention to the
method and manner of its presenta-
tion. That is very important. Neither
the Report nor the explanations should
be scrappy. Wherever Government
differ from the Commission, they are
bound, under the Constitution, to
give their explanation along with the
Report. That is the letter of the law.
The Government have no doubt
observed it and stated that in this case
there have been no differences, but
I would like them to appreriate the
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spirit of the law also. Where, on
important matters, the Commission
expresses grave doubts or fears, Gov-
ernment, while placing the Report on
the Table, may give their explanations
on such points. In this particular Re-
port that is missing. As an hon. Mem-
ber pointed out, in the case of the
Estimates Committee at some stage or
other we are always provided with
the Government's viewpoint on mat-
ters under enquiry. This is seriously
and very prominently missing in the
case of the document before us. Only
the Report is there, Government's ex-
plantation on many doubts are not at
all available.

It is quite possible for Government,
while dealing with this matter, to be
very complacent about things. An
ordinary, oral statement by the Minis-
ter may not do full justice to the
grave issues raised by the Commission
in the Report which it is placing be-
fore us as a final court of appeal so
to speak. When the Report is placed
before us, it is practically the last
attempt of the Commission to make
the highest body know the facts which
they want it to know. That being so,
we should have a full version before
us for deciding. Therefore, in future
1 would like both the Commission and
the Government to apply their minds
to the procedural aspect of this mat-
ter, and see that we have a satis-
factory document before us to discuss
properly.

Secondly, it has been found by
experience that the scientific personnel
are not getting their due share or
enough prominence in the scheme of
things. When people are appointed in
various Departmemnts as Heads, gene-
rally, the I.C.S. people are preferred,
and the scientific man, however
eminent he may be has to play only
a gecondary role. This is a greve
defect in the methods of selection and
appointment. The criteria have to be
h d ‘and prop phasis has o
be placed on the qualification of the
man. ¥For inetance, in a stee]l project,
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the man who knows all about steel
should be the head, but the general
convention seems to be that an 1.C.S.
or LA.S. mar is competent to handle
any post and other technological
persons need only play a secondary
role. Values in this respect should
really change, now that we are living
not in a mere administrative age but
in a technological, scientific or engi-
neering era.

Mr. Speaker: For all technological
posts, are only some administrative
officers members of the UP.S.C. or is
thére a separate Service Commission
for technological and engineering posts
etc.?

Shri Datar: What is done is this.
The UPS.C. members are common,
but along with them are associated
persons who have a special knowledge,
either about the technological or engi-
neering or scientific aspect.

Mr. Speaker: Only one?

Shri Datar: It depends upon the
requirements. Sometimes, there may
be more also.

Shri Jaipal Singh: It is never more
than one.

Mr. Speaker: Has he got a right to
vote in the matter of selection?

Shri Datar: No. His help would be
by way of assistance to these people.

Mr. Speaker: The hon. Member
evidently suggests that now that there
is a growing demand for technical
personnel, there must be a separate
Service Commission of experts for
recruiting such personnel.

Shri Datar: What is done is this.
While making appointments to the
personnel of the U.PS.C., we take the
circumstanceg into account; and we
appoint on the UPS.C. a person who
has enginesring experience or techno-
logical experience or some other
experience also. It is not merely
people with only administrative
experience who are appointed.
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Shri Narasimban: I go a step further.
What I really ask for is that while
placing men at the helm of affairs, if
it is a technical matter or an engi-
neering matter, the man at the helm
of affairg should be a qualified tech-
nical or engineering man, and he
should be put in charge, instead of
going by the present convention that
wherever difficult positions or situa-
tions are to be filled in, only the L.C.S,
or I.LAS. men should be appointed.
No doubt, they are important people. .

Mr. Speaker: Under the Consfi-
tution, I think there can be only one
Public Service Commission, There
cannot be a separate Technological
Public Service Commission?

Shri Datar: They can be appointed
on the UPS.C. itself.

Mr. Speaker: The hon. Member
wants a majority of technical people
on it

Shri Datar: Two things are done.
One is that a person with engineering
or scientific experience is appointed to
the committee as a member; and in
addition we have also associate mem-
bers, and an officer from the Ministry
also attends the meeting.

Mr. Speaker: But the hon. Member'’s
complaint is that, after all it is just
one among so many. That is his
point.

Shri Datar: The advice of the
experts will be there.

Shri Narasimhan: The  present
experience iz that more or less uni-
formly technical men are playing only
a secondary role everywhere. Take
the case of the Lignite Corporation,
for instance. The chairmanp there is
an I.C.S. man. Why should a tech-
nical man not be there? I am not
referring to any persons there.

Shri T. B. Vittal Rao: It is not an
1.C.S. man; it is Shri C. R. Pattabhi
Raman.
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Mr. Speaker: Shri Narasimhan is
talking of the executive.

Shri T. B. Vittal Rao: The Chairman
of Neyveli is Shri C. R. Pattabhi
Raman.

Shri Narasimhan: No, no. My hon.
friend is out of date.

The point I wish to make is that
more and more importance should be
given to technical men. They should
be made to feel that they are running
the show, instead of being mesmerised
by IAS and ICS men, who for
historical reasons have come to have
greater pull with both Government
and the Ministries.

As regards viva voce, and persona-
lity test, much has been said. The
fear that is haunting many Members
is that this is a kind of method which
is not open to inspection and, there-
fore, liable to abuse.

Mr. Speaker: Is there a psychiatrist
on the board of the UPS.C.? Shri
Jaipal Singh raised that question?

Shri Datar: Yes, there were tech-
nical persons. I have got here a list
of members who were appointed to
the UP.S.C. One was an engineer,
one was a Puisne Judge of a High
Court, one was the Dean of the Faculty
of Arts, a member of the Bombay
P.S.C. and served in Indian States.

Mr. Speaker: He wants technological
experts.

Shri Narayanankutty Menon: The
hon. Minister may gather some more
information. :

Shri Datar: One was Director of the
LARIL: then Director of the Central
Building Research Institute (Inter-
ruptions). It is also a technological
post; there also, it js necessary. One
was a former Chief Engineer.

Shri Narasimhan: I was making the
point that the fear that the viva wvoce
will be liable to be abused should be
dispelled.
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[Shri Narasimhan]

The Commission has reported that
70 per cent. of the applicants were,
even on the very first examination,
found unsuitable. It wag practically
well known that they would not suc-
ceed; still they had applied. So it is
a problem. People simply try a
chance there. This is a kind of
situation to which we must apply our
mind. We should see that people who
really do not have a chance should
not be tempted to apply. It must be
made clear to them in the rules and
announcements that there iz really no
chance for them.

Mr. Speaker: How long does the
hon. Minister propose to speak?

Shri Datar: About 25 minutes. One
more hon. Member can speak.

Shri Narasimhan: One important
complaint that the Commission has
made is on page 3, regardidng recruit-
ment co-ordination. The Minister's
answers are somewhat complacent;
they really do not touch the problem.
Wordy respect like "We will see’, ‘We
will give our greatest respect’ etc. is
not enough. The Commission actually
says:

“They feel that there is con-
siderable room for forward plan-
ning”.

The Commission practically accuses
Government in so many words of want
of forward planning. So I would
request Government to remember this
and see that there is planning regard-
ing what they need by way of total
recruitment, so that the Commission
will not be put to serious difficulty
in implementing it.

Shri C. R. Pattabhi Raman (Kumba-
konam): There may be proper classi-
fication. We must know the kind of
personnel we require for various types
of service.

Shri Narasimhan: The Commission
has devoted a long chapter to this
.and ultimately insists that there should
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be forward planning in the matter of
entrusting recruitment to them and for
arranging training staff well ahead of
actual requirement, particularly in the
light of the needs of the future Five
Year Plans. That is a point which
Government should remember.

T wE wAna (79T): AR S,

gAY WY F qg g

Some Hon. Members: Speak im
English please.

Raja Mahendra Pratap: Sir, I will
speak in English because many of
my friends want me to do so. I just
want to request that hon. Minister to
decide this fact whether he only wants
to carry on this Government as it was
constituted by the British for the
British or whether he wants to have
a new system as our Prime Minister
always says that we will have a
socialist pattern.

I may tell you very frankly that
many pecple today say that this Gov-
ernment has not given us swaraj. The
police may have got swaraj; some
great Congress leaders may have got
swaraj; but not the people. That is
what the people think today. I also
believe that to bring real swaraj to
the people, the people should manage
their own affairs, I mean to say
that every village should manage
its own affairs. The police should not
interfere; the officers should not in-
terfere.

I am elected not by the officers of
my district. I have been elected by
the people of my district. And the
people of my district always bring
complaints to me that the District
Magistrate does not do justice to them
or the police is oppressing them. What
is this? Is this swaraj of the people?
This is not. So, I mean to say that this
structure of the Government must be
changed. I suggest that we should all
concentrate upon this point that we
do not make more laws and more laws
and make more chains and bind the
people more and more. But we should
create good people. If good people are
created, if independent and free peo-
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;JI.B are created, then, it will be the
model pattern. Otherwise, people will
say, ‘Oh, they speak very nice things
but do all the time something in their
own interest’.

It has also to be decided whether by
these examinations you want only to
bring out clever people. These clever
people may be very immoral people.
So, I beg to say that these examina-
tions are not correct t1 find the right
men. I repeat that the system of gov-
ernment has to be changed, All the
people are looking for government
jobs. Why? It should not be so.
People should be given bread and but-
ter. Every man who is born in this
country must be sure that he will get
bread today, bread tomorrow. But the
man is always feeling uncertain about
his future. So, I beg to say that this
system of government has to be over-
hauled altogether.

We are all elected, I must say. We
get salaries; but we do very little work
here. I believe that this system of
legislatures in which very many peo-
ple come ig not needed. I say that
every locality should have swaraj;
they themselveg shou!d be helped to
manage their own affairs. This too
much interference from the Centre is
not needed at all.

Mr. Speaker: We are going away
from the topic.

Raja Mahendra Pratap: Sir, a very
important subject is being discussed.
Many subjects are discussed in this
House and I have always some new
points but I am not given an oppor-
tunity.

Mr. Speaker: [ agree; but the diffi-
culty is. . ..

Raja Mahendra Pratap: Sir, I insist
that war is always between evil and
goodness, That war between evil and
goodness always goeson in our minds
too. Sometimes we are ourselves misled
by evil. Solbeg tosay, Sir,thata new
canception has to be created in all of
us. We must realise what we aim at.
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We aim at a moral society, a happy
society in which not one man will live
in uncertainty., These examinations
bring out some people at the top, and
those people who come at the top only
think of their salaries and their pro-
motions. They just try to lead the
people as sheep. They always have in
the’r minds that the people are nothing
but sheep to take out their wool, take
out their skin and take out their flesh.
That is often in the minds of the
officers of this system of society.

o yorom fog g WY,
st fa Ffee ¥ o S, § S
fragal N s aa &g, @ &
oA a W N, /W i § 96-
Aferdt e a1 Szof A F 7% qwd
¥ AT g W | T 98 a5
WeEfr i & fa @ &
MEN Fg § "R IgW #
g g ot 3 1 w9 Afad fFoexe
oIt TR 1 A S & e
ot wreHt Afe F feaa ¥ a9 g 97
the ¥ ¥ #17 ¥ wEwt 07 § 5T -
fedt T ar argEr AR & TR
Yo dfe & fme ¥R I s
@ AR f&aE S 0w T oW
T aYE I &I gHIL ATHA WIT a1 F9
TR gg RO AT O fFFM Y 0
& o wRfad e ® W @3
o § AR e 3w W g | 9 ]
wifs 97 F T oA I § 1 N
a1 # 5% g F FgO @ 6N A
it Qg § e oAfad 3 o o
A fas g AW A oA a9 R
fag & 1 59 ¥ 0 Wt Afe w1 a=
T ETEEAT g | gH A WY IR
T 2@ EY f5 N Feewr e,
g

oW ¥ oWH Y IS
qEAaT &, S WTT A &, ar fEe
AR F1 2, T ¥ TG ¥ FTLHE Tw
aft o2 | o faRsit arEA 9T @@ AF
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[ worowr fag)

g AT I §FAT 91 fF oW wr
TEI AT AT AT T A ww
FARL AT G AT WSH HAEL
W | RfFT WS AT gH FAQqr
H ST FAW FX F a@ F20 £
HE dR ¥ WeER T &EH
FO N AT T &, a1 B AEH
F6 WTAT FrAar ¢, FF TFC F F99
GRAAT & a1 I9 FT 4T AT §, I
T HET TET TTAT & | THfF F ARG
RN F FEAT FAEAT F WA a7 >
¥ 919 fF THfad 3w 1 g am #7
¥ wifed | T wa A A E R
wTT #E weAr Afewedr fez 4@ @,
9 Y Fsh agesdt Ef § av oft I¥
¥ famr o W faelr @ T @
FgY & @t ot I ¥ femr osrm
W & fag a1 w0 faaw a9 a9 &
fF o7 ¥ 9 I F1 A qHAC
Y T, AT T AT FY AvgEE geir
T AHAL & T, IH F  areT aY
W gvEgE @ § 1 AT qEAfedr
T AT AT agT ¥ OF sl
A AT FHT §, F@gl AN ¥ OF
A E

# ¥z dRAT g 5w fooE #
g Y e Arfad FE A guftenT 9%
oy § wfe & e ot §wa & qF
T AT <A & fF v TET T a9 T
t e @33 § v wfEd &=
# qrw §Y 5T S §, grOgM H 9@
g1 T #7F & W any g 9w #
ST F § | A ag farg ey
¥TT FT IgT A0 AT T A1 4g
AW AT § F 99 & a9 Fr oy
wfade & o7 & 9F0 | § e
g 1 eF T %1 ara w4 war g, wife-
AT #1 A g Aar g 5 g
# zf@a & wfardr § g3 a1 &
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§ 1afad 3 w=d g T T T |
& adf Fga1 5 g & WE I A
& gy, av faaa § 1€ g @
afea a8 Tt @ ¢ fs 9 A
fom o & gi7 ag g ady A
fe St ol 97 Faw ¥ g I w=gyw
@aT K RAG # 98 9 #7447 |
WaH AT R T R dmw o o
T T gaw aF A G - oo
gafad o fadga #€m {5 59 =
1 T F F fag afg smaeas @ @
o F dfaer # micfrs 330
Y aa wifgd | 99 % ag faar  f
a0t Y ST, W AT A4 wgie
Fg3 ¢ 5 33 g & Qe awaT
F HIMT AT AT § | W wfeth §
ag 7E0 *gr war § fF fe fe fawt
§ qrET AT ST | 9T 9 A A gy
wrfed ff fee fagat d o i
oI QAT U AEN T qFAT | W
FT AT T 3 &Y TEET JF Tra
Y G ET HTEY EIT | A RFEAT G
FHT gr ATET WA FAF I I &
TrEe Fl T e & 1w a1 AT
A srar €, wwe< adf wa ) wwiaa
LTI 1 A AT AT gV, oA 'y g
gama ITa d ik F@r g 1w
rfaat a% & ¥ F, ¥few wrT I
9T 31 FFIT A HAT ALY grT AT I
F AW FHAT dF A GH
HT | FAFAG WX AT FT 7T USH
AT §, TAT THTA AT § a7 W9
F ABAA & (AT BT A9T TOB
TEIATA T T30 | AT HFH B
AR FY G T TEY I qHAT |
TH T Y ITAT H TEE & | §4-
fad 7 fadea s fv $4t "
FX AT T AT FAT g1 Y it e
30 AT 3¢ FY T T frw it
14T & % FSE F g ET oy A
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arfgd @1 #E 7 7Y adTw { w I
g1 | %4 37 waaT g1 g ¢ fw
FHIT F FF Aea<l w1 avfaw # g
REEEF &Y | IT K1 ATAT FT AHT G
Tg MG I § S iFA ag e 7gT gT
wifed f& Fem & =g qwr afas
¥ mafat #.& 4 fod g

TE AW A AR FFA I E |
"7 Fa9 oF & wmar § axfaw ¥ fam
fagrras #4135 & 1 g9 ar¥ ¥ fafawes
AF AR AT FreFrfeen § g
93T AT At g1 7 Far ¥ ag fiw v
qafas Afaw ST F TT H 1 |-
fod & =g fr z& Wi T8 Harew
= & fF 4 fasros F&aw fadr s
§ g1 7 fad omd 1 wwor W H AT
93 fad m F99 oF gferma § WK
e& sferaa oY gA0 wTAE 93 &, 7
I & fad & fammow At & 0 A
fraea & 5 afx =ro saet & fasrasi
& TF TE FHG § av A g ¢
W dfaa= & & § 99 ¥ o 9%
fags & fad famre 3 = sqeman
FWfmeFamama @ HF IR
® SrAEry g g% | AT OF AW
# fasrma= 37 & &pit & w9 § ag wrEAr
d21 g1 ot o amee u aar oA
7\ faua scamgT & @1 & | €F WEAr
HTGCFA FT R &1 wirdy Tfgd
Y F 7§ gg wrEer Ag @A A
wifgd fF amam s & ot &7 fasiw
gfaqd I T I FT FEAT T @GR
HYT I FT ATHRAT 490 TFT & W g8
Zat wraes & oF fagr @ &

347 & @ e F ag 9 fdaa
FTAT AFW TF wa gy wr o § fw
¥ w1 AfE & qUA £wd 9T fug
st arfed | gt gheal ok wifk-
arfeat st frag ant & i & faq

1020 (Ai) LSD-—9.

BHADRA 14, 1882 (SAKA) Report of UP.SC. 7086

I e aF v a7 fag Agr FIA
=ifga | A< wifexr oz €3¢ 7
g g%ar § f & w1 ag 2ud
#t f& oF ar  feadr fedr =)
a¥ar & ar fra % T g g W
T ¥ nAar 239 75 g1 FF ag f41
SAET T FFAT & | A1 HiT HT qg
fafema s o3 fr <t frg g gr am
gar AR v asaradi § aw T@
39 dfz & gy 4 @t g T
HAT A | qA AHATT T ATG FEAT
qzar § f¥ ghwdl ot mfanfat &
fad dfam & feaq ot #v sygear
w1 af § § oz ot I 71 Q@ A e
qi | 99 & warar fmE at F S
| A wHae g & 1 gafad s g /s
M 59 797 F fad 37 # fad o wfa-
g g gfaa FT fd ad afs
ats 37 AT # F HIA KATE & K]0
# geedd HoaroAw

H OF A WX FEAT W@AT § |
gt ¥ frx = wteg fag ot F war
fE g & qarfas g0 & Awa &9
wrfed | F 57 & wgaw &Y § wifE Gar
=X ] JramEar $ fafaer S
W W G qoF TI | qF T A0
7 gFaT § Fafts |0 § a8 fammw
g7 g1 5 ATt WEHT AT A #1
g &, et o & & & T Tee wEY
FLLE | (A AFATT ¥ AT FgAT TgAT
A AR g AT AT g &
Tz o Wt & AY A g P
7&l & 5 3 %1 =7 TS § g wwW
gx § 737 #1007 7g & fF 9 ¥ wed
areAt At § adf og= o | gETt
#AT MERT @ I & o #few Sar
wga & 15 39 Je w1€ mwen qar g

fog ¥ Tadde a1 FHEE &
7T § AAAT TG & | THI F A9 A9
# frdga oo W 5 5w e
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(st warror firg]
¥ Tga & qF e § Foow o fowdw g
& | ure FT = ArEiys FT0 [E;
i 5 v oz irwewe fafedt & €90
T A AR BATA F UF FE R A
o7 3 4 99 # Fm Y T Tl
0§ o | BT o T qtw Are A€ T@
A A AT T @ F
AFAT € AT TG @ar 5 oIw w
FHL FTH | gafed § wgm fF awwe
Gl il

qF qI@ § W FgAT AEaT § |
W ANAR §9 T§ FIQREN a0
® & fo7 ¥ a3t & T aweng Al
gl & @ T S qET B o
afi g w fod ¥ s it gy o= fad
TR s g
T § andr frm % i € T
w1 o8 74T 3 | 39 H_ug o w
T §

“ service or post concerned

with the administration of the
North East Frontier Agency.”

& ¥ aft & T arang At g &
fad it @ q@T F wwww 7@
£ ¥ WTaT IR A7 99 § 9
ATy AT sagt F 5 oft e
#1 w ar sredy 7 & | F wwa g
e g7 § aga neaw da G A &
£8 T araeqr Fr srdr wifga_fs
FEEA AN IF IR ETEIAF
fa@ off Fwa $T T § T |

Shri Datar: Mr. Speaker, I am
obliged to the hon. Members for the
number of suggestions they have
made for improving the work
of the administration and for
seeing to it that the Government and
the UPSC carry on their work in as
satisfactory a manner as possible. A
number of questions were raised and
in particular, the question of per-
sonality test was brought forward,
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A number of hon. Members stated
on the one hand that the personality
test should be scrapped altogether, I
was very happy to note that my hon.
friend, Shri Jaipal Singh, who has
been associated with a number of
such boards, pointed out the other
side in a very clear manner and I hope
test should be scrapped altogether. I
also in a very convincing manner.
far as this personality test is concern-
ed.

The House is aware that some years
ago, an objection was raised that the
personality test should not be a quali-
fying test in the sense that if a candi-
date fails at the test, he would be
deemed to have failed in the whole
examination, That we have already
removed and we have made it a rule
that whatever marks a candidate
obtains at the personality test would
be added on to the general marks that
he obtains in the written test. That,
I am confident, has given some relief
to the candidates. Government are
prepared to consider the whole matter
on merits, but let us try to understand
both sides of the question,

On the one hand it was suggested that
the personality test was the test only
of the dress or the hair being combed
in a particular way and a number of
other things. That is not correct at all.
It is a test of the promise of personality
that the man has and therefore, it is
not merely the number of marks that
he obtains at the written test, It ia
quite likely—not that it does happen
in every case—that sometimes some of
our candidates cram and get a large
number of marks. That is a very un-
fortunate state of affairs, but there are
such persons, In order that such
things should not happen, we must
have some test by which we shall try
to understand by asking certain ques-
t'ons, especia'ly with a view to draw
out the personality that the man has.
Now, at least 15 or 12 minutes are
given and various questions traversing
a very large ground are put to the
candidates in order to understand whe-
ther they have a grip over the general
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knowledge and they know what is
going in the country and whether they
would ultimately so develop their per-
sonality as to make proper officers,
district officers or any other officers.
This is an important test and, as my
hon. friend, Shri Jaipal Singh has
pointed out, it depends upon the pro-
mise of what he holds out. I know a
number of cases where the candidates
have done extremely well, so far as
the written examination was concern-
ed. There was an M.A, who after-
wards got Ph.D., who passed the 1.A.S.
examination and was the Deputy Com-
missioner or the District Magistrate.
But may I point out that he failed at
the psychological moment: he could
not immediately understand the full
implications of a particular rather
intriguing situation and he did not pass
proper orders, This is on account of
the fact that the personality had not
been properly developed in him. It is
for this reason that the personality test
is kept here. But, all the same, I need
not go further into this question, be-
cause I have pointed out that Govern-
ment are considering all the objections
that have been placed before them in
this respect.

Then 1 come to some of the points
raised by hon. Members. So far as the
point raised by Shri Tangamani is con-
cerned, he was under the impression,
and possibly the writers in the news-
papers also were under the impression,
that the number of marks are the
same for all the examinations. We
have a different set of marks both for
the personality test as also for the
written test, and the number of papers
also are different.

Then he made a reference to the
personality test held at Delhi and the
one that was held by the zonal mem-
bers at different places. May I point
out here that, so far as the IAS and
IFS examinations are concerned, the
candidates were examined only in
Delhi and not elsewhere? If they are
not qualified in either of these two
examinations, then they are also con-
sidered as to whether they can
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qualify for the Central Services ex-
amination. This is the work of the
Delhi interview board. So far as the
interview boards in the various zones
are concerned, they deal only with the
applicants or candidates for the Cen-
tral Services examination, and the
UPSC are particular in seeing to it
that, epart from those diversities in the
subjects, a common standard is pro-
perly maintained.

‘Then, a general question was asked
as to whether the UPSC have been fol-
lowing proper standards. In this res-
pect, certain matters have to be under.
stood. One is that the President, or
the Government, take the fullest care
to see that the best men are appointed
in the UPSC, and that they have got
not merely administrative experience
but, as the Constitution has pointed
out, half the number as nearly as pos-
sible—some such words have been used
there—have administrative experience
extending over a period of ten years
or more. The hon. House will under-
stand that here we are dealing with
service matters, with the question of
appointments to Government services.
Under these circumstances, the officers
have a lot of things to contribute, so
far as the competency or the quali-
fications for these posts are concerned.

May I also point out in this connec-
tion that in addition to the members
who have such administrative experie-
nce others who have experience either
in the scientific fleld or in the
technological field are also considered
and are appointed as members of the
UPSC. It would be entirely wrong to
say, merely because their number is
one or two, that they are likely to be
swayed by other considerations. Let
us not think so low of the members
of the UPSC.

What is further done is this. When-
ever there are certain posts which are
technical or are of a complicated
nature, two courses are followed. One
is that certain officers of the ministry
concerned attend these meetings.
Similarly, there are also, what can be
called, associate members who attend
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[Shri Datar]

the meetings and advise the UPSC in
this respect.

Under these circumstances these
tests that the UPSC applies do not
fail on account of the absence of any
member, who does not know the par-
ticular subject concerned. That is the
reason why this examination is there.

As 1 have pointed out, Government
are considering as to what should be
done so far as this personality test is
concerned, At this stage it will not
be possible for me to indicate what
the Government propose to do, but I
would point out that the Government
are considering the whole matter.
They comsidered it once and it has
given a certain measure of relief
though my hon. friend may not like
it. But the Government are further
giving thought to this particular mat-
ter. Therefore I would like that the
question of personality test should not
be brushed aside so lightly, speciall_y
in view of the very weighty contri-
bution to the debate that my hon.
friend, Shri Jaipal Singh, made and
what he has from his personal expe-
rience and from what is being done
in other States and nations clearly
pointed out.

Shri Braj Rej Singh: When is the
decision expected to be taken on it?

Shri Datar: As early as possible.
Shri Braj Raj Singh: Ah!

Shri Datar: Another point which
has no direct bearing on it was brought
in. But I am prepared to answer that
point as well. It was stated that the
U.P.S.C. often put different marks. So
far as the marking of papers or mark-
ing of a candidate is concerned, it is
a matter which is entirely left to them,
They are our authorities for finding
out the suitability of a candidate either
by means of a written test or by means
of interviews or in such other ways as
they think proper. Under these eir-
cumstances it would be very difficult
to pry into the very reasons that com-
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pelled the UP.5.C. in one year to place
the qualifying marks at a particular
figure and to place them at a higher
figure at a subsequent stage. That is
a matter which we always treat ...

Mr. Speaker: Is there no percent-
age as such?

Shri Datar: There is no question of
that. That is what I was going to
explain. It is not a question of giving
marks as at the university and other
examinations. Here what we want is
that the U.P.S.C. should give us a list
of persons who are qualified for the
post according to their best opinion.
In such cases it is quite likely that a
number of persons might get the spe-
cified number of marks, but that does
not mean that we can absorb all of
them. I should also point out as to
what our difficulties are at governmen-
tal level in absorbing all these persons.
Suppose we have a certain number of
vacancies. We hold what is known
as a departmental examination through
the U.P.S.C. The U.P.S.C. gives us a
certain number. That number is just
a little more or in excess of the num-
ber of our requirements. Suppose we
require 50, they give us 60 or 65, be-
cause certain persons may be weeded
out. They may have accepted other
positions and they may not be avail-
able. It should be clearly understood
that in all these cases, there is no
guarantee, no undertaking that
every man who obtaing quali-
fying marks at a  particular
examination shall have to be absorbed,
shall have to be promoted. This ques-
tion of departmental examination
which was raised by some hon. Mem-
bers has a certain background. It is
not that all these persons are to be
provided for., What happens is this.

18 hrs, 2

Shri Narayanankuatty Menon: The
hon. Minister gives a wrong impres-
sion, because, it is the Government that
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wants the U.P.S.C. to send more peo-
ple. That is why they are sending.

Shri Datar: My hon. friend is abso-
lutely wrong.

Shri Narayanankutty Menon: He

is wrong,
-

Shri Datar: May [ point out, we
have got certain vacancies for promo-
tion and they have to be selected. We
have introduced a system by which the
avenues for promotion shall be either
on the basis of the performance of the
man as noted in the character roll or
on the basis of his performance at a
departmental examination, We divide
it in certain proportion, Then, we re-
quest the UP.S.C. to hold a depart-
mental examination for departmental
candidates. The Assistant Superinten-
dent's cxamination was one such, If
we have got 20 places, they give us
as I said a larger list. In some cases,
they give a still larger list.

Mr. Speaker: There is no quarrel
with a larger list because, otherwise,
it will tie down the hands of the Gov-
ernment. What I want to know is, in
a departmental examination what per-
centage they expect, )

Shri Datar: Another guestion was
also raised that....

Some Hen. Members: Answer this
question.

Shri Datar: I am prepared to answer
the question only by saying that we
leave that question to the U.P.S.C. It
is true, as we stated in answer to
questions in this House, that there are
certain diversities. So far as these
diversities are concerned, we are not
responsible. It i a matter entirely
for the U.P.S.C. I may point out the
reason also.

Mr. Speaker: Do they fix from year
to year?

Shri Datar: The examinations, are
not held year by year. Generally, they
are held at regular intervals. Some-
times what happens is....

Mr. Speaker: By year to year, I
mean from examination to examina-
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tion. Last year, they selected Engi-
neers for the Railways, We will as-
sume that they wanted 5
per cent. In the  Engineer-
ing course, in the wvarious colleges,
only persons getting more than 50 per
cent are qualified. It is not 35 per
cent as in other academic courses. The
Engincers must have 50 per cent. Sup-
pose they fix for a first clasg post that
the candidate should have 75 per cent
in the examination, or 60 per cent or
50 per cent. I do not say that the
Government should restrict. If they
have got a rule, are they going on
changing it from year to year or from
time to time?

Shri Braj Raj Simgh: My explana-
tion is, in this particular case, the
Ministry regulates the examination.
An examination for promotion of As-
sistant Superintendents was held.
There are certain people who have got
more marks than the people selected
by them, On the Board a man from
the Home Ministry sits and he
directs....

Shri Datar: That is hardly fair to
the UP.S.C. Members, I was explain-
ing the whole position. What the
U.PS.C. do is this. When they hold a
departmental examination, they find
whether, on the whole, the perform-
ance of the candidates is fair and
what ought to be the minimum per-
centage for qualifying at a particular
examination. It is quite likely that
at one examination, they may have 45
per cent. At another examination,
they may find that the general per-
formance is poor so that it should be
50 per cent. That is quite likely. This
is a matter in which Government
could do. as T have said, precious
little. This is a matter which the
UP.S8.C. consider with a considerable
amount of justification. All that we
have to do is to refer the matter to
them ang it is within their purview,
their jurisdiction, their discretion to
hold the examination and give us the
list.

Mr. Spveaker: If all of them get
below 35 per cent, even then they
can decide.



7065 Motion re:

Shri Datar: No, no. That does not
happen, of those who get 30 or 35.
The question that arose was this. In
one examination they put it at 45, for
the other they raised it further on,
but as I have pointed out, in all these
cases this question is an academic one.
What we do is this. We want a list
of persons who can be promoted or
appointed in certain vacancies. Let me
repeat that there is no guarantee of
absorbing every person because he is
declared qualified by the UPSC. We
go by the list and the number of
vacancies. I may also further point
out that such lists lapse after the
Government have made appointments.
In some cases it was found that there
was a large number of persons who
were qualified, Therefore, Govern-
ment went out of the way and, on
equitable grounds, appointed those
persons against a particular year. The
results of it would have otherwise
lapsed. These people now say: you
have done it once; it is a precedent,
follow the same precedent, My sub-
mission in this respect is that after
all this is not like a university exa-
mination at all. A universitv declares
a partleular person passed because he
ohtaing a certain percentage of marks.
but the university also does not give
any guarantee of appointment.

Mr. Sveaker: Do thev give an order
of prioritv also?

Shri Datar: We have got. It is in
order of preference and we appoint
exactly according to that list. In some
cases I have stated we appointed fur-
ther persons with a view to accom-
modate them. and we told them that
it should not be a precedent at all. All
this arises from the misapprehension
that in as much as they are qualified
at thic departmental examination, thev
should he appointed or promoted as a
matter of course.

There are certain other points into
which I would not like to go, but T
would point out that Government
would give all their consideration to
the numerous points that have been
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raised, and I am confident that the
UPSC will also bestow full thought
on the constructive suggestions that
some hon. Members have made.

Shri Braj Raj Singh: With respect to
the Assistant Superinentendents Ex-
amination, is it not a fact that there
were certain persons who got more
marks in the examination conducted
by the Board, but they were not
selected, and people who got less
marks were selected? Is it also not a
fact that a nominee of the Ministry
was there on that Board?

Shri Datar: My hon. friend is trying
to make a further distinction between
the written and oral tests.

Mr. Speaker: He only wants to be
assured that the performance in the
written test, whatever might be the
intelligence of the individual, should
not be swallowed by the oral test.
There is no way of assessing, except
leaving it to the members there. Is
a list published from time to time of
the persons who got marks above a
certain percentage, but all the same
could not be selected on account of
the oral test. That will be a guarantee
for Members of Parliament to find out
whether a man who has done extra-
ordinarily well in the written test has
not been selected.

Shri Datar: What the hon. Member
has in view is the totality of the maks
that the candidate obtains. The hon.
Member is relying upon the marks at
the written test but if he obtains a
smaller number of marks, then the
totality of the marks have to be taken
into account,

Mr. Speaker: The difficulty for the
Members is this. A man may stand
first in the written test, but he is not
selected because the members con-
ducting the interview may feel he is
not competent. But that is a very
indefinite test. They want tp avoid
that kind of discretion by the mem-
bers.
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Shri Datar: A man who stands first
may not stand first in the oral test,

Shri Braj Raj Singh: He may not at
all be taken.

Shri Datar: Not necessarily. He
would come a bit lower, unless he
has crammed ang passed the written
examination rather undeservedly.

Mr. Speaker: We are concerned
with this in Parliament. Parlhament is
entitied to judge from time to time
whetner ail is well in any department
which s responsible to Parliament.
There is no method of judging in this
case, and they want details to be given
in this Report of persons who, having
obtained a certain percentage of
marks in the written examination,
have not been selected merely because
in the vive voce, which isan indefinite
quantity, they have not fared well ac-
cording tgp the members of the com-
mission. If that is given, then hon.
Members will be in a position to judge;
they may see that a particular candi-
date got 75 to 80 per cent in the writ-
ten test, but on account of the viva
voce test, he has failed, whereas ano-
ther candidate actually got only 35 to
50 per cent in the written test, but
he has been seleced, What is the cri-
terion by which Members of Parlia-
ment can judge the work of the UPSC?

Shri Datar: The criterion is that for
the oral examination they have fixed
a certain number of marks, and for
the written test also they have fixed
a certain number of marks, What is
done in all these cases is that all the
marks of the candidate are pooled to-
gether.

Mr. Speaker: Hon. Members do not
misunderstand the procedur.e They
only want to guard against these per-
sons being disqualified, even though
they have stood high in the written
test, merely because they did not fare
well in the vive voce. For, viva voce
is not such a definite test, and a candi-
date may be thrown out. Let us
assume. ...
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Shri Datar: He may get a miserably
low number of marks.

Mr. Speaker: Let us assume that a
candidate is given only that much.
Hon. Members are suspicious that it
may be possible for the Commission to
throw out even excellent people on
the ground that they have not fared
well in the wviva voce for, nobody
knows what has happened there; God
alone knows.

The hon, Minister is aware that in
the case of the Commerce and In-
dustry Ministry, they publish a list
from year to year of all tenders which
have not been accepied, even though
they are lowest; and they are to give
an explanauon as to why the lowest
tenders have not been accepted. A
similar notification or a list should be
appended tg the report from year to
year of candidates getting first class
marks in the written test, of the order
of 50 to 75 and above, but who have
been disqualied merely because, ac-
cording to the Commission, they have
not fared well in the viva voce. Other-
wise, this House has no opportunity to
find out whether the UPSC is doing it
wrongly or rightly.

Shri Datar: Government will go into
this question. I shall promise that
Government will go into this question.

Shri Braj Raj Singh: That is the
unanimous desire of the House,

Shri Datar: But [ may point out
that such cases are.very rare. The
whole assumption, may I say, proceeds
from a sense of mistrust that every-
thing is done well at the written test
but everyhing is done badly at the
oral test.

Shri Ayyakannu: May I point out
that a person who has secured 75 per
cent in the written examination got
zero in the viva voce?

Shri Datar: My hon, friend is saying
this only from a rumour. He has not
pointed out any single case to ine. If
there are any such cases, we shall
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look into them. All that will happen
is that the candidate failed on account
of getting a smaller numbef of marks
at the oral test. It is quite likely that
he will have gone low, if, for example,
he does not do the guestion well at
the oral test.

Mr. Speaker: What is the number
of marks allotted for the written test?
And what percentage of it is for the
viva voce?

Shri Datar: It is different, so far as
the different examinationg are con-
cerned. In respect of the IAS and
the IFS....

Mr. Speaker: We are only worried
about the higher services, namely the
IAS and the IPS,

Shri Datar: I shall give the figures.
So far as the IAS and the IFS are
concerned, the total marks are 400 for
the interview, and the total number
of marks is about 1300 or 1400 for the
written test.

Shri Braj Raj Singh: About one-
third is for the viva voce.

Shri Datar: For the Central Ser-
vices, it is only 300, and not 400.

Mr. Speaker: 400 out of 1300 would
come to about 35 per cent; and 400 out
of a total of 1700 would come to
about 25 per cent of the marks.

Shri Datar: Roughly about 25 per
cent.

Mr. Speaker: In the other case, 300
out of 1600 comes to about 20 per cent,
So, it ranges between 20 and 25 per
cent of the total marks.

Shri Datar: What I was pointing
out was this. My hon. friend is rather
feeling that there is an enormily of
injustice. There is no enormity much
less enormity of injustice.

Shri Braj Baj Singh: I am only ex-
pressing the opinion which is preval-
ent in the country.
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Shri Patar: I may point out that it
is quite likely that a man who obtains
the highest number of marks in the
written test may come low in the viva
voce, may not be the first but may
come about fifth or so, but it is very
difficult to believe that he will fail
altogether.

Shri Narasimhan: He would not
miss the bus.

Shri Datar: Let us not hope that he
would not fare so badly.

In any case, I shall examine this
particular question. As you have
pointed out, let there be no vagaries
or disparities. Government are an-
xious that there should be none; and
I am confident that the UPSC also are
anxious.

I forgot to mention gne point. It
was contended by my hon., friend,
Shri N. R. Muniswamy, that the noti-
fications either of Government or of
the UPSC were given only in English
papers. That is not correct
at all. In fact, we issued instructions
in December 1957 and then we added
6 papers in the various Indian langu-
ages for giving advertisements or
notices in the various regional langu-
ages.

Shri Braj Baj Singh: Why not all
languages?

Shri Datar: Some languages, We
must also consider the extent and
scope of it.

-

Mr. Speaker: The question is:

“That this House takes note of
the Ninth Report of the Union
Public Service Commission, laid on
the Table of Lok Sabha on the
17th December, 1959".

The motion was adopted.
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*COCHIN DOCK LABOUR SCHEME

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): I am raising this discus-
sion to focus the attention of Govern-
ment on four points arising out of the
answer to Starred Question No. 140
regarding the Cochin Dock Labour
Scheme. The four points are (1) delay
in implementing the Scheme, (2) at-
tempt to reduce the number of
workers, (3) the proposal to ewvolve a
piece-rate system, and (4) workers'
right to sick leave, casual leave and
other benefits.

This Scheme of decasualisation of the
dock workers in Cochin Port was
agreed to by Government in 1957. The
Cochin Dock Workers (Regulation of
Employment) Scheme was accordingly
notified by Government in the gazetie
of 6th June, 1959. More than a year
has elapsed since then, but even the
preliminary work of registering the
workers has not yet started.

From the reply given, it is clear that
the question of registration will be
taken up by the Board only when the
medical examination of the workers is
over. This will further delay the im-
plementation of the Scheme. The
scheme of medica] examination was
not intended for the existing workers.
I shall refer to it later.

. This is a Scheme for which the
workers have been agitating since
1950. The Dock Labour Scheme is
already in operation in other major
ports of Bombay, Calcutta and Madras.
In Bombay, the Scheme was introduc-
ed in the beginning of 1952, in Cal-
cutta it came into operation in 1953
and in Madras in 1954.

The object of the Scheme is to en-
sure greater regularity of employment
for dock workers and to secure an
adequate supply of dock workers for
the efficient performance of dock work.
Under the ficheme, the workers are
divided into two categories, the month-
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Labour Scheme

ly workers and the reserve pool. The
monthly workers are directly under
the control of the employers while the
reserve pool workers, also called daily
workers, are under the direet control
of the Dock Labour Board which is
constituted under the Scheme.
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The administration of the Scheme is
ves‘ed in the Board. The workers in
the reserve pool are to be employed in
strict rotation, so that all of them get
an equal share of employment. The
Scheme provides for the payment of
‘guaranteed minimum wage’, ‘attend-
ance money’, and ‘disappointment
money’ to the workers. Under the
Cochin Dock Labour Scheme, a worker
in the reserve pool is entitled to a
guaranteed minimum wage equal to 12
days wage in a month. In Calcutta,
the guaranteed minimum wage is equal
to 21 days wage. That is to say, that
a worker in the-teserve pool in the
Calcutta Port is entitled to a guaran-
teed minimum wage of 21 days wage
and if he cannot get employment for
a period of 21 days in a month. Apart
from the guaranteed minimum wage,
he is entitled to an attendance allow-
ance of Re. 1 according to the Cochin
Dock Labour Scheme, but in Calcutta
and other ports, the rate is higher. I
therefore, request the hon. Minister to
increase the attendance allowance
from Re. 1 to at least Rs. 1-8.

Then, when a worker in the reserve
pool after being booked, presents him-
self for the work and for any reason
bevond the control of the employer,
the work for which he is booked can-
not proceed, and no alternative work
can be found for him within a stipu-
lated period, he is entitled to a dis-
appointment money. Besides the
guaranteed minimum wage, the atten-
dance wage and the disappointment
money, the workers are entitled to
sick leave, privilege leave, casual
leave and retirement benefits in the
ports of Calcutta, Madras and Bombay.

The crux of the whole scheme is the
de-casualisation of the workers and
de-casualisation brings a new outlook.

*Half-an-Hour Discussion.
1020(ai) LSD-10.



7073 Cochin Dock

[Shri Kodiyan]

It inspires hope in the workers and
gives them a sense of security which
was never there before. It calls for a
new relationship between the em-
ployer and the employee, a relation-
ship that exists between two egual
partners in a common enterprise. And
this new relationship paves the way
for better ‘harmony and greater
efficiency in the industry. That was
why the workers of the Cochin Port
have been agitating for the imple-
mentation of this scheme for a long
time.

But, unfortunately, this scheme is
being delayed for one reason or the
other. It can be implemented, if there
is a will to implement it, within 4 or
5 months, The fact of the matter is
that some of those who are in the
Dock Labour Board are not interested
in putting the scheme into operation.
The situation in the Cochin port has
its own peculiarities which cannot be
found elsewhere in the country. The
supply of dock workers and payment
of their wages have been entrusted to
a particular union in the port. And
this union is a favourite of the Port
authorities, and they are practically
the employers. With the monopoly of
the recruitment of workers, distribu-
tion of work and the payment of
wages in their hands, the leadership of
this particular union has been en-
trenched in the port virtually denying
employment to all workers, who either
do not belong to their union or do not
subscribe to their political viewws. Now
a share has been given to the INTUC
also. Workers belonging to the Port
Cargo Labour Union which is the
oldest trade union organisation in the
Cochin port are virtually denied em-
ployment, I can give a number of
examples of victimisation of this type.

This system of giving monopoly of
employment to a particular union is
similar to the close-shop system that
we see in America. It is detrimental
to the interests of the workers and it
cuts at the very root of trade wunion
democracy. 1t denies the workers the
right to work which is guaranteed
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under the Constitution. The introdue-
tion of the Dock Labour Scheme will
put an end to this sort of monopoly.
Therefore, this particular leadership is
not so much interested in the imple-
mentation of the scheme.

Now, with regard to the shipping
companies, With the introduction of
the scheme, they will have to bear
some additional expenditure; because
in addition to payment of normal
wages, they will have to give a levy to
the Dock Labour Board to meet the
administrative expenditure of the
Board. Therefore, they are also not
interested in seeing the scheme in
operation. Therefore, if the workers
think that there is a deliberate attempt
to delay the implementation of the
scheme, they cannot be blamed for
that.

Now, I come to the question of medi-
cal examination of workers. As I have
said earlier, this was not intended for
the existing workers. In the scheme
itself workers have been divided into
two categories; that is, the existing
workers and the new workers. Here
in clause 20(1), it is sa‘d:

“A new worker before registra-
tion shall undergo, free of charge,
medical examination for physical
fitness by a medical officer nomi-
nated by the Chairman for this
purpose.”

This medical examination is appli-
cable only to new workers. With re-
gard to existing workers, it is said
that:

“Any dock worker who, imme-
diately before the coming into
force of this scheme, is in the em-
ployment of any employer to whom
the scheme applies, shall be eli-
gible for registration.””

The Dock Labour Board has arbi-
trarily introduced this medical exami-
nation. Under the scheme, they have
not got the power to subject the exist-
ing workers to medical examination.
It is deliberately brought forward in
order to delay thiy scheme further.
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Then, Sir, I come to the next point,
and that is about the retrenchment of
workers. I understand that there is a
move in the Board to reduce the num-
ber of workers under the plea that ti.c
labour force in Cochin now is surplus.
These workers have been working in
the Cochin Port for the last 12 or 13
years. I understand that they are
going to fix the number of workers
reguired for the dock work in Lhe
Cochin Port by a peculiar calculation,
by taking the average number of
workers required in a month. I do not
understand the logic of this calcula-
tion.

Mr. Speaker: Hereafter—I will move
the Rules Committee to modify the
rules—unless as many Members as are
required for quorum here make an
application for having a half-an-hour
discussion there is no purpose in
having a half-an-hour discussion. The
hon. Member is not responsible to have
a quorum, He is here and I am here.
The hon. Minister is also here, Who
are the others that are here? I do
not know what is the purpose of
having this discussion.

Shri Narayanankutty Menon
(Mukandapuram): How can the Mem-
ber be responsible?

Mr. Speaker: That is what [ am
saying. Unless a certain number »f
Members of this House are interested
in having a discussion, there is no
meaning in having a half-an-hour dis-
cussion. For whom is it? Is it for the
benches? A half-an-hour discussion
is to elicit more information, When-
ever I find that a number of hon.
Members are interested and a lot more
information has to be elicited, I myself
say that hon. Members may have a
half-an-hour discussion. But nobody
takes interest except one hon. Member.
What is the use of having this discus-
sion spending his time and my time.
Hereafter, let us say, by convention, at
least 25 persons must sign the appli-
cation for g half-an-hour discussion tu
be allowed.
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Shri Vasudevan Nair (Thiruvella):
Even after signing they may not be
present.

Mr. Speaker: Then I will not enter-
tain uany application for a half-an-hour
discussion from them for the rest of
that session. This is only a sugges-
tion that I am making. The hon.
Member is making good points. The
subject is a very interesting one. But
there is nobody here except the hon.
Minister who is bound to be here.

Shri Radhelal Vyas (Ujjain): We
are twelve in all.

Mr. Speaker: I do not know whether
the hon. Member has followed what
all happened here. It is rather a tech-
nical subject. Anyway, the hon. Mem.
ber may proceed.

Shri Kodiyan: In a port like Cochin
where the work is essentially of a sea-
sonal nature, I want to know what the
Government is going to do in the
peak months when the traffic will be
the highest. It is obvious that the
Government cannot cope with the in-
creased volume of traffic during the
peak period with the number of
workers fixed on the basis of average
monthly requirements. All the workers
who are employed in the port, as I
mentioned earlier, have been working
there for the last so many years. When
this scheme was introduced in Cal-
cutta all the existing workers were
registered. In Bombay also the same
thing was done. Only in Madras, a
few workers were exempted. But in
Madras, we find that after some time
the Madras Port authorities had to re-
cruit some more workers. In Bombay
and Calcutia also the number of
workers has been increased after in-
troduction, of the dock labour scheme.
Therefore, I would request the hon.
Min'ster not to reduce the number of
workers. After all, Sir, the aim of de-
casualisation scheme is to give regula-
rity of employmeny to the workers. If
the attempt of the Dock Labour Board
in Cochin to reduce the number of
workers is allowed to materialise, then
I am afraid this scheme of decasuali-
sation will become a scheme of re-
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trenchment, Therefore, I earnestly re-
quest the hon. Minister not to allow

this scheme to be converted into a
scheme of retrenchment.

Then I come, Sir, to the piece-rate
system. There is now a proposal to
evolve a piece-rate system. Originally
there was no proposal in the scheme to
introduce a piece-rate system arbitra-
rily. If the Board cannot come to an
agreed conclusion with regard to pay-
ment of wages and the mode of pay-
ment, then the Government are em-
powered to ask the Board to evolve
some sort of a piece-rate system. But
nothing of the sort has happened. A
simple and pure piece rate system will
only result in the exploitation and
sweating of the workers, Especially in
an industry like the port, it will be
difficult to assess the individual output
because the individual effort is only
one of the factors that contr.bute to
the output. Further, a system of vay-
ment by result is particularly difficult
to evolve for work in a port where the
individual output cannot be measured
precisely and where individual effort
is only one of the many factors which
contribute to the rate of output, be-
cause, the output depends upon the
co-operation and team work among the
shore labourers, the winchmen, the
crane-men and the hatch workmen.
Therefore, it is very difficult to assess
individual output.

Of course, the question of produc-
tivity is also an important problem.
If the Government wants to maintain
a better level of output they ecan in-
troduce some sort of incentive bonus
and fix an achievable datum line. For
any work done above the datum line,
for the extra work done, certainly the
workers can be given an attractive
extra remuneration, That will serve
the purpose.

Mr. Speaker: The hon. Member's
time is up.

Shri Kodiyan: Only one point more
and I have done. In Bombay, Cal-
cutta and Madras, apart from a

SEPTEMBER 5, 1960

Labour Scheme 7078

guaranteed minimum wage, and the
disappointment money, and apart from
the attendance allowance and other
benefits, the workers are normally
given sick leave, casual leave, privilege
leave and other benefits. But I under-
stand that the Cochin dock-workers
are not going to get these benefits
according to the present indication. It
will be very, very wrong, when their
brothers in other parts are getting
these benefits, the workers in the
Cochin port are denied all these bene-
fits. Therefore, I request the hon.
Minister to extend the benefits by ‘vay
of sick leave, privilege leave, casual
leave, ete, to the workers in the
Cochin port also. At least, they must
be given 15 days' casual Jeave, 15 days’
sick leave, 12 paid holidays and also
other benefits like retirement benefits,
provident fund, old age benefits, ete.

In conclusion, I would request the
hon. Minister to expedite the imple-
mentation of the scheme to drop the

.medical test, to register all the workers

and also to drop the proposal to have
a pure and simple piece rate system
at this stage.

Shri Abid Ali rose—

Shri Narayanankutty Menon: I
should like to put a few questions
after the Minister finishes his reply.

Mr. Speaker: What is the idea of
putting questiong after he has
finished his reply?

Shri Narayanankutty Menon: If he
answers those points in the speech, I
may not have to put the guestions,

Mr. Speaker: Let him put the
gquestion.

Shri Narayanankuity Menon: Is it
not a fact that there is an award by
the Central Government's industrial
tribunal in 1952 to introduce the de-
casualisation scheme within one year,
and what action Government hag taken
to implement the award? Because the
award is not implemented, may I know
whether the Government is prepared
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to take action under the Industrial
Disputes Act for non-implementation
of the award for the port?

Secondly, the dock labour scheme
specifically states that as far as ‘he
stevedore workmen who are employed
by the stevedores are concerned, they
are not required to be medically exa-
mined. So, I should like to know why
a condition has been imposed by ihe
registration committee that there
should be compulsory medical exami-
nation even for the existing workers.

The Deputy Minister of Labour
(Shri Abid Ali): I would first like to
take the last suggestion made by the
first speaker, Shri Kodiyan, namely,
that an attempt should be made to in-
troduce the scheme speedily. Let us
wait till the scheme itself is introduc-
ed and the workers be covered by it
and then other things can be thought
of. The hon. Member said that in
Calcutta, at present, Rs. 2 are paid as
disappointment money and that the
guaranteed working days are more.
That is all correct. But when the
scheme was introduced in Calcutta
also, Re. 1 was paid and the guaran-
teed days for work were 12 only. He
wants that all the 3,300 workers who
are claiming to be registered should
be taken over for work which can be
done by 1,578 persons. The estimate
is that 1,578 persons will be enough
for this work. So, what to do with
the rest? He says, also they should
be given 21 days guaranteed work,
gick leave, other leaves and other pri-
vileges. Of course, they should get
them, I am not against it; I am for
it. But also, a situation should be
created, favourable for obtaining these
requirements for the workers.

At present, the position is that there
was an award. On the basis of that
award, the unions are working. Ac-
cording to the award, ¢'1l this scheme
comes into force, the scheme recom-
mended by the tribunal should have
the field. That is the position at
present,

I may submit that so far as we are
concerned, we ourselves are very much
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interested in ensuring immediate im-
plementation of the provisions of the
scheme. A tripartite board with a
Government official as president and
with employers' and employees' repre-
sentatives as members of the board,
has already been set up by Govern-
ment.

Shri Narayanankutty Menon: It is
not existing now. The Governmont
official has tendered his resignation .ix
months back.

Shri Abid Ali: That is another
matter. The board exists; it has met
and it has decided many items which
have been placed before it. Whatever
the hon. Member has mentioned about
the activities undertaken in this regard
did not originate from us here or from
any officer of the Centrai Government
in Cochin. Those were placed beforc
the committee and with the concur-
rence of the representatives of the
employers and workers, decisions were
taken.

About medical examination, 1,678
persons have already been examined.
The other 92 persons must have been
examined by this time, because this
was to be completed a few days back.
Therefore, the question of suspending
the medical examination does not
arise at this stage.

Shri Kodiyan: It is not provided
in the scheme.

Shri Abid Ali: If that is the com-
plaint, we can issue a notification pro-
viding that there should be medical
examination in the scheme, if it is
very necessary. When the represen-
tatives of the workers themselve:
were in favour of a medical examina-
tion, why should the hon. Member
here complain about it? As I have
said, about 1700 persons have alrcady
been medically examined. It is good
for the workers. It is as well that
they should appear before a compe-
tent medical board and get examined.
Besides being fit or unfit for a parti-
cular work, there are other things also
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which are to their benefit. I may
assure hon. Members that there is no
politics absolutely in it.

Shri D. C. Sharma (Gurdaspur):
They see politics in everything,

Shri Abid Ali: Otherwise, why
should they sit there? They will
come over here.

I was submitting that we are very
anxious that the provisions should be
implemented very speedily. But the
difficulty is, as per the award, the
representatives of the unions which
are representing the workers have
to be consulted. The workers—their
leaders, their unions and their office-
bearers—have themselves to co-ope-
rate to ensure the speedy implementa-
tion of the provisions. The difficulties
which are prevailing are wvery much
known to hon. Members in detail suffi-
ciently and they will be convinced
that it is not because of inaction on
our part.

Shri Narayanankutty Menon: We
are convinced otherwise,

Shri Abid Ali: I am sure that any
honest person will be convinced that
the delay is not because of action or
omission on our part.

Shri Narayanankutty Menon: When
do you expect to introduce the
scheme?

Shri Abid Ali: Not before the end
of this year.

Shri Narayanankutty Menon: Even
that will be all right.

Shri Abid Ali: With regard to the
piece rate system, the hon. Member
stated earlier that the same system
which is followed in Bombay should
be introduced in Cochin. Bombay
has got the piece-rate system because
the workers there are for it. They
are convinced of its advantages. They
arc very much benefited by it and they
are happy that they are earning sub-
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stantial wages. In Cochin also, the
intention is, with the concurrence of
the representatives of the workers,
piece-rate gystem should be introdue-
ed, if possible, from the very begin-
ning. We have not asked themito do
it. We cannot force them to do such
a thing. If the board feels that it
would be in the interest of the wor-
kers, certainly they can have it and
they will have our blessing if they
try to have piece-rate system from
the very beginning.

Shri Narayanankuity Menon: The
hon. Minister knows that all the trade
unions were parties to it and that they
did not want to introduce the piece-
rate system immediately. In Bom-
bay it was done because of the award
of an Industrial Tribunal.

Shri Abid Ali: No, no. It is not so.
The hon. Member is not correctly in-
formed. The same thing was adopted
for Bombay and Calcutta. The Bom-
bay workers welcomed the scheme,
therefore, it was introduced there. The
hon. Member may please take note
of this. The Calcutta workers did not
like the piece-rate system and, there-
fore, it was not introduced there.
Therefore, he will appreciate that if
the workers do not give consent to
it and if the workers' representatives
feel that it is not in their interest, we
do not want to force such things on
them. We should not. The same
applies with regard to Cochin.

As the hon. Member has mentioned,
we first introduced the scheme in
Bombay, Calcutta and Madras. In the
second phase we took Cochin  and
Visakhapatnam. In Visakhapatnam
also it has not been found possible to
introduce it so far. I assure you, Sir,
and the hon. Members that, so far as
we are concerned, if the representa-
tives of the workers and the emplo-
vers want the introduction of the
scheme, and al] the preliminaries re-
quired for the introduction of it are
gone through, it will be introduced as
early as it is possible.
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But this expectation that all the
workers who are claiming to be re-
gistered should be registered will not
be possible. At present the position
is that a-large number of workers are
connected with this work. Everyone
of them do something and earn a
small wage. The proposal is that only
such number should be taken as real-
ly required, and the wage should in-
crease. Now, if the wage increases, it
is not possible with the increase of
wage that double the number could
be taken and they should be allow-
ed to remain idle. For instance, if
everyone of them has to work for 8
hours a day at present, they may be
working for four hours and earning
half the wage. So, the required num-
ber will be taken and they will work
for 8 hours or 9 hours. That does not
mean that there is enough work for
all these 3,300 persons to work all the
8 or 9 hours. Therefore, if the inten-
tion is that they should get full work
and full wage, then some of them
have to go, and it has been reported
that out of these 3,300 workers 700
will be rendered surplus. Because,
some are not at all connected with the
work which is being done in connec-
tion with the dock labour board items.
Therefore, as it is mentioned that they
are 1,000 bogus claimants, they also
will have to go if the intentina of
the Parliament is. . . .

Shri Kodiyan: Will this include the
coal workers also?

Shri Abid Ali: This will apply to
those to whom the scheme applies.

Shri Narayanankutty Menon: T rais-
ed.a specific question, when the hon.
Minister said that according to the
award an officer is going to be the
Chairman. That officer who is com-
pulsorily the Chairman under the
award has resigned six months ago
and the committee is not functioning
now. What action has been taken in
order to find out a new Chairman or
to make him withdraw his resigna-
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tion so as to make the committee

function?

Shri Abid Ali: He did not resign.
He said that he will resign. That is
the correct position. He is function-
ing. He is a Government official and
has to carry out Government's orders.
He is not a non-official. He is the
Administrative Officer of the Cochin
Port—an employee of the Govern-
ment—and has to carry out our
instructions.

Shri Narayanankutiy Menon: Under
the Transport and Communications
Ministry!

BUSINESS OF THE HOUSE

Shri Rane (Buldana): With your
permission, Sir, on behalf of the hon.
Minister of Parliamentary Affairs I
want to announce a slight change in
the businegs for tomorrow. You are
aware that discussion on the report
of the Direct Taxes Administration
Enquiry Committee was fixed at 3
p.m. tomorrow. It will not be taken
up tomorrow.

Mr. Speaker: Why?

Shri Rane: Certain hon. Members
have expressed the wview that it is
a very important subject and there-
fore this discussion should not be held
tomorrow. At their request it has
been done.

Mr. Speaker: They want some more
time for this. A number of hon. Mem-
bers have written to me and to the
hon. Minister of Parliamentary Affairs
that it is a very important subject and
therefore they do not want to have it
tomorrow. Therefore it will not form
part of the agenda for tomorrow.

7247 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
6th September, 1960/Bhadra 15 1882
(Saka).




7085

DAILY DIGEST

[ Monday, September 5, 1960/Bhadra 14, 1882 (Saka))

OR&L ANSWERS TO QUES- WRITTEN ANSWERS TO
IONS . 6799—6836 QUESTIONS—contd,
5.Q. Subject’ CoLumns 5.Q. Subject .
No. No.
1049. Purchase of rice from 1076. Srarvation deaths in
iland - 6799—6804 Mixo Hills District .
roso. A.LT. advertisements 6804—o7 1077. A.LI freight carrying
1051. Leakage of Master agreement with U.5.A.
Plan for Delhi 6807—09 Firm
1052. Import of foodgrains 6810—I4 1078. Chandbali port
1054. B.O.A.C. and A.LIL 1079. Loan for Joint Steamer
partnership 6814—18 Companies . .
1057. Pilferage of coal and 1080. Expert Committee on
iron at Delhi junction 6818-19 cultivable waste land
1058. Movement of food- 1081. Facilities for  Haj
grains from  Orissa pilgrims . P .
to West Bengal 6820—23 1082. Beggars on  Railway
1o60. Fertilizer production 6823—25 stations . .
1062. Industrial pilot projects 6826—28 1083. Berailﬁnﬁu near
1063. Sinking of  coastal IO SAT _SCRLON
ship “S.S. Sabitri” 6829 (N.E, Railway)
1064. Free port at Karikal . 6830 1084, Overpaymen_t to firm
1065. Railway journey to 1o085. gg:; of rice from
Pakistan 6830-31 56. G ! _— P
1068. Cuddalore-Salem md 1086. Global tenders for
as a National Highway 683132 diesel locomotives
1069. Motor 'T‘ransport In-
dustry 6832—34 Uﬁ“Q°
0.
1070, Sale of sugar 6834—36
2040. Motor accidents in
WRITTEN )\NSWERS TO Delhi . s .
QUESTIONS . 68366912 2041. Sugar production
5.Q. 2042. Flour mills in Bombay
No. 2043. Rest houses for tour-
. . ¢ Bocs ists in Punjab
1053. Inspection of Boeing
q07 Jet Aircrafts . 6836-37 2044- Elm: lo;:momfta .
: . 2045. Fores velopmen!
1055. River Port at Pandu 6837-38 in Jammu and Rash—
1056, G.T. Express 6838 mir i
1059. Purchase of diesel 6. Passen amenities
M.G. Locomotwes o4 at stations in Feroze-
from U.S.A. . 6838-39 pur Division .
1061. Supply of eleclncny Export of ri fm
by Punjab to Delhi 6839 2047 Bangab ..
1066. Telephone Call rates 683940 2048. Panchayats in Dc].hl
1067. Cinder at Tundla rail- 2049 Health centres on N.
way station . 6840 Railway . .
1071. Indo-Nepal Postal . Rail land .
Agreement . 6840-41 2050. Rai wa.y an 3
2051. Austerity type Pri-
1072. Offices of ~ Town mary Schools o N.
Planning Organisation 6841 Railway . .
1073. Chambal Projzct 6841-42 2052. Natwm] Hi'gh“y
1074. Derailment near Ajm.er 6843 .
1075. Expert Committes on 2043. Mum Irm;mon Pm-
Cooperative Credit . 684344 jects in Orissa .
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. 2054. Se;lb farn:n in. 'Pu.n- 6858-59 20%1. Equipment for fisheries  6874-75
R " to 2082, Vao_cinminn agmnst
55 DV.C. Act . 6859 sl 687576
N - Menl 2083. National H;ghwa
2056. New Iamtl s 685 in Maihya Pndesh 687677
Sevice 2084. Farmers’ Bank ) 6877
2057, Sced n'mlti llﬂﬂorl A
57 farm: p. 6860-61 2085. Mosquito Menace 687778
2058, Tel 2086, Road Transport Re-
5 m M 6861 organisation  Corn-
2050. Warehouses at Pum 6861-62 mittee sahas
“o6o. Collspse of Naviga- 2087. Mgo P. C. Rny & e
tion Canal bridge near . o
Palla road  station. 2088. Rural Water Supply
Burdwan . 6862 in Himachal Pradesh 6880
2041, Container Service on 2089. Mermaids . : 6881
Railways 6862 2000. Railway Saloons 6891--82
2062, Overbridge at Sh.nku.r 2091. R.M.5. offices ar
bhasti 6863 Asansol and Kantal . 6382
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rangal . 6863 Mandla riilway line 6883
2954 ';I{":l&ﬁ ‘Mym 686364 2093. Chemical fertilizers . 68R3-4
2065. ’I‘rsmmg in Phultry gmwn H?mm' 6884—83
farming in Delhi 6864 .
Forest  Devel : 2095. Purchise of medicines
2066, : r? i s“‘:‘-‘mﬂ in Himachal Pradesh 6885
2257. National Daily Re- Soots gnmrm
;c;rch Institute, Kar— 686566 Pradesh . 6885-86
2097. Supply of water in
2088, Soil Testing Labora- Himachal Pradesh for
e tories in Punjab 6866~67 Agriculrural purposes 6886
2069. Bhakra Dam 6867 2098, Bridges on C. Rail-
7?3070, Artificial arms 6867-68 T::Y . . . 6886—88
&% 2071 H:.rdrographlc Suc- 2099. e ﬁpprem:ces in
7 vey in Hooghly 6868-69 gcmlways 683889
' ; Rail 2100. Denotification of
-.:_m?z mrcalmtmlw“: 6869 ;‘ S’“%“.:h?“ " co-
ny, 9-90
2073. D.T.C. power station e ) 958
at Chandrapura 6869 2101, Industrial Estate at
5 . o Guindy . 6890-91
2074. Minor Imgmon New Rai
Schemes X 6870 2102, atew Ll.:vn(y Smmn
?2075 Central Water and . ) 6891
Power Rescarch Sl o 2103. Central Road Fund » 6892
tion, Poona 6870-71 2104. Minor irrigation in
#¢ 2076. Howrah-Delhi line 6571-72 :ladras and K?m‘" 6892-33
™" 2077. Training in dentistry. 6872 Bais T:;l)ﬁ:nm . Amins IT‘ 6893-94
2078, Escalator for leway 2106, Water works at
station ) 6372-73 Agartala . . " 6894
2079. M]ead:ﬁul cullege in P 2107. Ov‘ejr-bridge at Man-
3713 ma . N % 6B94-9:
2080, Development I’l:m fur 2108, Steamers  chartered .
unauthorised colonies 6573=-74 by Indian ship owners 6395-96
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A copy of the Twelfth Re-
port of the Law Commis~
sion on the Indian In-
come-Tax Act, 1922

Drugs (Amendment) Bill,
as passed by Rajya Sabha
continued. The  dis-

m:icm was not , conclu-
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QUESTIONS—contd, MgisB?Iﬁr FROM RAJYA
. 5 6912
Us.Q. Subject COLUMNS Secretary reported a messa-
No. ge from Rajya Sabha that
5 at its sitting held on the
2109, Pun-:_ ase of new 3oth August. 1950, Rajya
Aircrafis . . 6896 Sabha has passed the In-
2110 Car accident 6896-97 dian l\é:tseum (Amend-
2111, Pucca lanes in villages  6897-9% ment) Bill, 1960
2112. Electrification of rual BILL PASSED BY RAJYA
areas 6898-99 SABHY LAID ON THE
2113. Post G-rachl.nreTram- TABLE C : : 6912
ing in Medicine 690001 Sccﬁlaryl !:li_d on ﬂici Table
g T ndian useum
2114 Rﬁ:ﬂ:" Himachal 6 (Amendment) Bill, 1963,
. . : 901 as passcd by Raiya Sabha
2115. Cure of diabetic pa-
tiznts by Yog:c me- PRESIDENT’S ASSENT TO
thods 6902 BILLS 6913
2116. D:str:bmmn of sugar  6902-0 Secretary laid on the Table
ha 902703 the following Bil's passad
2177. Minimum Wages on by the Houses of Parlia-
Railways 6903-04 ment during the
2118. Shifting of Hm:hﬂ current Session and assen-
Pradesh Bn:)hu.g ted to by the President
6904 since the last report made
2119, Tele hone:conn < to the House on the 29th
o Dpelh: e ection 6905 Augu T, 1960 :
2130, Destruction  of fish (1) The Agricultural Pro-
" in Himachal Pradesh . 6 dyee (Srading mnd
L 905 Marking)  Amend-
2121. Fisheries in Hlmacha] ment Bill 1960.
Exaieak . 6905-06 (2) The Press and Regis-
2122, Subsidy to States for tration of  Books
supply of foodgrains  6906-07 (Amendment)  Bill,
2123. Roads to places of 1960.
Buddhist interest in {3) The Evacuee Interest
Orissa 6907 (Separation) Amend-
2124, Central Road Fund . 6907-08 ment Bill, 1960.
2125. Temporary Scientific CALLING ATTENTION TO
Personnel in LAR.L, MATTER OF URGENT
New Delhi . 6908 PUBLIC IMPORTANCE 6913-18
2126, Kotah-Bhopal leway Shri Premji R. Assar called
line . . . 6909 the attention of the Minis-
ter of Defence to the re-
2127. C;‘:ﬁms éar tea p ported incidents of a
stalls to . 909—10 plane having been shot
2128, Accident near Pa.].nm down, an damaged
station i 6910 and an outpost raided
by Maga hostiles in the
2129. Halt station between last week of August, 1960
Bilhaur and Utaripura 6910 The Minister of Defence
2130. Out-of-turn allot- (Shri Krishna Menon)
ment of lewny QI.Ilt‘- made a statement in re-
ters . 6911 gard thereto.
2131. M/s. P. C. Ray and BILLUNDERCONSIDERA-
Company : . 69II-12 6918-84
PAPERS LAID ON THE ‘Fnrther d:.ncusuion on the
TABLE 6912 motion to consider the
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MOTION RE. REPORT OF
HALF-AN-HOUR DIS-
UPS.C . 6934—7070 CUSSION—cond.
The Minister of State in the
Ministry of Home Affairs ing Cochin Dock Labour
(Shri Datar) moved a Scheme.

motion for discussion on
the Ninth Report of the

Union Public  Service AGENDA FOR TUESDAY.
Commission. Shri SEPTEMBER 6, 1960/
Datar replied to the De- BHADRA 15, 1882 (SAKA)—

bate and the discussion
was concluded. Consideration and passin

HALF-AN-HOUR DISCUS- of the Drugs ( at

- Bill, as passed by Rajya

SION . . . 7071 —84 s m the ?&ms Duts

i i i a ses (Conversion to

g Ly bl Metric Unit) Bill, the
ints arising out of the Banking Com, >

PI;I’SW!I’ gilvenE onthe 4th cond Amendment) Bill,

August, 1960 to Starred

Question No. 140 regard- Education Bill, as

by Rajya Sabha.
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